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\ subsututed

THE ANDHRA PRADESH MUNICIPAL
LAWS (AMENDMENT) ACT, 1936*

ACT No. 33 OF 1986
(25¢h Seprember. 1986 ]

An Act further to amend the Andhra Pradesh
Municipalities Act, 1965 and the Hyderabad
Municipal Corporations Act, 1955,

Be it enacted by the Leéislative Asscmbly of the
State of Andhra Pradesh in the thirty-seventh Year of
the Republic of India as follows :—

. 1. (1) This Act may be called the Andhra Pradcesh Short title
"'MllnlClpd.] Laws {Amendment} Act, 1986. and Comme-

(2) It shall come into forc: on such date as the
State Government may, by notification in ibe dndhra
Pradesh Gazette, appoint. <

2. Inthe Andhra Pradesh 'Municipatities Act, , ..o,

1965,— of Act 6 of
- 96,

(1) in section 2,

(i) after clause (2), the following clause‘shalll_
be inserted, namely:—

*(2-a) ‘Backward Classes’ means any socially
and ecducationally Backward Qlasses of citizens recog-
nised by the Government for purposes of clause. (4)
of article 15 of the Constitution of India.”

: (i) in clause (27-a), ~ for the words *“last
preceding Consus”, the words “last census” shall be

*Received the assent of the Gevernor on thc

- 24th: September, 1986. For. Statement of Objects and
" Reasous, please see the Andlrg Prgdesh  Gazette

Part IV-A, Extraordinary, dated thc 26th Tuly, 1986,
: 257

nce ment.
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{2) in section 5, in sub-section (1), the expression

«apd . the aldermen elected under section 9°* shall be
omitted; '

(3) for section 5-A, the following section shall be
substituted, namely :— ‘

“symiotsforelec- 5.4 The clection authority shall, by
dan to the OMe* noftification in the Andhra Pradesh
Councitlors. Gazette specify the symbols including

‘ the symbols reserved for a recognised
‘political party for exclusive allotment to contesting
candidates set-up by that party, that may be chosen by
the candidales contesting at an ¢lcction to the Offices
of Chairman and Councillors and the restrictions to
which their choice shall be subject. R

Explanation:— In this section the ‘lerm recognised

political party’ shall have the meaning assigned tosit in.

the Election Symbols (Reservation and Allotment)
Order, 1968, issucd under article 324 of the Constitu-
tion of India.” ;

" in ‘scction 7,—

(i) in sub-section (2), for the words “th®
elected Councillors” the words “the Chairman and th®
elected Councillors” shell be substituted: '

. (i) for sub-section (2-A), the following sub~
section shall be substituted, namely :—

“(2-A) Notwithstanding anything contained
jn this Act, every Special Officer - appointed
under sub-section (1) read with sub-section (6) to any
‘muaicipality in the State, shall cause .arrangements for

clection to be made to that municipality so ‘that the

elected Councillors and the ‘Chairman thereof may
come into Office on such date as may be specified by
thz Gowmp:lent by an order made in'this behalf.”; ..

(iii) in sub-section (3),; for ‘the words “hy

the council” theé words “and comes into office™ shaill |

be substituted ; '
{v) mj{b~scction (4) shall be omitted ;

’,
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(3) for sections 8 and SA the following SF‘CUOII
shall be substituted, namely :—
« ;‘ia‘ion 8. In every municiprlity out. of
the total strength determined under
section 5, the election authority shall, subject to such
rules as may be prescribed, reserve,—

' (@) fifteen per-cent thercof to the members
belongmg to Scheduled Castes;

(b) six per cent thereof to . members
belonging to Scheduled Tribes;

(©) twenty per cent thercof to the mcmbars
belonging to Backward Classes jand

(d) ninc per cent thereof to women,
and determine the ward in rcspcct of whlch rescrvation
is made as aforesaid.”;

{6) in secction 10 —

) (1) in sub-section (1), in clause (a) for the.
words “into wards” the words “into single member
wards” shall be substituted;

(if) sub-section (2) shailibc omitted ;

(i) in sub-section (4), for tho words “when
the number of Councillors to be returncd by a ward is
“altered or when a new ward is formrd™, the words
- *“When a new ward is formed™ sha]l be substituted"

(7) in section 11-C, in sub-section (2), in clause (a.)
in item (ii) for the words “in the office of - the
Councillors-of a municipality” the words in the Office -
of the Chairman and the Counc:llors ofa mumclpahty
shall be substituted;

(8) after section 11- G, the followmg sectmn )
shall be inserted, namely:—

;‘Idcnmy Cards 12. (1) The election authorlty shall,
or voters. fifteen days before each ordinary.election,

- supply . to each voter an _identity 'card
with a photograph together with the specimen signature
oy the left thumb nnpress:on of the voter concerned
and .such other partlculars as may be prescribed
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- {2) No ballot-paper shall beissued to any vdter
unless hefshe  produces the identity card supplicd to
~kim/her under sub-section (I).

(3) Any identity card so supplied shall be
-preserved by the voter until a new identity card is
supplied to him/her and in case of loss, mutilation or
defacement of such card before a new card is supplied
t0 him/her, a duplicate card may be obtained by
him/her in such manner and on payment of such fees
as may be prescribed.”; f

(9) for scction 20, the following section shall
be substituted, pamely :— ' :
. CTemof Oficc of 20, (1) (a) The torm of Office of
ﬁ;ﬁ.‘,':%‘rlzﬁ::" | electcd Coungillors shall, save as other-
: wise expressly provided 1n this Act, be
five years from the date appointzd by the electior -
authority for the first meetizg of the Council :

_ Provided that the Government may, by notifica-
tion, for sufficient ceuse which shall be stated therein,
direct that the said term of five years, be extended
upto such date as iy be epecified in the notification,
such date being not later thah three months from the
. date on which sucr term exgires under this clause ;
s0 however that the term of Office shall not in the
aggregate exceed five years and thiee months: and
e Governmeat may, from time to time, by notifica-
tion, alter such datc and fix another datc instead;
within the period of three months aforesaid; :

(8) An ‘Ee-officio Councillor shall hold Office
so tong as e 'continues to be the member oi the Legis-
lative Assembly of th: State or as the cass may be,
 of the House of the People. o

(2) Ordinary vacancies in the Offices of Council-
- lors shall be filled at ordinary clections which shall be
“fixed by the election authority to take place-on such

 date as may be specified by the :zlection auttority.

(3) A Councillor elected at an ordinary electjon
“held after the ocourrence of a vacancy shall enter upon
_Oﬁw forthwith but shall bold office only as long’as he

i
‘>
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would have been entitled to hold office if he bad besn
elected beforz the occurrence of the vacancy.”;

(10) after scction 2}, the following section
shall be inserted, namely:—
cmpostponement of  21-A. Notwithstanding anything in’
the office of Comn- this Act, or the rules made thereunder,
cillorsand Chair- j¢ shall be lawful foi the Government,

IHait

to postporne, from time to time by gencral
or spucial order, and for reasons specified therein, any
clection to fill a casual vacency in the office of 2 Chair-
man or 2 Councillor of a municipality :

Provided thal the total period of such postpon:-
ment shall in no case exceed ong year.”;

(11) for scction 23, the following scction shall
be substituied, namely ¥—

vElection of 23 (l) (8.) [a ths CflSq} Of evel y

Chairman, .

municipalily, the Chairman shall be

clected by the persons whose names
appear in the electoral roll for the municipality, from
among themselves. jn the mamner prescribed. A
person shall not be qualified to stand for zlection as
Chairman unless he is not Jess than twenty-one years
of age. -

(b) if at any eclection held under this sub-
s:ciion, no Chairman is elected, a fresh zlection shall
be held @ .

Provided that. if a member of the Legisiative
Assembly of the State or of cithor House of
Parliament is elected as Chairman, he shall cease to
hold the said office of Chairman unlzss, within fifte:n
days from the date of ¢lection to the said officz, h2 ceases
to be a member of the Legislative Assembly of the State -
or as the casc may be, of cither House of Parliam-nt .
and if a Chairman subscquently becomesa Member of
the Legistative Assciitbly of the State or as the casc may
he, of cither. House of Parliamant, he shail cease to hold
the said office of the.Chairman unless, within fifteen days.
from the date on which hc so becornes such Membar, he .-
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ceases to be Member of Legislative Assembly of the
State or as the case may be, of either House of
Parliament : :

" "Provided further that fifteen percent of the
total number of Offices of Chairman of the Munici-
palities_ in the State shall be reserved by rotation for
the members belonging to the Scheduled Castes in the
manner prescribed; so however that the municipality
in respact of which the office of Chairman is so
réscrved shall, as far as practicable, be the munici-
pality, where the proportion of the population of
the Scheduled Castes to the total population of the
municipality is the largest: '

Provided also that six per cent of the total
number of offices of Chairman of the Municipalities
in the State shall be reserved by rotation for the
members belonging to the Scheduled Tribes in the
manner prescribed ; so, however that the municipality
in respect of which the Office of the Chairman is_so
reserved shall, as far as practicable, be the munici-
pality where the proportion of the population of
the Scheduled Tribes tothe total population of the
municipalfity-is the largest: o

Provided also that twenty percent of the

total number of Offices of Chairman of the Munici-
palities in the State shall be reserved by rotation for
the members belonging to Backward: Classes in the
manner prescribed:

' ]

- Provided also that nine percent of - tota
number of Offices of Chalrman of the Municipalities
in the State shall be reserved by rotation for women
in the manner prescribed: so, however that the
Municipality in respect of which- the Office of
Chairman is so.reserved -shall, asfar as practicable,
be the municipality where the proportion of the

- population of Women to the total population of
the municipality is the largest.

. (2_-)- The eiection_ of the Chairman -meiy be held
ordinarily at.the same time and in the same place, as
the ordinary election of the Councillars of the munici-
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(3) Save as_otherwisc expressly provided in this
Act, the term of Office of the Chairman who is elected
at an ordinary election shall be five years from the date,
gpomted by. the election authority for the first meetlng
the council:

Provided that the Government may, by notification
in the Andhra Pradesh Gazette, fov sufficient cause to be
stated thercin, direct, that the term of Office of the Chair-
man shall extend upto, or expire atnoon, on such date as
may be specified in the notification, such date being not
later or, as the case may be, earlier than three months,
from the datc on which such term expires under this sub-
section: the Government may, from time to {iime, by
notification in.the Andhra Pradesh Gazette alter such date
and fix another date instead wiihin the period of three mon- .
ths aforesaid and thereupon the provisions of sub-sections
(3). () and (5) of section 20 shall apply in relation to the
Chairman as they apply in relation to the elected
Coungcillors. '

(4 Subiject to the provisions of sub-section (5).any
casual vacauncy in the Office of the Chairman shall be
filled at a casual election and a person elected as Chairman
in-any such vacancy shall enter upon office forthwithand -
hold office only so long.as the person in whose place he is
elected would have becen entitled to hold office, if the vac-
-ancy had not occurred.

(5) No casual vacancy in the Office of the Chair-
man shall be filled within three months before the date on
~ which the ordinary clection of the Chairman under sub-
section (1) 1s due.

(6) The provisions of sections 14 to 19 (both inel-
usive) shall, as far as may be apply in rclation to the
Office of the Chairman as they apply in rclatmn tothe Offi-
ce of an elected Councillor.

(7) The Chairman shall, by virtue of his Office be
a Counciflor of the municipality and shall have all the
‘tights and privilages of an elected Councillor of the muni-
cipality-and he shall bs entitled to vote at all meetings of
the Council. ,
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(12) in section 46—

i
F A

(a)'in sub-section (1), for the words “tho

Chalrman or Vice-Chairman”, the words “the Vice-
“Chairman® shall be substltuted _

(b) in sub-section (12), for the words “the
Chairman or the Vicc-Chairman® as the case may be”
the words “‘tho Vic«--Chairt{lan” shall be substituted;

(¢} in sub-section (13), for the words
“Chairman or Vice-Chairman™ the words “Vice-
Chairman” shall be substituted'

- {d) in sub-section (14), for the words *“Chair-
man-or Vice-Chairman as the case may be” the words
- “the Vicc-Chairman® shall-be substituted ;

(€) in the marginal note, the words “Chairman or*
shall be omitted.

(13) in section 386,—

(2} in sub-section (1), for the words “Every

Councillor - inchiding an Ex-officio Councillor”, the

.words “Every person who is elected to be a Chairman
.ot Councillor” shall besubstituted and in the form there

under, for the word “Councillor” the words “Chair-

-man/Councillor” shall be substituted ;

(b) in sub-sections (2) and (3), for the words
“such Councillor” whercver they occur, the * words
“'such Chalrmdn or Counciilor” shall be substltuted

<) in"the marginal headlng for the word .

*Councillors™ the words “‘Chairman or Councillors”
shall be_substituted.

(14) throughout rhc Act, for the word “Chalr
man’” the expression™ ChairmanfChair-person’ shat
be substituted.

I . In the Hydcrabad Mumcnp al Corporations Act,
1 55—— o
: (1) in section 2, m clause {39-a), for the words
“Jast preccding census” the words “]asl census” shall
be su_bstltuted

'

Amendment

- of Act 11 of
955,
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“(2) in section 5,—

. (i) for sub-section (2), the following sube
section shall be substituted, namely:—

“(2) In every Municipal Corporation, out of
the total strength of the councillors, the election autho-
rity shall. subject to such rules as may be prescribed,
reserve—

(a) fifteen per cent thereof to the members
belonging to Scheduled Castes ;

(b) six per cent thereof to the members belong-
ing to Scheduled Tribes ;

(c) twenty per cent thereof to the members
belonging to Backward Classes; and

(d) nine per cent thereof to Women ; and
determine the ward in respect of which reservation
15 made as aforesiad.”;

(i) for the explanation, the following explana®
tion shall be substituted, namely—

“Explanation :— In this section,—

(i) the expression ‘Scheduled Castes’ and
‘Scheduled Tribes’ shail have the same meanings res-
pectively assigned to them in clause (24) and clause (25)
of article 366 of the Constitution of India ; '

(ii) the expression ‘Backward Classes’ means
any socially. and educationally Backward Classes of
citizens recognised by the Government for purposes of

" clause (4) of article 15 of the Constitution of India.”;

(3) in section 8, for sub-section (1), the following
snb-section shall be substituted, namely:—

“(1) For the purpose of- ¢lection of Council-
jors to the Corporation, the Government shall, by noti-
fication in the Andhra Pradesh Gazette divide the city
into single member divisions on the basis of population
as at the last census; so however, that the city of
Secunderabad shall be divided into not lcss than tweaty
such divisions:

Provided that the Governinent shall before issur
ing such notification, publish, in like manner, thie_

1389—B-—20
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ptoposal to elicit public opinion in repect thersof and
specify the date on or after which the proposals will
be further considered and shall consider objections and
the guggestions.-if any, received by.them before the date
so specified.” ;

(4) in section 34,—

(i) for the words “to the office of a Councilior™,
the words *“to the office of a Counciller or the Mayor”
shall be substituted ;

(i) in the marginal heading for the words
“office of Coyncillor™, the words “offices of Councillors
or Mayor” shall be substituted ;

(5) in section 37, in sub-section (1),—
{i) in the opening paragraph, for the words
“a sum of rupecs one hundred™, the words “z sum of
rupees five hundred in the case of the office of Mayor
and rupees one hundred in the case of the office of

" Councillor” shall be substituted

(i) in the proviso, in clause (a), for the words
“rupees fifty only”, the words “rupees two hundred and
fty only in the case of the office of Mayor and rupees
fifty only in the case of the office of Councillor” shall b
snbstituted ;

“(6) in section 36,— :
- () for the words “or the Scheduled Tribes”
the words “or the Scheduled Tribes or the Backward
Classes’” shall be substituted ;

(i) in the marginal heading, for the words

“Scheduled Tribes”, the words “Scheduled Tribes,
"Backward Classes™ shall be substituted ; ~

(7) after section 60, the following section shsll

‘ be inserted, namely —

F-

"}3,‘:‘%:“"’5 + 60-A. (1) The election authority shall,
- ' fifteen da,s before each ordipary

: election supply each voter gn identity
card with a photograph together with.the specimen
sighature or the left thumb impression of the voter con-
cerned and such other particutars as may be prescribed,

1389—B...20x




307

- {2) No ballot paper shall be issued to any- voter
unless hefshe produces the 1dent1ty card supphf‘d 10
him/her under sub-section (1). -

(3} Any identity card so supplied shall be pre-
served by the voter until a new identity card is supplied
to him/her and in case of loss, mutilation or defacement
of such card before 2 new card is supplied to him/hera
duplicate card may be obtained by himjher in such
menner-and on payment of such fees as may be pres-

”

eri 2

{(8) for scctlon 90, the following scctions slml1
be substituted, namely :—
“Elactiga a0d 90: (1) (a) The Mayor of the Corpora-
dﬁ;’,‘oﬁ““ tion shall be clected by the persons
whose names appear in the electroral roll for

the Corporation, from among themsclves, in the.

manner prescnbed

(b) If at any election held under this sub-section,
ro Mayor is eledted, a fresh election shall be held :

Provided that if a Member of the Leg:slatxve-l

Assembly of the State or of either House of Parliament
is elected as Mayor, he shall cease to hold the said

office ‘of Mayor unless; within fiftcon days from the date -
of election to the said offico, he ceases to be a Member -

of the Legislative Assembly of the State or as the case

may be, of gither Housc of Parliam:nt, and if 2 Mayor .

subsequently becomics 2 Member of the Legislative
Assembly of the State or as the case may be of ~ither

House of Parliament, he shall cease to hold the, said -
Office of Mayor unless, within fifteen days from the date .
on which be so becomes such Member, he ceases.:

to Be a Member of Lrgislative Assembly of the State,

or as the case may be of either House of Parhamcnt

(2) Where ordinary elections are held to thc

office of councillors, the election of the Mayor may glso -
be held at the seme time and. in the r2ame nlace as the .
orldn‘" ty flection of the councillors of-the Cornownon,

{3) Save as otherwisc rxpussly prowded in this’ .
- Agt, the tetm of office of the Mavor who is ¢lected ~t an’
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ordinary election shall be five years from. the date of
the first meeting held under clause (b) of section 88
and shall expire on a day bafore the date of next such
meeting. which day is in this Act referred to as the day
for retirement; but he shall continue in office beyond

the said period until a new Mayor is elected and enters-

upon his office.

(4) Subject to the provisions of sub-section (5)
any casual vacancy in the office of the Mayor shall be
filled at a casual election and a person elected as Mayor
in any such vacancy shall enter upon office forthwith
and hold office only so long as the person in whose

office, if the vacancy had not occurred. -

- place he is elected would have been entitled to hold _

{(5) No casual vacancy in the office of the Mayor.

shall be filled within three months bafore the date on

whichk the. ordinary clection of the Mayor under sub-
gection (1) is due. : : :

(6) The provisions of sections 21, 22 and 23

shall, as far as may be. apply in relation to the office

of the Mayor, as they apply in relation to the office of

an alqcted Councillor.

(T) The Mayor shall, by virtue of his office, be
3 Councillor of the Corporation and shall have a1l -the
vights and privileges of an elected councillor of the

- Corporation and he shall be entitled to vote at all

meetings of the Corporation, -

(8) The provisions of the Act relating to the
eonduct of election to the office.of Councillors shall,
so far as may be, apply in relation to the election of
Mayor under this section. _

(9) Notwithstanding anything contained in this

section, in the case of the Municipal Cosrporation of

Flyderabad, the provisions of this Act rclating to the
eonduct of election and the term of office of the Mayor

as in force immediately before the commencement of
the¥Andhra Pradesh Municipal Laws (Amendment)
Aot, 1986 shall apply for the conduct of election and

the teym of office of the Mayor until the next ordinary

-




309

elections to the Counecillors of the Hyderabad
Municipal Corporation are held.

Election of 90-A. (1) The Councillors of the
Deputy Mayor. Corpora(tiZm shall elect one of its elected

Councillors to be its Deputy Mayor
within fifteen days from the date of election of the
Mayor in the manner prescribed.

(2) The ex-officio Councillors shall be entitled to
participate in the meeting convened for the ¢lection of
the Deputy Mayor.

_ (3) Ifat an election held under sub-section (1)
no Deputy Mayor is elected, a fresh election shall be
held for electing Deputy Mayor.

. (4) The Deputy Mayor shall be deemed to hav®
.assumed office on his being declared as such and shall
hold Office far.a period of five years from the date he
assumes office.

(5) Any casual vacancy in the office of the
Deputy Mayor shall be filled at a casual election and a
person slected as Depufy Mayor in any such vacancy
shall entet upon office forthwith and hold office only
so longasthe person in whose place he is elected
would havebeenentitled to hold office, if the vacancy
" had not oceurred. _

_ _{6) Notwithstanding anything contained in this
_ section, inthe case of. Municipal Corporation of

Hyderabad, the provisions of this Act relating to the-

conduct of election and theterm of office of the Deputy
. Mayor asinforce immediately before the commence-
_ ment of the Andhra Pradesh Municipal Laws (Amend-
‘ment) Act, 1986 shall apply for the conduct of election
and the term of office of the Deputy Mayor until the
‘next ordinary elections to the Counciflors of the
Hyderabad Municipal Corporation are held.”;

~ (9) in section 124,—
. (a) in clause (c), for; the words “rupees fifty

'thous?,nd"_, the words *‘rupees two lakhs® shall be
' ‘substituted; , . ‘

1
oy .
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(b) in clause (d), for the words “rupecs ffty
thousand” the words “rupees two lakhs” shall ‘be
substltuted

(10) in scction 129, for the words ¢ rupeos ﬁve
lakhs”, the words “rupees ten. Jakhs™ shall be substi-
tuted ;

{I1) after section 132, the following section
shall be inserted, namely :—

E’.ﬁi‘i‘?f‘%‘o%fo? 132-A. (1) Notwithstanding anything
retion Sarvice. in this Act or the rules madc there-
under, the GoOvernment may, after
consulting all the municipal corporations

in the State by notification in the Andhra Pradesh

Gazetie, constitute any class of officers or employees of -
the Municipal Corporations in the State of the category -

of Upper Division Clerks and above into a Mumc:pal
Corporation Service for the State.

(2) Upon the issue of a notification under Sub-
scction (1), the Government shall have power to
make rules to' regulate the classification, methods of
recruitment, conditions of service, pay and allowances
and disciplinn and conduct of the Municipal Corpora-
‘tion Service theteby constituted and such rules miay
‘vest jurisdiction in relation to such service in- the
Goveranment or in such other authority or authorltles
as may be prescribed therein.

(3) Nothjng in this section shall affect the
operation of the Andhra Pradesh (Telangana Area)
Local Government Service (DecIarauon as State Civil
Service) Act, 1956 (Act XX of 1956) in so far as it
refates to the municipal officers and municjpal emplo-
yees who are declared to be bomne on the State Civil
Service as declared under section 3 of that Act.” ;

(12) After section 679, the following . sect:ons
hall be inseried, namely :(—

:gge'f{grg:lf;:l 679-A. (1) The Government nay,
or pupend reso-  €ither swo mofy or on representation of
lutions, etc. any councﬂlor, the Mayor or-the Com-

missioner, by order, in wntmg—--

(i) cancel any resolution passed, order issued,
or licence or permission granted; or
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(i) prohibit-the doing of any act which is about
to_be done or is being done, in pursuvance or under
colour of this Act, if in their opinion—

(a) such resolution, order, licence, permission
or Act has not been passed, issucd, granted or autho-
sised in accordance with law ;

(b) sucb resolution, order, licence, permission
or act is in excess of the powers conferred by this Act
Or any other enactment; or

(¢) the execution of such resolution or order,
the continuance in force of such licence or permission
or the doing of such act is likely to cause financial loss
to the Corporation, danger to human life, health or
safety or is likely to lead to a riot or breach of peace or
‘i against public inferest :

Provided that the Government shall, before
teking action under this section on any of the grounds
referred to in clauses (a) and (b), give the authority

. or person concerned an opportunity for explanation:

Provided further that nothing in this sub-
section shall enable the Government to set aside any
clection which has been held. : :

-(2) if, in the opinion of the GoverLment, imme-
. diate action is necessary on any of the grounds referred
- 1o in clause (¢) of sub-section (1), they may suspend
the  resolution, order, licence, permission or act, as
the case may be, for such pericd as thcy think fit
pending the exercise of their power under sub-section (1).

Governmente, 679-B. - (1) The Governmént may, by
' -Rﬁmr"&'&%& notification in  the Andhra Pradesh
Mayor. . ‘Gazette, remove the Mayor or .the

Deputy Mayor who, in their opinion wilfully omits or
refuses to carry out or disobeys the provisions of this
Act or any rules, bye-laws, regulations or lawful
orders issued thereunder or abuses his position or the
.powers vested in him. o

(2) the Government shall, when they propose to
Cremove the .mayor or the Deputy Mayor uiider
sub-sastion (1), give the Mayor or the Deputy
Miayor concerned an opportunity for explanation,




312

and the notification issued under the said sub-soction

shall contain a statement of reasons of the Government
for the action taken.

(3) Any person removed under sub-section (1)
from the office of Mayor or from the Office of Deputy
Mayor shall not be eligible for election to either of the
said offices until the date on which notice of the next
ordinary elections to the Corporation is published in
the prescribed manner.

Goyeroments power  679-C. (1) If, in the opinion of the
standing committee.GOVernment the standing committee is
not competent to perform or persistently
makes default in performing the duties,
imposed on it by law or exceeds or abuses its position
or powers the Government may, ard shall, if the
dissolution of the standing committee is recommended
by a resolution of the Corporation passed at a special
meeting called for the purpose and supported by votes
of not less than two-thirds of the strength of the
Corporation as on the date of the meeting, by notifi~,
catjon in the Andhra Pradesh Gazette, dissolve the
standing committee : '

Provided that where the Government themselves
propose to take action under this sub-section otherwise
than in pursuance of a resolution passed by the Corpo-
ration, they shall give an opportunity to the standing
committec to show cause against the dissolution giving
. reasons therefor. :

(2) On the dissolution of the standing committee
the Corporation shall take steps for the reconstitution
of the standing cormmittee within fifteen days from the
date of such dissolution in accordance with the provi-
sions of this Act; but the members of the standing
committee so dissolved shall not be eligible for re-
election to the committee for a period of one. year.

(3) During the interval between the dissolution
and the reconstitution of the standing committee all or
any of the powers and functions of the standing com-
‘mittee may be exercised by the Mayor subject to the
‘control of the Corporation. oo
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Goveruments power  679.D, (1) If, in the opinion of the

lodisoor™  Government, the Corporation is not
competent to perfo.mor  persistently
makes default in performing the duties imposed on 1t
by or under this Act or any other law for the time
being in force or exceeds or abuses its position oI
powers or a situation cxists in which the municipal
administration cannot be carried on in accordance
with the provisions of this Act or the financial stability
or credit of the Corporation is threatened, the Govern-
ment may, by notification in the Andhra Pradesh
Gazetie, dircct that the Corporation be dissolved with
effect from a specified date and reconstituted either
immediately or with effect from another specified date
not later than two years from the date of -dissolution;
and the notification shall be laid before the Legislative
Asscmbly of the State. ' :

(2) On or before the expiry of the period of dis-

solution notified under sub-section (1), the Govern-
ment may, by notification in tht Andira Pradesh

Gazeite, for reasons to be stated therein postpone the.

re-constitution of the Corporation for a further period
not exceeding six months.

(3) Forpurposesof reconstitution of a dissolved
Corporation under this section, the vacancies in the
office of all the elected councillors shall be deemed to
be ordinary vlcancies.

(4) Before publishing a notification under sub-
section (1), the Government shall communicate to
the Corporation the grounds on which they propose

to do so fix a reasonable period for the Corporation

to show cause against the proposal and consider its
explanation or objections, if any :

Provided that where a Corporation has disobeyed
an order issued under section 679-A, the Government
“shall not be bound to follow the procedure laid down
in-this sub-section. ' '

(5) On the date fixed for the dissolution of the
Corporation under sub-section (1), all its councillors
including ex-officio councillors as well as its Mayor,

- Deputy Mayor shall forthwith deemed to have vacated
their offices as such.
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(6) During the interval between the dissolution
and the reconstitution of the Corporation, all or any
of the powers and functions of the Corporation and
of its Mayor and of the Standing Committee may be
excrcised and performed as far as may be, and to

‘such extent as the Government may dctermine, by

such person as the Government may appeint in that
behalf, and any person who is not a District Collector
or Revenue Divisional Officer may, if the Government
so direct, receive payrent for his services from the
municipal fund; the Government may determine the
relations of such person with the District Conirolling
Officers and with themselves and the Government may

‘djrcet the Comniissioner to exercise and perform any
powers and dutics undet this Act in addition to his

owil.

() The Councillors, including the Ex-officio
Councillors, of a reconstituted Corporation shall enter
upon their Office on the date fixed for its reconstitution
and the term of Office of the clected Counciliors shall
expire at the end of five ycars from date appointed by
the election authority for the first meeting of the

 Council after the reconstitution.

" be subject to all the liabilities of the Corporation as -

Applieation
of section 3
fo the
visakha-
T
Vijayawsa
Mﬂﬂlclpql
Corporations.

(8) The Government may reconstitute the
Corporation before the expiry of the period notified
under sub-section (1} or sub-tection (2).

(9) When the Corporation is dissolved under
this section, the Government, until the date of the
reconstitution thereof, and the reconstituted Corpora-
tion -thereafter, shall be entitled to all the assets and

on the date of the dissolution and on the date of the
reconstitution respectively.”

4, The amendments made to the Hyderabad
Municipal Corporations Act, 1955 by section 3 shall
extend to and shall apply also, to the Visakhapatnam
and Vijayawada Municipal Corporations.




THE ANDHRA PRADESH MUNICIPAL YAWS
(AMENDMENT)} ACT, 1987.

ACT No. & OF 1987.%
{6th February, 1987]

An Act further to amend the Andhra  Pradesh
Munigipalities Act, 1965 and the Hyderabad Municipal
Corporations Act, 1955,

Be it enacted by the legislative Agsembly of the
State of Andhra Pradesh in the Thirty-eighth Year of
the Republic of Indiz as follows:-—

1. This Act @may be called the Andhra Pradesh! short title.
Muniecipal laws (Amendment) Act, 1987.

2. In the Andhra Pradesh Municipalities Act, 1965, Amendment
i1 section 3, after sub-section (5), the following of Act
sub-section shall be inserted, namely:- - §of 1965.

*Received the assent of the Governor on the Sth February, 1987.
For Statemeot of Objects and Reasons, please see the Andhra Pradesh
Gazette, Part IV-A, Extraordinary, dated the 19th January, 1987 at
page 3.
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“(5A) Where any local area comprised in a
Gram Funchayat constiluted under the Andhra
Pradesh  Gram Panchayats  Act, 1964 is
constituted as, or included in a Municipality, the
Government may directithat the electoral roll relating
to the said local area shall be adopted suitably for the
purpose of elections under this Act, until an electoral
roll for sucly area is prepared in accordance with the
provisions of this Act.”.

3. In the Hyderabad Municipal Corporations Act,

-1955 in section 8, after sub-section (4), the following

sub-section shall be inserted, namely —

“(4A) Where any local area comprised in a
Gram Panchayat constituted under the Andhra
Pradesh Gram Panchayats Act, 1964 is included in a
Corporation, the Government may direct that the
electoral roll - relating to the said local area shall be
adopted suitably for the purpose of elections under

. this Act, until an electoral roll for such area is prepared

Application,

of ec;wrua

to
V:sakhn
patnam an
Vijayawads
Municipal

in accordance with the provisions of this Act.”,

4. The amendment made tog the Hyderabad
unicipal Corporations Act, 1955 by section 3 shall

g ©Xtend to and shall apply also to the Visakhapatnam

and Vijayawada Munjcipal Corporations.

-
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THE ANDHRA PRADESH MUNICIPAL LAWS
(SECOND AMENDMENT) ACT, 1987.

ACT NO. & OF 1987.*

(6th February, 1987]

An-Act further to amend the Hyderabad Munieipal
Corporatians Act, 1955, the Andhra Pradesh
Municipalities Act, 1965, the Visakhapatnam
Municipal Gorporation Act, 1979and the Vijaya-
wada Municipal Corporatiom Act, 1981.

BE it énacted by. the Legislative Assembly of
the State of Andhra Pradesh in the Thirty-eighth
Year of the Republic of India as fellows:-

1. This Act may be called the Andhra Pradesh
Municipal laws {Second Amendpent) Act, 1987.

+ zeceived the assent of -the Governor on the 5tk February,
1987. For 3tatement of Objects and Reasons, please see the
Andhra Pradesh Gazette, Part IV-A, Extraordimary, dated
22nd January, 1937. at page 7.

LT3}
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2. In the Hyderabad Municipal Coporations Act,

1955,—
(1) in section 5,

(i) for sub-section (1-A), the following sub-
section shall be substituted, namely:—

“(1-A) In addition to the Councillors referred
to in subsection (1), every member of the Legislative
Assembly of the State and every member of the House
of the People elected from any constituency, which
forms part, wholly or partly, of the Corporation, shall
be an ex-officio Councillor of the Corporation.™; "

(i) for subsection (2), the followdng sub-
section shall be substituted, namely:—

“(2) In the Corporation, out of the total-
strength of the councillors, the election authority shall
subject to such rules as may he prescribed, reserve,—

(a) six percent thereof to the members
belonging to Scheduled Tribes; .

(b) fifteen percent thereof to the members -
belonging to Scheduled Castes;

(¢) nine percent thereof to Women; and

(d) twenty percent thereof to the mem:
bers belonging to bdackward classes; i
and determine the division in respect of which reser-
vation is made as aforesaid:

Provided that where the Corporation comprises
mors than one Assembly - Constituency wholly or
partly, reservation to all categories put together in
respect of the divisions wholly comprised in each such
Assembly Constituency shall not exceed fifty per cent
of such divisions in each such Assembly Constituency.”
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(iii) in the éxplanation after ciavse (i),
the following clause shall be added namely:—

“(iif) for the purpose of reserving the
ofice of Councillor to the members belonging to the
Backward Classes, the population fgures of the Back-
ward Classes gathered in the socioeconomic survey
conducted by the Andhra Pradesh Backward Classes
Co-operative Finance Corporation Limited, * Hyder-

- abad, shall be taken as the basis.”;

(2) after section 23, the following sections

shall be inserted, namely:—

23A. (1) Subject to the provisions'
“Disqualifcstion  Of section 23B and 23C the Mayor or
oy fround of - Councillor of 2 Municipal Corporation
belonging to any political party shail
cease to be such Mayor or Councillor—
(@} if he has voluntarily given up his member-
ship of such political party; or
(b) if he votes or abstains from voting in
such Muwmicipal Corporation contrary to any direction
tssued by the political party to which he belongs or by
\ny person or authority authorised by it in this behalf,
without oblaining, in either case, the prior permission
of such pdlitical party, person or authority and such
voting or abstention has not been condoned by such
political party, person or authority within fifteen days
from the date of such voting or abstention,

(¢) if he bas been expelled from such political
party in accordamce with the procedure established by
the constitution, rules or regulations of such political
party. .

* Explanation:—for the purposes of this sub-section
the Mayor or elected councillor shall be deemed to
belong to the political party, if any, by which he was
set up as a candidate {or election as such Mayor or
Councillor and ex-officio counctilor shall be deemed
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ta belonfT to-the political party, if any, by wmch he
was set up as a candidate for election as a Member of
the Legislative Assembly, House of the people or the
Council of States, as the case may be.

(2) A Mayor or Councillor who has been elec
ted as such otherwise than as a candidate set up by ¢
political party may join any political party within ¢
period of six months and on such joining he shall be
deemed to belong to such political party as if he was
set up as a candidate for election as Mayor or Coun-
cillor by that political party for purposes of this
section.

(3) An intimation that a Mayor or Councilior
has ex-facie ceased to hold office under this sectlon
shall be given by the Government,

e 23B. Where the Mayor or a Coun-
Disqualifeation  cillor makes a claim that he and.any
Snoend of o Othei™ members of his party constitute
apply in caso of  the group representing a faction which
split. has arisen as a result of a - eplit in his
ongmal political party and such group consists of not
less than one-third of the members of such parfy,~— -

(2) he shall not be disqualified under sub-

section (1) of section 23A an the grownd—

(i) that he has voluntarily given up his
membership of his original political party; or

(ii) that he has voted or abstained irom
voting in such Municipal Corporation contrary to any
direction issued by such party or by any person or
authority authorised by it in that behalf without
obtaining the prior permission of such party, person
or authority and such voting or abstention has not
been condoned by such party, perser or authonty
within fifteen days from the date of such voting or
abstention; and

(b) from the time of such split, such fac
tion shall be deemed +~ he the political party to which .
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he belongs for the purpose of sub-section (1) of sec-
tion 23A and to be his original political party for the
| purpose of this section,
i T ] 23§1 (1) A cI:vIayor or Councﬂlm .
J Dm ification oz’ of a Junicipal Corporation shall not
nnay o delee b disqualificd under subsection (1) of
n case of merper. . gection 23A where his political party
MeTEEs ‘witn another political party and he claims that
- he and any other members of his original political
party,—
. (a) have become members of such other
political party or, as the case may be, of a new politi-
cal ‘party formed by such merger; or

(b) have not accepted the merger and opted
to function as a separate group and from the time
of such merger, such other political party or group,
as the case may be,. shall be deemed to be the politi-
cal party to which he belongs for the purposes of
sub-section (1) of section 23A and to be his original
political party for the purposes of Yhis sub-section,

{2) For the purposes of sub-section (1) of
section 23A, the merger of the original political
party of a Mayor or Councillor shall be deemed to
have taken place if, and only if, not less than two-
. thirds of the members of the party concerned have
agreed to such merger.

Explanation:—For the purposes of sections 238, and
23C, “Originat pohncal party’ “in relation to a Mayor
or Councillor means the political party to which he

belangs for the purposes Lfs_;ggg:_l}}ﬁ———-
a - (1) Where an allegation is made by any
utharlly 10 %voter or authority to the Commis-

ecide Qraestions

jsqualifications of 'sioner in writing that any person who

undllosa=d  js elected as a  councillor has not
qualified or has become disqualified
under section 21, secfion 22 or
secion 23 and the Commissioner has

given intimation of such allegation to
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the counwuflor and such councillor ~ disputes  the
coircciness of the allegation so -made- or where
agy - councillor himself enteriains any doubt
whether or not he has become disqualified under any of
those sections,— ’

_{(a) such councilior or any other councitlor
may, within a period- of two mtonths from the date on
whi¢h such intimation is given or doubt is entertajned,
as the case may be, and '

(b) the Commissioner shall, -either on the -

direction” of the councillor with the approval of the
Government if no such direction is given within a
period of two months from the date of placing of the
matter by the Commissioner before the council,
apply for a decision to the Chief Judge, City Civil
Court, Hyderabad.

(2) Where an intimation is given by the
Government under sub-section (3) of section 23A
that a person as ceased to be the Mayor or a
Councillor, such.a person may, within a period of
two menths from the date on  which such intimation
is given, apply to the Chief Judge, City Civil Courl,
Hyderabad for a decision on the correctness of the
fact so intimated.”

(3) The said judge, after makiup such inguiry
as he.deems necessary, shall determine whether or
not such person is disqualified ard his decision shall
be final.

- (4) Pending such decision, the councdior shall

be entitled to act as if he was not disqualified”. -
(3) After section 25, the following section

shall be inserted, namely:—

_ 758, Such officer as the Commissioner may,
mm; with the approval of the Governmerit
Corporation. designate shall be the refurning officer
* {for election to office of Mayor of the

Corporation.”; - i

__4':‘
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. (4) in section 26, in  sub-saction (1) for the
words  “Refurning Officer”, the words “Returning

Ofﬁger designated either under section 25 or
section 25A™ shall be substituted;

‘ {5) in section 36, in sub-section (3) fér the
proviso the following provise shall be substituted,
namely:—

“Provided that in a division where any seat is
reserved for Scheduled Castes, Scheduled Tribes or
as the case may be, backward class, a candidate shall
not be deemecd to be qualified to be chosen to that
seat, unless his nomination paper contains a 'decla-
ration by him specifying the particular caste or as
the case may be the tribc or tribal commupity of
which he is 2 member and the area in relation to
which that caste is a Scheduled Caste or is a backward
class or the trike or tribal community is a Scheduled
Tribe.”: ,

(6) in section 88, in clause (g), the words
“Save as otherwise provided in section 90” shall be
omitted;

(7) in sectipn 90-A, in-sub-section (1), for the
words “within fifteen days from the datc of the
election of the Mayor”, the words “at the first meet-
ing of the Corporation after the ordmary elections”
-zhali be substituted;

(8) in Schedule-A, in form 8, in item 6, after
the words “Scheduled Tribe”, the words “or Back-
ward Classes” shall be inserted.

3, In the Andhra Pradesh Municipalities Act,
1963, .

(1} in section 5, in sub-section (2) clause {b)
shall be omitted; :

(2) for section 8, the following section shall
be substituted, namely:—

Ameaunent
of Aci g of
1965,
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8. In every municipality out of the total
“RefFAGNON  strength determined under section 5
the electlon authority shall, subject to
such rules as may be prescribed,
TeServe,— , o
(2) six percent thereof to the members
belonging to Scheduled Tribes;
(b) fifteen percent thereof to members
belonging to Scheduled Castes;
' (¢) nine percent thereof to women;
(d) twenty percent thereof to members
belenging to backward classes;
and determine the ward in respect of which reserva-
tiont is made as aforesaid:

Provided that where a local area for which a
municipality is constituted comprises more than one
Assembly Constituency, wholly or partly, reservation
to all categories put together in respect of the wards
wholly comprised in each such Assembly Constituency
-shall not exceed fifty per cent of such wards in each
such Assembly Constituency:

Provided further that for the purpose of reserving
the office of Councillor to the members belonging
to the Backward Classes, the population figures gf
the Backward Classes, gathered in the socto-economic
survey conducted by the Andhra Pradesh Bac:.kt?ard
Classes Co-operative Finance Corp_oration Limited,
Hyderabad, shall be taken as the basis.”

(3) after section 16, the following sections
shall be insertﬂd’namely:—

_ . (1) Subject to the provisions of
.tI)i;lqu.ﬂmcatti]n-L) - sections 16-B and 16-C the Chajr;pan
detection or the Counciilor of a Municipal

' Council belonging to any political
party shall cease to be such Chairman

or Councillor—
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- (a) if he has voluntariiy given up his mem-
bership of such political party;. or

(b) if he votés or abstains from voting in
such Municipal Council contrary to any direction
issued by the political party to which he belongs or
by any person or authority authorised by it in this
behalf, without obtaining, in either case, the prer
permission of such political party, person or autho-
rity and soch voting or  abstention has not been
condoned by such political party, person or authority
within fifteen days from the date of such votmg or
. abstention,

(¢) if he has been expelled from such political
party in accordance with the procedure established by
the constitution, rules or regulations of such political -
party.

- Explanarion: —For the purposes of this sub-

scctiont, the Chairman or Councillor shall be deemed
to belong to the political party, if any, by which he
was set up as a candidate for election as such Chair-
man or Councillor and uan ex-officic councillor shall
be, deemed to belong to the poljtical party, if any,
by which he is sct up as a candidate for election as
a Member of the Legislative Assembly or as the case
may be of the House of the People. '

(2) A Chairman or Councillor who has been
ciccted as such otherwise than as a candidate set up
by any political party may join any political party
within a period of six months and on such joining he
shall be deemed to belong to  such - political party as
if he was set up as a candidate for election as Chair-
mun or Councillor by the political party for purposes
af rhis section.

J. 1963~7
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{(3) An intimation that a Chairman or a
Councilior has ex-facie ceased to hold office under
this section shall be given by the Director of Munici-
pal Administration.

16-B- Where the Chairman or a Councillor
Disqualification ~ Itakes a claim that he and any other
dyiewnd of - members of his party constitute the
‘apply inease of  @TOUp representing a faction which has
s, arisen as a result of a split in his origi-

nal political party and such group
consists of not less than onethird of
the Members of such party,— :

{2) be shall not be disqualified under sub-
section (1} of section 16-A on the grounds—

(i) that he has voluntarily given up his
membership of his original political party; or

(ii) that he has voted or abstained from
voting in such Municipal Council contrary to any
direction issued by such party or by any person or
authority authorised by it in that behalf with-
out obtaining the prior permission of such party,
person or authority and such voting or abstention has
not been condoned by such party, person or autho-
rity within fifteen days from the date of such® voting
or abstention; and )

{b) from the time of such split, such
faction shall be deemed to be the political party to
which he belongs for the purpose of sub=section (1)
of section 16-A and to be his original political party
" for the purposes of this section.

16-C{1} A Chairman or Councillor of a
Disqualificarion  Municipal Council shall not be dis-
on ground ;‘2;’;{: qualified under sub-section (1) of
incasc of merger,  SCCtion 16-A where his political party

merges with another political party
and he claims that he and any other
members  of his  original political

party,—
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(a) have become members of such other

political party or, as the case may be, of a new politi-

cal party formed by such merger; or

(b) have not accepted the merger and opted
to funclion as a separate group, and from the time
of such merger, such other political party or group,
as the case may be, shall be deemed to be the politi-
cal party to which he belongs for the purposes of

sub-section (1) of section 16A and to be his original

political party for the purposes of this sub-section.

(2) For the purposes of sub-section (3) of .

section 16-A the merger of the original political party
of 2 Chairman or -Councillor shall be deemed to
have taken place if, and only if, not less than two-

thirds of the members of the party concerned have -

agreed to such mesger.

Explanation:—For the purposes of section 16-B
and 16-C, ‘Original Political Party’ in relation to
a Chairman or Councillor means the political party
to which he belongs for the purposes of section 16-A”;

(4) in section 17, after sub-section (1) the
following sub-section shall be inserted, namely:—
“(1A) Where an intimation is given by the
Director of Municipal Administration under sub-
section (3) of section 16-A that a person is ceased to
be 2 Chairman, or Councillor, such a person may,
within a period of two mouths from the date on
which such intimation is given, apply to the District
Judge for a decision on the correctness of the fact so
intimated.”; )
(5) in section 23, in sub-section (1) - for the
second, third, fourth and fifth provisos the following

shall. be substituted, namely:—

“Provided further that six per cent of the total
number of offices. of Chairman of the Municipalities
m the State shall be reserved by rotation for the mem-
bers belonging to the Scheduled Tribes in the manner
prescribed; so however that the Municjpality in respect
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‘of which the office of the Chairman is so reserved shall,
as far as practicable, be the Municipality where the
proportion of the population of the Scheduled Tribes
to the total population of the Municipality is the
largest:

Provided also that fifteen per cenf of the total num-
ber of offices of Chairman of the municipalitics in the
State shall be reserved by rotation for the members
belonging to the Scheduled Castes in the manper
prescribed; so however, that the muaicipality in respect
of which the office of Chairman is so reserved shall, as
far as practicable, be the municipality,” where the pro-
portion of the population of the Scheduled Castes to
the total population of the municipality is the largest:

Provided also that nine per cent of total number of
offices of Chairman of the municipalities in the State
shall be reserved by rotation for women in ibe manner
prescribed; so, however, that the municipality in respect
of which the office of chairman i so reseryed shall,
as far as practicable, be the municipality where the
proportion of the population of women to the total
population of the municjpality is the largest:

Prosided also that twenty per cent of the total
number of offices of Chairman of the municipalities in
the State shall be reserved by rotation for the members
belonging to backward classes in the manner prescri-
bed.

Provided also that the reservation of the office of
Chairman to all categories under this section in each
District shall not exceed, as far as practicable, fifty
per cent of the total number of such offices in the
District- )

Explanation:—For the removal of doubts it is here-
by declared that for reserving the office 6f Chairman to

members belonging to the Backward Classes, the popu-'

lation figures of the Backward Classes gathered in the
Socio-Economic  survey conducted by the Andhra
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Pradlesh Backward Classes Co-operative Finance Cor-
poration Limited, Hyderabad, shall be taken as the
basis™-

. - g 1 A gment
4, In the Visakhapatnam Mumclpdl Corporation Ancnament

Act, 1979, in section 5,

() for sub-section (2), the following sub-section
shall be substituted, namely;—

“(2) in addition to the Councillors referred
to in sub-section (1), every mentber of the Legisla-
tive Assembly of the State and every Member of the
House of the People elected from any constituency,
which forms part, wholly or partly of the corporation,

shalli be an ex-officio councillor of the Corporation.”; .

(1) for sub-section (3), the following sub-section
shall be substituted, namely:— :

“(3) Out of the total strength of the council-

* lors, the Government shall, subject to such rules as

may be prescribed, reserve—

) (a) six per cent therecof to the members
belonging to Scheduled Tribes; :

(b) fifteen per cent thereof to the members-

belonging to Scheduled Castes;
(c) nine per cent thereof to women; and
(d) twenty per ceat thereof to the members

' belonging to backward classes :

and determine the division in respect of which reser-
vation Is made as aforesaid:

Provided that in case the Corporation comprises
more than ove Assembly ‘Constituency wholly or
partly, reservation to all categories put together in
respect of the divisions wholly comprised in cach such
Assembly Constituency shall not exceed fifty percent
of such divisions in each such Assembly Congstitutency.
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Explanation:—For the removal of doubts it is -q
hercby declared that,—

(i) the expression ‘Scheduled Castes’ and
‘Scheduled Tribes' shall have the same meanings res-
pectively assigned to them in clause (24) and clause
(25) of article 366 of the Constitution of India;

(i) the expression ‘Backward Classes’ means
any socially and educationally Backward Classes of
citizens recognised by the Government for purposes
of clause (4) of article 15 of the Constitution of India;

(iii) for the purpose of reserving the office of
Councillor to the members belonging to the Backward
Classes, the population figures of the Backward Classes
gathered in the socio-economic survey conducted by
the Andhra Pradesh Backward Classes Co-operative
Fmance Corporation Limited, Hyderab’xd shall be
taken as the basis™

Amendment 5 In the Vijayawada Municipal Corporation Act,
1981, 1981, m section 5,—

(1). m sub.section (1), for the words “shall not
cxceed fifty at any time”, the words “shall not exceed
fiftydive at any time” shall be substituted;

(i) for sub-section (2), the following sub-section
shall be substituted, namely:—

“2) In addition to the Councillors referred
to in sub-section (1), every member of the Legislative
Assembly of the State and every Member of the House
of the People, elected from any constituency, which
forms part, wholly or partly, of the Corporation shall
be an ex-officio councillor of the Corporation.”;

(iii) for sub-section (3), the following sub-
scchon shall be substituted, pamely:—

“(3) Out of the total strength of the Council-
lors, the Government shall, subject to such ru]es as may
be prescribed, . reserve,— i
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. ) (a) six percent thereof to the members
belonging to Scheduled Tribes;

(b) fifteen percent thereof to the members
belonging to Scheduled Castes;

" (c) nine percent thereof to Women; and

: {d) twenty percent thercof to the members
belonging to backward classes;
and determine the division tn  respect of which reser-
vation s made as aforesaid:

" Provided that in case the Corporation comp-
rises more than one Assembly constituency wholly or
partly, reservation to all categaries put together in
respect of the divisions wholly comprised in cach such
Assembly Constituency shall not exceed fifty per cent
of such divisions in each such Assembly Constituency.

Explanation:—For the removal of doubts it is
hereby declared that,—

{i) the expression ‘Scheduled Castes’ and ‘Sche
duled Tribes’ ‘shall have the same meaning respectively
assigned to them in clause (24) and clause (25)  of
grticle 366 of the Constitution of India;

(ii) the expression ‘Backward: Classes’ means
“any socially and educationmally Backward Classes
of citizens recognised by the Government for pur-

poses of clause (4) of article 15 of thie Constitution of

India;

(iit) for the purpose of reserving the office of the
councillor to the members belonging to the Backward
Classes, the population figures of the Backward Classes,
gathered in the Socio-Economic - Survey conducted by
the Andhra Pradesh Backward- Classes Co-operative
Finance Corporation Limited, - Hyderabad shall be
taken as the basis.”
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6. In the Andhra Pradesh Municipal Laws (Amend-
ment) Act, 1986, in section 4, for the expression “‘by
section 3” the expression “by section 3, except sub-
section (2) thereof” shall be substituted.

7. The amendments made to the Hyderabad Muni-
cipal Corporations Act, 1955 by section 2, except sub-
section (1) thereof, shall extend to and shall apply
also to the Visakhapatnam and Vijayawada Municipal
Corporations, subject to this variation that in the new
section 23D inserted by sub-scction (2) of section 2.
for the words “Chief Judge, City Civil Court, Hyder-
abad”, the words “District Judge having jurisdiction
over the area in which the office of the Corporation is
situated” shall be substituted.
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THR ANDHRA FRADRSH HUNICIPAL LAWS (THIRD AMEND—
MENT) ACT, 1987.

ACT Wo. 23 OF 1987.%
{220d April, 1987.)

An Act further to amend the Andhra Pradesh Munici-
palities Act, 1965 and the Hyderabad Municipal
Corporations Act, 1955.

Be it enacted by the Lepislative Asseubly
of the State of Andhra Pradech in the Thirty-
elghth Year of the Republic of India as follows:-

1. (1) This Act may be calied the Andhra
Pradesh Municipal Laws (Third Amendment) Act,
1987.

(2). It shall be deemed to have come into
force on the 25th February, 1987.

*Roceived the assent of the Governor an the 21st April,
1987. For Statcuept of Objects and Reasons, please see the
Andhra Pradesh Gagzette, Part I¥-A, Extracrdinary, dated the
26th Harch, 1887, 2t page 3.

{1971

Shert t4tle

and commence-
ment .



THE ANDHRA PRADESH MUNICIPAL LAWS
(AMENDMENT) ACT, 1989.

ACT NO. 20 OF 1989*, _
[18th October, 1989]

An Act further to amend the Andhra Pradesh
Municipalities Act, 1965 and the

Hyderabad Municipal Corporations Act,
1955.

" Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the ‘Fortieth Year of the Repubiic of
India as follows:-

1. {(l) This Act may be called the
Andhra Pradesh Municipal ‘Laws
(Amendment) Act, 1989.

(2) It shall come into force cn such

date as the State Government may, by

notification, appoint and different
dates may be appointed for different pro-
visions.

*Received the assent of the Governor on the 17th October
1989. For Statement of Objects and Reasons, please see the
Andhra Pradesh Gazeite. Extraordinary, Part I¥-A, dated the
15th September, 1989, at Page 9.

[217]
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. 2.In the Andhra Pradesh Munici'palit';es Act,
1965,—

(a.) in section 85, in  sub-section (2), for the
expression “section 81", ~the expression “sections 81
and 87" shall be and shall be decmed always to have
been substituted;

{b) for section 87, the following shall be
substituted, namely:—

- “Method of 87. (1) Every building shall be asscs-

asscssment of

praperly fax. sed together with its site and other
adjacent premises occupied as an appurfenance thereto
unless the owner of the building is a different person
from the owner of such site or premises.

- (2) The annual rental value of lands and build-
ings shall be deemed to be the gross annual rent at
which they may reasonably be expected to be let from
month to month or from year to year -with reference
to its location, type of ‘construction, plinth area, age
of the buﬂdmg, nature of use to which it is put and
such other criteria as may be prescribed.

3) Nol:mthstandmg anything in the Andhra

"Pradesh Buildings (Lease, Rent and Eviction) Coalrol

Act, 1960, the gross apnua! rent at which the lands

‘and buildings might reasonably be expected to be let

from month to month or from year to vear, shall’ be
determined by the Commissioner, with reference to
its location, type of construction, plmth area, age of
the building, nature of use to which it is put and such
other crteria as may be prescribed:

Provided that in the case of any Government or
railway building or any building or a class of build-
ings not ordinarily let, the gross annval rent of which
cannot, in the opinion of the Commissioner be esti-
mated, the annual rental value of the premises shall
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e deemed to be nine percent of the' estimated value
of the land .nd the present cost of-erecting the
buﬂdmg after deducting a reasonable amount towards
deprecmuon which shall'in no case be less than ten
percent of such cost,

| (4} The annual rental value of lands and build-
ings shall be deemed to be the gross annuval rent at
which they may reasonably be expected to let from
month to month or from year Lo yzar, less a deduction
at the, rate of ten percent for buildings upto the age
J25 years and twenty percent for “buildings dbove
the age of 25 years of that portion of such gross
anfjual rent which is attributable to the building,
apqrt from their sites and adjacent lands occupied as
an|appurtenance thereto and the said deduction shall
bejin lieu of all allowances for repairs or on _any
otker account whatsoever:

{Provided that a rebate of forty percent of the
amual rental value shall be allowed in respect of the
rejidential buildings occupied by the owner inclusive
of the deduction permissible under this sub-sectlon

0

Explanation: For the purposes of this sectlon
ap area not exceeding three times the plinth area of
the building including its site or a vacant land to the
extent of one thousand square metres, whichever is
]f’ss shall be deemed to be adjacent premises vccupied
is an appurtenant to the building, and assessed to tax

.accordance with the provisions of this section, and
he area, if any, in excess of the said limit shall be
deemed to be land not occupied by or -adjacent and
appurtenant to such building and the tax shall be levied
therson in accordance with the .provisions of sub-
section (3) of section 85 as if it were land to which
that sub-section applied. '
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(¢} in section 88,—
(i) in sub-section (1),—

(A) After clause (b), the following sha.ll be
inserled, namely.—

“(bb) Educational institutions upto 10th
class, the buildings of which are donated by charitable
institutions or Philonthropists, or which are. dcpcnmng
on the grant-in-aid by the Government for the main-
lcnance and such other educational ipstitutions which
are not running purely on commercial lines, [but
serving the cause of primary education wh.lch[the
(Government may consicer from time fo time;”,

(B) In clause {c}, for the words “Bulldmgs used
for educalional purposes including hostels,”, the words
“buildings used for hostels” shall be substituted;

{C) In the praviso to clause (i) for the exples-
sion “in clauses {a), (c} and ‘e)”, the expression {‘in
clanses (a), (bb), {c) and (e)” shall be substituted. L

(i} After sub-section (1), the following sib-
scction shall be inserted, namely—

*(1-A) The buildings and lands specified
in sub-section (1) shall however be lable to pay the
tax components specified in clauses (b}, (c), (d) of s
section {1} of section 83.”;

(iii) io sub-section (5),— ll\
(a) item (i) shall be omitted; \

1

(b) Yor item (ii), the following shall be sub
smuted namely:— |

. "(ii) If the annual rental value of the
same does not exceed Rs. 300|- in the case of owner -
OCCI.Iple residential  buildings within ~ the municipal
limits: ‘ ' f

Provided that in respect of houses constructed for.
urban poor, the municipality shall collect one rupee
for every half-year towards property tax;”; \
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(d) in section.. 91, for the two provisos, the
following shall be substituted, namely:— -

“Provided thal a penalty at the ralc of five
per cene of tax shall be imposed for every month 'in the
case of failure to pay property tax made after the
expiry of sixty days after the commencement of half
year and shall be liable for disconnection of ail
essential services.”;

{e) in section 123, afler sub-section (4), the
following shall be added, namely:—

“(5) The Government may impose a suilable
cut in the amounts of grants or as the cuse may be the
compensation to be released in ‘respect of Munici-
palities whose tax collection js less than eighty-five
per cent of the demand of each year.”,

(f) After section 387, the following shall be
inserted, namely:—l

Pow.r 1o give  387-A. The Government may from

- ame to time pive such directions not
inconsistent with the provisions of the Act or the
rules made thereunder to the municipalities as it may
consider necessary for carrying out the purposcs uf
this Act.”;

1952;_111 the Hyderabad Municipal Corporations Act, ?rnxélldﬁ%r}t

1956.
{a) in section 202,—

(i) in clause (b), the words “or education”
shall be omiitted;

(ii) after clause (b), the followihg shall be
inserted, namely:—

“(bb) educational institutions upto 10th class,
the buildings of which are donated . by ‘charitable
institutions or Philanthropists, .or which are depending
on the prantin-aid by the Government for the
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" maintenance and such other educational .institutions
which are not runoing purely on commercial lines, but
serving the cause of primary education which the
Government may consider from time to time;”;

(b) after section 202, the following ‘section.
shall be added, namely:~—

**Excmplion of 202-A (1) The Government nay
POPMWTAX.  oyempt  any residential  building
occupied by the owner from the property tax where
the annual rental value of the same does not exceed
rupees six hundred.’

(2) In respect of every house copstructed  for
the urban poor, the Corporation shall collect an gmount
ol rupees “two for every half year towards property
lax,”.

. (L) in section 203, after sub-section .(3), the
foowirg shall be inscried, pamely:—

“(4) The Government way impose a su:tab]c
cul in the amounts of grants or as the case may be the
compensation to be relcased in respeci of corporation .
whose tax collection is less than eighty-five per-cent
of the demand of each year.”;

(d) in section 212,—

(i} for sub-scction (1), the Yollowing sub-
. section shall be subslituted, namely:—

“(1) (a) The annusl rental vulue of lands
and buildings shail be deeined to be the gross annual
rent at which they may reasonably be cxpacted to be
let from month to wonth or Yrom vear to year with
reference ‘o its location, Lype of comstruction, plinth
area, age of the bui]ding, mature of use to wlzich it
is put and sugh other criteriz as may be preacribed;

(b) the annual rental value of londs  and
buildings shall be deemed (o be the gross anaual remt
at which they may reasonably be expecled to let from
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mont to month or from -year to year, less a deduction
at the rate of 10% for buildings aged upto 25 years;
and 20% for the buildings aged above 25 years; of
that portion of such gross . annual rent which is
attributable to the buildings,” apart from  their
sites and adjacent lands occupied as ap appurtenance
thereto and the said deduction shall be in lieu of all
allowances for repairs or on apy other account
whatsogver;

Provided that a rebate of 40 percent of the annunal
rental value shall be allowed in respect of the residen-
tial buildings occupied by the owner inclusive of the
deduction permissible elsewhere.” ;"

(ii) Yor sub=section (2), Lhe followmg shall be
substituted, namely:—

“(2) Any vacant land not exceeding three times
the plinth area of the building including its site or a

.vacant land to the extent of one thousand square

metres, whichever is less shall be deemed to be
adjacent premises occupied as an appwrtenant to the
building, and assessed to tax in accordance with the
provisions of this section and the area, if any, in
excess of the said limit shall be deemed to be land not
occupied by or adjacent and appurtenant to such
building and the tax shall bg levied thereon at two
percent of the éstimated capital value of land.”;

(e) in section 226,— . .

() in sub-section (3), for the words “four
years”, thé words “five years” shall be substituted;

(ii) after sub-section (3), the following shall
be inserted, namely:—

“(4) The corporation shall take into considera-
tion the rent component of cost of living index
prevailing at the time of preparauon of new assess-’
ment books:
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Provided that where the value ©of the Jand on #n;ich
) buildings constructed for purposes of choultry, hotels,
= lodges and cinema theatres increases and the income on
the property does not increase the average rental
value shali be fixed with reference to the income of,
the property.”;

(D in section 269, to sub-sectios (2), “the

following proviso shall be added, namely:—

“Provided that a penalfy at the rate of five percent
of (ax shall be imposed every month in the case of
failure to pay property tax made after the expiry of
sixty days after the commencement of half year and
shall be Iiable for disconnection of all essential
services.”;

(g) after section 282, the following section
shall be added namely:—

ievirion of tax by 282 A. Where it is brought to the
Muicinal notice of the Director of Municipal
Administation. - Administration, that the properly tax

's under valued he "~ may re-assess the

property tax and fix such accordingly.”; -

(h) after section 679 D the following new section
shzll be inserted, namely:—

o ¢ Lo vivs 679-E. The Government may from
R fime to time give such directions nol
inconsistent with the provisions of the Act or the rules
made thereunder to the Corporations as it may
consider necessary for carrying ont the purposes of

this Act.”.
Andlication 4. The amendments made to - the Hyderabad
Astinthe  Municipal Corporations Act, 1955 by section 3 shall
Visiklape-  ayjend to and shall apply also to flie Visakhapatnam

lnnm zml

Vij sawrda and Vijayawada Municipal Corporations.
S Wunicipa
Carporalions. o

L 7]



ANDARA PRADESH ACTS, ORDIRANCES AWD
REGOLATIONS ETC.

The following act of the Andhra
Pradesh Legislative Assembly received.
the assent . of the Governor on the
30th October, 1290 and the said assent
is hereby first published on the &th
Rovember, 1990 in the Andhra Pradesh
Gazette for general information:-

ACT NO. 17 OF 1990.

An Act further  to Amend the Andhra
Pradesh Municipalities Act, 1965 and the
Hyderabad Muniecipal Corporations Act,
1955, )

BE it " enacted by the Legislativs
Assembly of the State of Andhra Pradesh
in the Forty-firat year” of the Republic
of India as follows:-

£{71].

ESS

J. 1345-6
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"1, Thig Act may bé called the andhra
Pradesh Municipal “Lawe (Amendment) "Act, -

. 19%0.

Agendoant
of Act §

of 1965,

2. In the ‘Andhra Pradesh Municip#li-
ties Bct, 1365,.-

' (4) in section 2, for clause (22),

.the following 8hall be’' substitited,

namaly:--

"(22) 'municipality’ means a municipa-~

1ty of such .grade as may "‘be declared by

the Gpvernment, from time to time, by noti-
fication -in the Andhra Pradesh Gapzette oz

.the basia of its income and puch other cri-
teria aas may be prescribed” ¢

(b} after section 3, the following
new aectlon shall be 1nserted: namely:-

IA. il) The Government
may, - by notification,
abolish any municipality
‘'te which this Act applies,
wherein the oplnion ‘of the Government
it {8 not tinancially sound or for such,
other reasons as may bhe recorded in wri-
ting:

-Ahniftion'nf
aunfcipa M-
tlax.

Provided that ----

ta) The .Government shall, before
they isfue such notification, communicate
to the municipal council the ‘grounds
on which they propose to do so; fix a
reasonable’ period _for the rnunicipal
counc;l to show cause against proposal
and consider its explanations and obgec-
tions. if any
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{b) the. noeification shall contain.

a statement of the reasonts of the Govern-
ment and shall be lzid before the Andhra
‘pradesh Legislative Assembly.

~ [2) From such date as may be speci-
fied in such-notification, the provisions

of this Act and all notifications, rules,:

bye-laws, regulations, orders, directions
and powers issued, made or. gonferred
under this -Act, shall cease to. ‘apply to
the -area previously comprised. in the
munlglpallty. the bhalance of the muni-
cipal fund and all other property vested

in the municipal council and all its’

labilities shall stand transfetred to.the
Governmgnt or to such local' or other
authority or to sych officer 'or ‘other
person as they may, by order, direct".

(c) sections 164, lGB_and‘iGC shall
be omitted; . :

() ‘in section 17, sub-section (1A)
shall be Dm.Ltted .

3. The gradation of the municipali=-
ties existing at the commencemgnt of the
Andhra Pradegh Municipal -Laws (Amendment)

Act, 1990 shall continue to be in force.

“only until the municipalities are graded
after such c¢ommencement in agcordance
with the rules made under the prinecipal
Act as amended by this Act and no such
gradation made after such commencement
shall be guestioned in any court, tribuv-
nal orx other authority on the ground
only that it adversely affects the ser-
vice conditions of any person employed
in -connection with the affairs of the
municipality. = -

Savings.
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Axondront 4. In the Hyderabad Hunicipal Corpo-
of ket Il ratlons Act, -1955,-
of 1956.

_ {a) pections  23-A, 23-B and -23-C,
shall be cmitted;

{b} insection 23-D, sub-section (2),
shall be omaitted:

fppiication 5.' The.amendments made to‘the Hyder-
of section 4,abad Municipal Corporations Act, 1355 by
to the section 4, shall extend to and shali

VYisekfu-  apply also to the Visakhapatnan and
palpaa snd  Vijayawads Municipal Corporations.
¥1Jayauada . -

Nunicipa) ' P.V. VIDYA SAGAR,
:::ﬁ:"' Secretary td Government,
’ Law and Legislative Affaire,

Law Department.



AHDBBA PBADESH’EGTS (RDINANCES ANDLHD
REGUIAIIDHS, EYC., .

The' Zfollowing Act of _the Andhra Pradesh
Iegislative Assenbly “recelved the assent of the
Governor ‘on the' 16th November, 1990 and the said
assent is heréby first published ‘on the 19th
Novémber, 1990 in the Andhra Pradesh Gazette for
general infurﬂation' - .

ACT ¥0. 22 OF 1990.

An Act furthet to dmend the Hyderabad Munici-
pal Corporations Act, 1955, the Andhra Pradesh
Municipalities Act, 1965. The Vipakhapatnam
Municipal Corporation Act, -1979 and The Vijaya-
wada Muniecipal Corporatiom Act, 1931.

{971




Short title.

.Apendment
of Act 11
of 1356,

Central
Act §3

of 1959,

BE it enacted Ly the Legislative
Assembly of the State of Andhra Pradesh:
in the Forty-first Year of ‘the Repubiic
of India, as follows 3~

1. This Act may be &alled the Andhra
PradeshMunicipal lL.aws (Second Amendment)
Act, ‘19990,

2. Ip the Hyderabad Mun1clnal uorpora-

(aJ in .section 12, for sub-sect;on
{1); the fcllowing shall be substikuted,
namely =-

*{1) The draft of the electoral relil:
fox the Corporation shall be prepared by
the person authorised by such authority,
in such ‘manner by =xeference to -such
qualifying date as may be preacribed and
the electoral roll "for the Corporation
shall come into force. immediately upon
its final publicatien in accoxdance  with -
the rules made by the Government. in
this behalf. The draft of the. electoral
t0ll for the Corporation shall consist
of such part of the electoral roll for
the Assembly Constituency published
under the Representation of the People
Act, 195C as revis=d or amended under
the gaid Act, upto the yualifying date,
as relates to the cities of Hyderahad
and Secunderabad or any portion therecof.

EXPLANATION:~ Where in the¢ case- of any
Agsembly Constituvency there is no
distinct part of tha electoral roll
reiating to the citips of Hyderabad-and
Sedhndnrabad. all persons whose. names
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are entered in euch roll under the’
reglistration area -comprieing the cities
of Hyderabad and Secunderabad, gnd whose
addresses- a8 entered are situated in the
.cities of Hyderabad  and Secunderabad
shall be entitled to be included in the
electoral 'roll for the Corporation
prepared for the purposes of this Act.”;

(b) .in Bection 563, for the expression
"after the 25th January, 19807, <the
expression "after-the. 25th January,.2000™
shall be substituted.

3. In the’ Andhra Pradesh Municipali=-asendaent.
"~ ties Acty 1965 ,~- “of Act §
: “af 1965.
o ad after section 8, the following
_new BECtlQh shail be ingerted, namely:=-

*foservation of Offica 9. The.  provislons . of
of ‘Counciilors’ end sections B and 23 relating
shefrman  to  copse £to  the  reservation - of
after eortatn dote. office of Councillor oz
-+~ the Chairman for the.
Scheduled Castes and . Scheduled Tribes,
8hall g¢gease to have effect after the
25th January., 2000.
(b) for -section 142 the followi‘ng
shall be substituted, namely:é-

ILevy 2and.collection 142. The Government may,
of pipe-1ine service by notification, direct
" chargas. '~ the council to levy and

collect pipeline service
charges from every owner or occupier of
8 premises to which water connection has
been given at such rate as may be pre~
_scribed to the. - different _categories’
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spgcified in clause {a) .of sub-aection
(2) of section 141 to defraj the capztal
cost of plpeline Bervice - works
undertaken by-the council and the opera-

- tion and.” maintenance of the pinaline

fmendment

of Act 19
of 1975,

system from time to time:

Provided that né such charges’ shall
be 1levied on-the owner or occupier of
any premises situated in the aress which
are not sexrved by the pipeline aystem of
the Council™.

4, In the Visakhapatnam Hunicinal '
Corporation Act, 1979, after section 7,

-+he  following new section shall be

ingerted, namelyr-

alevy’ ‘aad collectiza 7RA. The Govezrnment mayi
of “plpeline service'bY notification, dJdirect
charges.. the corporaticen to levy

. and ~ collect pipeline,
service charges from every owiter' or.
occupier of a premises to vhich water
connection has been given at such rage
ags.may be presgcribed to tha different
categories as may be specified in_this
regard to defray the capital cost of -
pipeline service worke undertaken by the
Corporation and the, operation and main-
tenance of the pipellne syetert from time
to time:

Provided 'that n¢ -such charges  shall
be levied on the. owner or ococupler of

‘any premises situated in th2 areas which

‘are not served by the plpelzne pystem of

the Corpecration.®
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5. In the Vijayawada Municipal Aeendment
Corporation Act, 1981, after Section 7, of Act 23
the fullowing new section shall ke of 1381+
inserted namely:- :

"Levy- and -collection 7B. The Government may,
of plpetine service by notificatien,  diréct
charges, the Corporation to levy

and collect pipeline ser-
vice charges from every owner or occupier
of a premises to which water connection
.has -been given at such rate as may be
prescribed to the different categories
as may be specified in this regard to
defray .the capital cost of pipeline
service works ungertaken by the Corpora-
tion and the operation &nd maintenance
of the pipeline system from time to time:

Provided that no such charges shall
be levied on the owner or occupier of
any premises situated in the areas which
are not served by the pipeline system of
the Corporation.”.

6. The amendments made to the Hydera- Applicetian
bad Municipal Corporaticris Act/ 1855 by of Section 2
section 2, shall  extend to -and shall to the ¥isa--
apply also +to the Visakhapatnam and khapatnan and

Vijayawada Municipal Corporations. ¥ jayansda
Hunicipal
Corporations.

P.V. VIDYA SAGAR,
Secretary to Government,
Law. and Leglslative Affajrs,

Law Department. ’
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~ THE. ANDHRA PRADESH MUNICIPAL LAWS.
© ... (AMENDMENT) ACT, 1991.___

'ACT No. 11 OF 1991

. [16th April, 1991]

AN-ACT :FURTHER. TO . AMEND . THE.. HYDERABAD
MUNICIPAL CORPORATIONS. -ACT, 1955 AND
THE ANDHRA PRADESH MUNICIPALITIES ACT,

19650
-~ BE-" ‘it enacted- ‘by -:thei Legislative
Assembly of the State “of ‘Andhra Pradesh

1".

alnaee Lo Lot T e TS v= 1
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Short titie and.

commencenent .,

Amendment of

ket 11
of 1856,

98

in the Forty- secona Year of the Rep‘ublic
of India, as focllows:-

1. (1) This Act wmay be c'alled the
Andhra Pradesh Municipal Laws {Amendment)
Act, 189%1.

{2) The amendments made by —-

{i) clauses (g) and (h) of section?
and - clause {(b) of section .3 shall be
deemed to have come into force an the
6th December, 1990.

(ii) the remaining prov:slons shall
come into forece at once,

2. In the Hyderabad Municipal Corpora-
tions Act, 1955,--

{a) in section ‘5, for sub=section{1A),
the following shall be substituted,
namely:- . )

"(la). Every member of the' Legisla-

-tive Assembly of the State and every

member of the House of the People repre-
senting a corstituency of which the Cor-

poration or a portion thereof forms-
part, shall be ex-officio Councn.llor of

the Corporation:

Provided that a Member of the Legisla-
tive Assembly or a Member of the House
of the People representing a constituency
which comprises a portion of the Corpo-

ration and a part of any municipaiity or

municipalities, shall be ex-officic
Councillor of either the ‘Corporation or
of one s=such municipalities, which he
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chooses; and he shall also " have the
right to take part in the proceedings of
any meetings of the other municipal coun-
cils or Corporation, as the case may be,

within the constituency, but shall- not
be entitled to vote at any such meeting.

{1B} No -person shall be a member in
more than one of the categories specified
in sub-section (1) eznd (lA). A person
who 1is'or becomes a member ©of the Corpo-
ration in more than one such category
shall, by notice in writing signed by
him and delivered to the Commissicner,
within fifteen days from the date on
which he 50 becomes a - member, intimate
in which one of the said categories he
wishes to serve, and thereupon he shall
cease to be the member in the other
category. In default of such intimation
within the aforesaid perYod. his member-
ship in the Corporation in the category
acquired earlier shall, and his member-
ship acquired later in the other category
Bhall not, cease at the expiration of
such period. The intimation given under
this sub-section shall be final and
irrevocable."; ’

{b) section 97 of the principal Act
shall be numbered as sub-section (1)
thereof and after sub-section (1) as so
Lumbered, the following sub-section
::2all be inserted, namely:- -

_ "(2) Where a subject is placed be-
£3 ‘e the standing Committee, the Standiny
Ccninittee shall take a decision thereon
within a period of fifteen days from the
davge of placing the matter before it,
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Standing-:Committee within the aforesaid
-period; the - propesal contained- in the
subject. shall be deemed to have been
approved .by. the , Standing -Committee.
Where. a- .proposal..- is rejected by the
Standzng .Committee, the Commigsioner
_-shall place the -matter before: the Corpo-

ratlcn within:a perijod :0of fifteen :ldays:

. £rom. the-date .of - such - -rejection for: its
declslcn -and -a meeting for this purpose
shall be - held in. accordance wzth clauae
-{e).of section BB.w: e C o

(R

lc) in Bccticn 124;—- =-¢;.Q~f';;

. (i) for- clausc [cJ.;‘the follcw;ng
shnll be substltuted, namely-- R

R

'(c) It shall he competent fcr the

,Corunss;oner fo - make 3 :contract, .other

than a contract. relat;ng to"the. acquisz-

...tion. Of immovable . property . or -‘any

rupees twenty lakhﬂ."-

interest therein:or. any. right thereto,
not 1nv01v1ng an expenditure. exceeding

_... a - L L

(11) in clause {d){'thc ‘words:::“and
not exceedlng rupees -EWO - lakhs“ shall be

. omltted. [T - s

: .,Tar,_ks .cos_ting_-ﬂp;e_ - lh4A. It Shall be ‘compe- -

st ol N . FO A ,._lc..l
(d) after secdtion 124 the following
sect;on .shall. be 1nserted, namely--,

. r- . ..;r

. than tueaty lakhs . tent - for [:the- :Standing
-Committee:. - to :..sanction
works contract 1nvolv1ng an expendlturc
exceediny rupees- twenty lakhs but not
exceeding rupees fifty lakhs. '
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(e) in section-iéﬁ,--

(i) in sub-section (1), for the
words "rupees .one lakh' the words "rupees
five lakhs", shall he substituted;

(ii) In the marginal: heading, .for
the expression."Rs., 1 lakh”, the expres—
sion, "Rs. 5 lakhsﬂ shall. be substltuted.

C e,

(£). in cectlon 129,1—
(1} in the, openlng portlon, fo: Lhe
-words "ten- lakhs" the words. “flftylakhs“ _

shall. be. subatltuted.h cL o e

(1) 10 " the . marginal heading, fb';—;ﬁ__[
the words "ten Iakhs™; ‘the. words "fzfty.'
lakhs* shall be substltuted,, . .

{g).in section 145, for sub- sect;on

(2), the followlng ‘shall be aubstltuted,
namely: -

'"(2) Any .1mmovable property which
may be transferred- to:the.Corporation hy
the- _Government-- shall :‘be - held by. it
subjgct.pto.;such‘“conditionS'-asrrmayt be:
imposed by thé Governmént .and.shall ben
applied:to:sucb'purposes .a3. the Govern<
ment- imay impose’- or - ispecify- when~ the
transfer is: made. L '911.{ wer e

(3} It shall be competent xfor the*-
Government-to:resume any--land:transferred.:
to <the . Corporation- by’ the LGovernménti'
with:or without -a condition:for:resump= .-
tion whethér before or after the commen-_._
cement of the Andhra Pradeah Municipal
Laws {(Amendment) -Act,-.1991 for utilisa-
tion. by.. the - State Government. .or..the. .
Central Government Or .any. authorltyunder
th21r control“ - o -



102

{h} After section 374, the following
shall be inservted, namely:- . ’

“Government's gower to 374A. {1) Notw:.thstandlng
rep2ir the peklic anything contained in
stracts vested in ¢ this Act, 1t shall be com-
unlcipsi Corporation. petent for the Government
or any other agency auth-
Qllsed by them in this behalf to exercise
the powers of the Corporation and the
Commissioner vested in them by or under
this Act for the parpose of levelling,
metalling, paving, channelling, widening
- or otherwise to carry out any repair to
the public streets vested in the Corpo-
ration and also to liay new recads at
their own expense in public interest.

{2} For the purpase of enabling the
Covernment or the agency authorised by
them to vrdertake repairs under sub-sec-
tion (1), the public streets shall vest
in the Government tempoxarily from a
date to be notified by them in this
behalf and thereupon it shall be competent
for the Government. to take over - posses-
sion of the’'public streets -from the said
date. The public streets ‘or any hew
roads laid . under sub-section (1) shall
continue to vest in the Government until
the notification is revoked and thexre-
after stand transferred to the Corpora=-
tion,

{3) It shall be the -duty of the
Corporaticon -and thé Coamissioner to
‘carry out any direéctidns issued by the
Government for the purpose of sub-sec—
tions (1) and (2)"."
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{3) In-the Andhra Pradesh Municipali- amencment

ties Act, 1965, —~

{(a) in section 5, -after . sub-seq-
tion (2}, the following ' sub~section

‘'shall be inserted, namely--

of Act &,
of 1965.

“(2h). No person shall be a member’

in more than one of the categories speci~
fied - sub-gsections (1) and (2). &

-person who is or becomes a member of the

Council in more than cne such category
shall, by rnotice in writing signed by
him and del;vered to the Commissioner,
within. fifteen 'days from the .date on
which he. s0 becomes a. member, intimate
in which. one of the said categories: he
wishes to serve, and thereupon he shall
cease to be the:  member in .the other

‘category. In default of such intimation

within the aforesaid period, his membeir-

ship in the Council in the. category.

- acguired earliér shall, and his member-

ship acquired later in the other c-te-
gory shall not, cease at. the expiratlon
of such period. The' intimatipn given
under this . sub—sect:l.on ghall + “inal
and Arrevocable”

{b) after section 171, the folitowing

shall be J.nserted, -pamely:-

'Governnlnt's pnur 171 A {l) Hotwiths‘l:andlng

o repairthe ~ ° ‘~anything contained in
‘pubic streets - this Act, -it  shall be
vested in the Hunici- competeént for the Govern-
pnl Conéit, - ment .or .any other agency

. authorisad by’ them in
this behal.f ‘to exercise the powers of the

Council and the Comnissioner- vested in

“a ° ° L
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them by or under this Aect for the pur-
pose of repairing the public streets and
bridges vested in the Council and alsec
to lay new roads at their own expense in'

"7 publie mterest

{2) For the purpose of..enabling the
Government. or the Aagency authorised by
them to ‘undertake - repairs- under .sub-
section (1), the ‘public streets and
bridges shall vest. in._ thes Government
temporar:.ly £from .2 date.-to be: notified
by them in this behalf -and -thereupon. it
Bhall he competent. for the Government . to
take ~over. possession of::- the public
atreets and bridges from t.he said: date,.
The pu.blz.c _8treets. and bridges 'or any

© new roads. -Yaid. tnder. sub-section:: (1)

_Application_of
the Act to
¥isakhapatons -
and ¥ijayavada
Hunk!pﬂ Core
.ponﬂons

Aepeal of Qrdt-
nance § of 1990

shall continue to_vest. in -the .Government
until the’ not:.f:.cation is .x voked‘ ‘and’
thereafter stand t:anaferr to the
Cou.ncil.... . o R

(3) it shall ba the duty of the
Counicil and _the comissioner- to-’ carypy
out’ any. diractions issued. by -the Goveyn-
ment for the pu:posea o£ sub-sact:.ons (1}

anﬁ (2)" b

4. 'I'he amandnentn ma.de to the Hydera-
bad ‘Municipal Corporationa. .Act, +1955 by -
section 2 shall extend to and shall
apply  also ::to; the . Visakhapatnam and
Vijayawada lhmicipab Corpor&tions. Ve

5.,Tha A.ndhra Pradesh Hunicipal Laws )
(A-nndlent) ‘Ordinance, .. -1990 ‘and '- the.

and Ordlmtng Hyderabad . Hunicipal Corporations - -{ Amends=:

of 1M,

mt) Ordinanca. 1951, are hereby repealed.




THE ANDHRA PRADESH MUNICIPAL ‘LAWS (AMENDMENT)
ACT, 1992*

ACT NO. 6 OF 1992,
[13th April, 1985]

An Act further to amend the Andhira Pradesh Municipalities Act, 1963
and the Hyderabad Municipal Coiperations Act, 1955,

BC it enacted by the Legislative Assembly of the Stafe of Andhra,
Pradesh in the Forty-third Yearof the Republicof India, as follows —

1. Short title Commencenient, (1) This Act may be called the
Andhra Pradesh Muaicipal Laws (Amendment) Act, [ 992.

(2) It shall be deemed to have come into fo ree on the 27th February
1992,

2. Amendment of Act VI of 1963.~In the Andhra Pradesh Munici-
palities Act, 1965:—

(1) For Sections 11 to 11 G, the following section shall be substi-
futed, namely:—

11. *Qualification for inclusion in electoral roll for municipality and
publication thereof.— (1} Every Person whose name is included in such
part of the electoral roll for any Assembly Constituency as relates to the
municipalityor any portion thereo £, shall be entitled to be included in the
clectoral toll for the municipality prepared for the purposes of this
Act, and no other person shall be entitled to be included in such roll.

Explanation ; Where in the case of any Assembly Constituency there
is no distinct part of the electoral roll relating to the municipality, al'
p ersons whose names are entered in such roll under the registration areas
comprising the municipality and whose addresses as entered in such roll
are situated in the municipality shall be entitled to be included in the
electoral roll for the municipality prepared for the purposes of this Act.

20
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(2) (@) Assoon as may be after the electoral rolls for the Assembly
Constituencies wlich consist of, or co mprise, the municipality or any
portion thereof, have been published, revised or amended inp ursuance
of the Representation of'the People Act,1950. Central Act 43 of 1950
any person authorised by the Ele ction Authority in this behall shali-
publish in such manner as the Government may divect, the pOrtions ot
the said ro lls which relates to the municipalityor of the alterations there
in, as the electoral roll for the municipality or as alterations to such roli
as the case may be :

Provided that any alterations made to the relevant portions of the
Assembly Electoral roll within a period of thicty days prior to the date
fixed for the poll for ordinary or casual elections to the council shall not
be published as alterations to the electoral roll for the municipality,
until after the said clections are held.

{b) Afltcr the electoral roll for a municipality or any altcration
thereto has been published under clause (@) the Government may at any
time for the reasons to be recorded, direct a special revision of the
electoral roll for any municipality or part of a municipality in such
manner as may be prescribed and thereafter the Election Authority shall
effect the revision accordingly and publish the revised electoral rolls in
the manner directed by the Government in this behalf, -

(3) When a municipality has been divided into wards, the clectoral
roff fo r the municipality shall be divided into separate lists for ¢ach ward.

(4) Where after the electoral roll for a municipality or any alter-
ation thercto have been published under sub-section (2), the municipality
is divided into wards for the first time or the division of the municipality
into wards is altered or the limits of the muynicipality are varicd, the
Election Authority shall,.as soon as may be after such division or altera-
tion Or variation, as the case may be, in order to give effect to the divi-

.sion of the municipality into wards or to the alteration of the variation

of the limits, as the case may be, authorise a re-arrangement and republi-
cation of the clectoral roll for the municipality or uny part af such roll,
in such manner as the Government may direct.
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(5) The clecteral roli for ihe municipality published under sub-sec-
lion as revised by any alteration there io, subseducntly published under
that sub-sectjon or under subsection (4) shall remzin inforce until ile
publication of a fr.sh electral rell for the municipality uuder sub
sectien. (2).

{6) Evely person whose name appears in the clectral roll for the
mumicipality as so revised, shall, sp long as if remaias in force, be entitl-
ed subject tothe provisions ol this Act, to vote at an election, and
no persen whose name doesnot appear in such roll shall vote at
an clection.

mugicipality assorevise, dhalsl, so long asitremainsinforce, be entitled
subjoet 30 the provisions this Act, to gofe at an election ; and no
person whose name does not appecar in suchroll shalloote atan lestion

( 7) Notwithstanding anything in this Section, the Ef c2.idn  Avth
rity may, after making such enquiry as he thinks fit, either Sy -taotoon
oT er an application, correct any clerical error in the etectoral roll for
the municipality or the alterations thereof as published.

EXPLANATION : In this section, the expression * Assembly
Constitucn oy  shall mean an Constituct ¢y provided by law for the
purpose of elections to the Andhra Pradesh Legislatioe Assembly.

{2 ) Section 12 shall be omitted.

(3) After Sectien 62, the following scction shall be inmserted,
namely 1

62 - A. * Appointment of § pecial Officer . (1) Notwithstanding any
thing contained ia this Act, where in the opinion of the Gooernmen
it1s motpossible to hold the clections to the municipalities in accordane.
with thep rovisions of this Act, before the date of cxp iration of the ter
and to bring the newly elected counciilors inio office on the date of
exp iration of the term as aforesaid, and the term oFoffice of the council-
lors is not extended, the Gooernment may, by notification appaoint a
Special Officer to exercise thepowers, perform the duties aod discharge
the fuamctions of,

(a) the Council ;
{ b) the Chairman ; and



23

( ¢ ) the Commissioner ;

nder the Act, fora paried which shall not exceed one yoar fro x the date
of such appointment :

Provided that the Governmcnt may, from time to time, by uotifica-
tion in the Andhra Pradesh Gazette and for reasons specified therein
extend the suid period o f app ointmentof Special Officer beyond one year,
for a further period or periods, so however the period of appoirtment
of the Special Officer shall not, in the aggregate exceed two years.

(2 ) The Government shall cause elections to be held to the munici-
pality under the Principal Act, so that the mewly elected sounmcillors
may come into office on'such date 2s may be specifi ed by the Goveramant
in this behalf by a notification, in the Andhra Pradesh Gazette :

Provided that the Government may, from time to time, advance or
postpo ne the date specified under this sub-scction and fix Instead anether
date :

Piovided fucther that the date fixed under this sub-section shall be the
date on which the appointment of the Special Officer, expires.

(3) The Special Officcr shall excreise the powers, perfarm the
duties and discharge the functio nsof the ¢o uncil uatil the elected cp uncil-
lors come imto office, of the Chairman until a Chairman is elected,
and of the Commissioner until 8 Commissioner is appointed by the
Government and the co munittees referred to in Section 43 and 74  until
such co mmittees are co nstituted, as the case may be and any such o Mcer
may, if the Government so direct, receive remuneration for his service
from the municipal fund.®

3. Amendment of Aect I of 1956, In the 'Hydcrabad Munmicipal
Corporations Act, 1755 Section 60-A shall be omitfed. _

4,  Application of Section 3 to Visakhapatnam and Vijayawada Municd
pal Corporations. The amendment made to the Hyderabad Municipal
Corporations Act, 1955 by section 3, shall extend to and shall apply
also to the Vlmhhapatndm and Vilayawada. Municipal Corporatiens.

5. Repeal of Ordinance 2 of 1992, The Andhra Pradesh Municipal
Laws (Amendment) Ordinance, 1992  is hereby repealed,



THE ANDHRA PRADESH MUNICIPAL LAWS (SECOND
AMENDMENT ) ACT, 1992. #

ACT NO. 18 OF 1992, [29™H SEFTEMBER 1992

An Act forther to amend the Andhra Pradesh Municipalities Act, 1965
and the Hyderabad Municipal Corporations Act, 1955,

BE it enacted by the Legislative Assemb'y of the State of Andhra
Pradesh in the Forty-third year of the Republic of India ns foliows :

1. Short title and commencement.—(1) This Act may be called the
Andhra Pradesh Municipal Laws ( Second Amendment ) Act, 1992,

(2} Tt shall be deemed 1o have come into force on the 27ih
February, 1992.—

2. Amendment of Act VF af 1965. In the Andhra Pradesh Muaici-
palities Act, 1963,
(1) in section 20, in sub-section (1) the proviso to clanse {g) shall
be omitted ;
(2) in section 23, the proviso to sub-section (3) shall be omitted:

(3) iu section 62-A, in sub-section (1}, the Words "and the term of
office of the councillors is ot extended shall be omitted.

3. Amendmém of Act 11 of 1956. Tn the Hyderabad Municipal
Corporations Act. 1955,—

(1) in section &, for sub-section (1) and (2) the following shall be
substituted namely 1 — :

*(1) The term of office of elected councillors shall, save a5 other
wise expressly pravided in this Act, be five years from the date appoinied

*Received the assent of the Governor or the 29th September 1992, For statemcne
of objects and Reasons Please See the Andira Pradesh Gazerte, Extraordinary dated
the 3rd Seplermber 1992 Part-IV-A. at Pages 4 & 5.
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for the first meeting of the Corporation under clause (4) of section 38
and the last day of their term of office is in this Act referred to as the duy
for retirement,

(2) in section 70G, in sub-section (1), ihe words and the term of

office of the Councillors is not extended shall be omitted ;
(3) in section 90,—

(i) Tor sub-section (3), the following shall be substituted, namely:

“ (3) Save as otherwise expressly provided in this Act, the term of
office of the Mayor who is clected at an ordinary clection shall be five
years from the date of the first meeting held under clause () of section
38>,

(i) sub-section (9) shall be omitted;

(4) in section 90A, sub-section (6) shall be omitted.

4. Application of section 3 to the Visakhapatnam and Vijayawada
Municipal Corporations,—The Amendments made to the Hyderabad
Municipal Cotporations Act, 1955 by section 3 shall extend to and shall

apply also to the Visakbapatnam and Vijayawada Municipal Corpora-
tions. .

5. Reped of Ordinance 4 of 1992.—The Andhra Pradesh Municipal
Laws (Second Aimendment) Ordinance, 1992 is hereby repealed.-



THE ANDHRA PRADESH MUNICIPAL LAWS (AMENDMENT)
ACT, 1993.%

ACT No. 4 or 1993%
[ 27th. Jan. 1993.]

AR Act further to amend the Andhra Pradesh Municipalities Act, 1965
ard the Hyderabad Municipal Corporation Act, 1955,

BE it cnacted by the Legisiative Assembly of the State of Andhra
Pradesh in the Forty-third Year ¢f the Republic of India as fcllows -

1. Short title and commencement.—(1)} This Act may be called the
Andfira Pradesh Municipal Laws { Amendment} Act, 1993.

(2) The provisions of clauscs (D) and (F) of section 3 shall com®
into force at once and the rost of the provisions shall be decmed to have®
come into force on the 6th November, 1992,

2. Amendment of Act VI of 1965.—1In the Andhra Pradesh Munici-
palities Act, 1965, .

(A} Tn section 5, for sub-section (1), the following shall be substi-
tuted, namely —

“{}) Therc shall be constituted for each municipatity a body of
Cauncillors to bz called the Muuicipal Counetl having authority over
the municipality and consisting of. such number of couacillors as may
be notified from time to time by the Government in the Andhra Pradesh
Gazette, cxcluding the ex-officio counciliors specificd in sub-section (2),
;0 accordance with such principles as may be prescribed :

. "Received the Assent of thz Governor on 24th JYan. 1993 For Statement of
Objects and Reasons, Please See the Andira Pradesh Gazeie, Part IV- A, Esttagr
dionry dated the 17th Sept, 1892 gt Page 2.

119]
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Provided that the number of Councillors to be clected in respect of
each council existing at the commencement of the Andhra Pradesh
Municipal Laws { Amendment ) Act, 1993 shall be as it stood at such
commencement ugtil such number is revised by the CGovernment in
accordance with the principles prescribed,” ;

{B) for section 5A, the following section shall be substitated, namely -

5A. © Symbols for elections ta the Office of the Chairmen and Coun-
cillors.—(1) The election authority shali by notification in the Andira
Pradesh Gazefte specify the symbols for allotment to the contesting
candidates at an election to the office of the Chairman and the Coun-
ciltors, except those symbols which are reserved for the recognised
pelitical parties.

Explanation.—In this section the term * recognised political party
shall have the meaning assigned to it in the Election Symbols ( Reser-
vation and Allotment} Orders, 1968 issued under article 324 of the
Constitution of India ™, ;

(C) in section 7, fc;r stb-section (3), the following sub-section shall
be substituted, nametly:—

** (5) The term of office of the elected Councillors and the Chairman
shall be five years from the date of the fipst mecting of the ¢ouncil held
after the elections.” ;

(D) in section 10, in sub-section (1) for clause (a) the following
clausc shall be substituted, namely -

*“ (a) divide the municipality intc as many as single member wards
as the number of councillors notified under section 57,
3. Amendment of Act I of 1956.—In the Hyderabad Mumc:pal
Corporations Act, 1955 :~ _
(A) in section 10, in sub-section (1), clause (b) shall be omittcd ;
(B} in section 34,
(1) the words « or the Mayor” shall be omitted ;

(ii) in the marginal heading the words  or the Mayor * shall be
mitied ;



21

(C) in section 37, in sub-section (1)~

{ #) in the opening paragraph for the words < a2 sum of rupoes
five huadred in the case of the office of the Mavor and rupees one
hundred in the case of the office of the Counciflors ¥, the words “ a sum
of rupces onc hundred ** shall bz substitoted ;

(ii) in clause (a), for the words <‘rupees two Jundred and fifty
anly in the case of the Office of the Mayor and rupees fifty only in the case
of the Office of the Councillor ”, the words ** rupees fifty only * shall be
substituted ;

(D) in section 70 G, in sub-section (1) in the proviso for the words
“in the aggregate cxcecd two years ™, the words ¢ in the apgregate
excecd three years ® shall be substituted ;

(E) for sections 90 and 80A, the following section shall be substituted,
namely:—

90. “Mayor and Deputy Mayor.—(1) The Corporation shall at
their first meeting under clause {b) ¢f Section 83 and in each following
year, clegt one from amongst the Councillors to be the Mayor and
another to be the Deputy Mayor, until the first meeting in the next
following year :

Provided that if 2 member of either House of the State Legislature or
of the Housc of the People who is an ex-officio Councillor is elected as
Mayor by virtue of his being also an elected Councillor, he shall ceage
to hold the office of Mayor unless, within fifteen days from the date of
clection to such office, he ceases to be a member of either House of the
State Legislature or of the House of tite People, and if 2 Mayor subse-
quently becomes a member of either House of the State Legistature or
of the House of the people, he shall cease to hold the said office of Mayor
unless, within fifteen days from the date on which he so becomes such
raember, he ceases to be a Member of either House of State Legislature
or of the House of people :

~ Provided further that if 2 Member of the Council of States is elected
as Mayor, the provisions of the foregoing provise shall apply. '

(2) Where a Special Officer is appointed to the Corporation, the
Special Officer shall preside over the first meeting under clause (b) of
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Scction 88, and alse conduct the elections of the Mayor under
sub-scction (L)

(3) A retiring Mayor or Deputy Mayor shall bz eligible for re-clection
to either offica,

(4) If any casual vacancy oceurs in the office of the Mayor or the
Deputy Mayer, the councillors shall, as soon as conveniently may be
after the occurrence of the vacancy, elect one from among themselves
to fill the vacancy, and every Mayor or Deputy Mayor 5o clected shall
hold office orly so long as the person in whose place he is elected would
have boen entitled to hold it, if the vacancy had not occurred.

(5) The ex-pfficio Councilfors shall be eatitled to participate in the
meeting convened for the election of the Mayor or the D(_aputy Mayor ™.;

(F) Amendment of Section 148, in seciion 143,—

( i) for sub-section (3) the following sub-section shall bz substi-
tuted, namely

(3) «The Commissioner shall not lease, sell or otherwise dispose
of any movable or immovable property belongivg to the Corporation
without the previous sanction of the Corporation and of theGovernment”

(ii) in sub-sestion (4) for the words * or that of the Corporation?
the words “ or the previous sanction of the Corporation and of the
Government ¥, shall be substituted.

4. Application of section 3 to the Visakhapatnain and Vijayawada
Municipal Corporations.—The amendments made to the Hyderabad
Municipal Corporation Act, 1955 by sectior 3 shall extend to and shall -
apply also to the Visakhapatnam and Vijayawada Municipal Corpora-
tions.

3. Special provisiun with regard to ensuing ordinary elections to
Minicipalities and Municipal Corporations.—Notwithstanding anything
in the Audhra Pradesh Municipalitics Act, 1965, the Hyderabad Munici-
pal Corporations, Act, 1955, the Visakhapatnam Municipal Corpora-
tions Act, 1979 and the Vijaywada Municipal Corporations Act, 198]
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any ordinary election to be held under the aforesaid Acts after the cont-
mencement of this Act shall bz only an th: bisis of the electoral rolls
prepared and published under the Representation of People Act, 1950,
( Central Act 43 of 1930 ) with rveferonce to Ist January, 1993, as thel
qualifying date in pursuance of Circular No. 23/92-VolLIII, datad the
13th May, 1992 of the Blection Commission of India.

6. Repeal of Ordinance 10 gf 1992, —The Andhra Pradesh Municipa
Laws { Third Amendment ) Crdinance, 1_992 is hereby repealed,




- THE ANDHRA PRADESH MUNICIPAL LAWS (AMEND-

MENT) ACT, 1994.
ACT MNo. 3 OF 1994,

[15th January, 1994.]

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH

MUNECIPALITIES ACT, 1965 AND THE HYDER~
ABAD MUNICTPAL CORPORATIONS ACT, 1955.

Be' 1t enacteaq, by the regislativé assem—
bly of the State of Andhra Pradesh ir the
Forty—fourth Year of the Republie of India
as follows:-

1. (1) This Act may be called the Andhra
Pradesh Munieipal Laws (Amendment) Ant, 1994.

(2) It shall come into force on such
date as the State Govermment way, by
notiflcation, appoint,

2. In the Andhra Pradesh Murdcipalities

Act,'1365:€

Short
title and

Commence=

ment.

Amengment
of Act 6

: of 1965.

*Recefved the assent of, the Governor on the 14th

_Jénuary, 19%4. For Stéiement of objects and Reasans,

Please see the Andhra Pradesh Gazevte, Part 1¥-A, Extra-

ordinary, dated the Eth August, 1993 at- Page 23,

- 21 |
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(1) in section 23, in

sub-section (5),

for the words “within three months”, the

words “within six months"

tituted;

(2) in section 43, in

. shall be subs-

‘sub~-section (1),

for the Table thereunder. the followina
rable shall be substituted, namely:-

L) "TABLE -
Municlpality Mooetary Authority
limits .
{1) - (2) 3
Second or riiyd {a) Not exceed- Commiusioner.

grade Hunici- ing
palitv. Ra. 5,000/-

{b} Excesding
®s. 5,000/-
but not ex-
ceeding

. R&. 20,000/~

First Grade  (a) Hot excead-
Mundieipality. ing
%. 10,000/~

(b) Exceedlog
#. 10,000/~
aur not ex-
ceeding
ks. 50,000/-

Comnittee consisting
of the Chairman,
Commissioner and not
iess than three but
not mote than seven
éouncililors, chosen
in this behalf by
the council

Commi BS10RCE .

Commpitrtea donsia~
ting of the
Chairman, Coumnia~

.sioper and not less

than three bur not
nore than - 8seven
councillors, chosen

“in this Pehalf by

the Council.

“z
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(1) 2 ) {3)
. 8pecial or . (e.) Not exceed- Commissionor.
‘Selecrion ing
Grade . . 25,000/-
Hunicipality. '

(b) Exceeding Comulirtee consisiing
B, 25,000/~ of the Chairmsn,
but not Commisgsioner aud not
exceeding leas tban rhree but
%. 75,000/- aot more than seven
Councillors ~chogen
in thds btehaif by
the council.";

(3) in section 45; io sub-
section (1), for the words "five hondred
rupees®, the words ™"cne thousand rupces®
and for the word "Chairman™, <the worxd
*Commissioner”; shall be substituted;

{4) in section 56,-

{i) in sub-section (1}, a\lter clause
(¢}, the following clause shall be inserted,
namely:-

"{CC) exercise disciplinary control
over the employees of the Municipal Coun-
¢il,. who shall he subordinate to the
Commissioner ;»;

{(ii) in sub-section (5}, in clause
{a), for sub-clauses (i) and (ii). the
following sub~clauses shall be substituted,
namely:-

"{i} in the case of a third gzade or
a gecond grade Municipal;ty, not exceeding
one thousand rupees;

(ii} in the case of a first grade
Mun;czpallty.notexceeding £fifteen hundred
rupges; and
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{iii} in the case of a special grade
or a sclection - grade " municipality, not
exceeding twe thousand rupees.”; ’

{5) in sectien 72, to sub-sectien (2},
the following proviso shall be added,
namely:- ’

"Provided that fo such resolution
chall .-be moved before the expiry of one
yzar from the date of assumption of charge
by such officer,~;

{6) in section 74,-

) {i) for the words "shall be made by
the Chairman®, the words ®shall be made by
the Commissionar", shall be substituited;

_ (ii) for the two provisos, the foliow-
ing proviso shall be substituted,'namely:-

"Provided that appointment +o all
the posts of officers and employees sanc-—
‘tioned under section 73, and to the posts
of headmaster or headmnistress of a High
School maintained by a council shall he
- madé from a panel prepared hy a committee
constituted for the purpose by the Govern-—
ment, by notification, from time to time.";

{7} in section 77,-

{i) in suvb-section {1}, for the words
"or reduce in rank", the words “"reduce in
rank, remove or dismiss®™; shall -be substi-
tuted;

{ii}) sub—-section (Z) shall be omitted;

(8} in section 87, i1+ sBub-section
{4}

. {i)} after the words “buildings above
the age af 25 years", the words -"and thirty
percent for buildings above the age of 40
years” shall be inserted;
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(ii) after the proviso and bhefore
the explanation thererwncder, the following
proviso shall be inserted, namely:—

"Provided further that in Fespect.of
such mutiicipalities on the sea-shore as
-may be specified by notification from time
to time, a rebate of five percent of the
annual rental value shall be allowed in
addition ta the rebates allowed under ‘the
other provisions of the Act in respect of
all the buildings.":

(8} in section B8,-
{1} in sub-section'(l},—
i (i} for clauses (bb) -and (e¢), the
following clause shall be substituted,

namely:-

“(c) recognised educaticnal insti-
tutions including hostels, public build-

ings and places used for the charitable.

purpose of sheltering destitute or animals
and libraries and play-grounds which are
open to the public;v;

(ii) in the provisc, for the expres-
sion "clauses (a), (bb):; (c) and (e)", the
expression "clauses (a), ¥¢) and (e)" shall
be substituted;

(2} sub-secticn {1a) shall be
omitted;

{18) in secticn 91, for the proviso,
the following' provisos shall ke substitu-
ted, namely:-

"Provided that a simple interest at
the rate of two percent per mensum shall
be charged in case of failure tec pay pro-
perty tdx within the due date:

Provided £urther. that when paymeﬁt

of property tax is not made within the due
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dat®, the Commissionér may, after giving
natice -to the owner or occupler, disconnect
thie essential services to the premises:

provided also that all the taxes and
dues to the Municipality including the
property tax payable to the Municipality
shall be liable to be recovered as if they
were arrears of land revenue.";

-'{11) after section J1, the following
section shall be inserted, namely:- -

"Power to correct 91a. (1) If at any time it
the ansessment appears to the council  that
*recorda. . any persa or property has
. been inadvertently amitted
from the assessment records or 'inadequately
or :meroperly -assessed relating to any -
tax, or a clerical or arithmetical error is
committed in the records maintained in
relation to such assessment, it may direct
the Commissioner to assess or -reassess or
correct the errors as the case may be:

Provided that no such direction shall
¥e given where it involves an increase. in
"the-assessment unless the persen affected
is afforded an opportunity to show cause
against the proposed action.

. {2) such asseosment or reassessment
or correction of records shall not relate,
" to a !period’ garlier than the five half
years immediately preceding +the current
half year.":

{12) in .sectien 140, ip .sub~section
{2), for the words "“two hundred rupees",
the words "three hur_red rupees" shall be
substituted;

(ls) arter sectiun-l142, the following-
section shall ke inserted, namely:-
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"Pera) acrlon for l4a2a. (1} Whoever unlaw=—

meddling with - fully breaks, or other-
_water mains. wise causes any damage

to any public channel,

tank, reservoir, cistern,
well, fountain or stand pipe ox diverts
water or the work conmnected with water .
supply or without due. authority, opens ozr
removes any lock,’ cock or pipe helonging
to, or under the managenent oxr control of.
the Municipal Council; of

. {2) unlawfully draws or takes water
from any water works belonging to the Muni-
cipal couneil or under their management or
controls;

shall,; be punishable with = £ine
which may extend upto five hundred rupees
but which shall not be less than one hua-
dred rupees or with inprisonment not ex-
ceeding six months.»-

(14) after section 156, the following
section shall be insecrted, namely:-

“Licensing of 156A. (1) On receipt of
Public latrices "an application from any
and urinals. person in the prescribed

. form and on payment of
the fee prescribed, the Commissioner may
issue o licensa for a pericd not exceeding
one year f£or mwaintaining a latrine or
urinal for public use.

(2). Ro person shall keep or maintain
a public latrine or urinal without a licefise
under sub-gection {1].

(3) Bvery licensee of a public latrine
‘or urinal shall maintain it cleanly and’
keep it in proper ¢rder.”;

= (15} after section 170, the following
secticn shall be inserted, namely:-
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“Disposal of 170A. Bvery municipal
waste. council shall arrange
for the dispasal of the
waste collected by it in such manner as’
may be prescribed."; ’

(16) after section 139, the following
section shall be inserted, namely:-

"Punishment for
destroying
road direction.

"199a. Wheever, without
authorisation from +the
Commissioner, defaces.,
] disturbs or destroys or
damages any municipal direction post, lamp
post, or lamp or extinguishes any municipal
iight in a public place, -shall be punisha-
ble with fine which may extend to zupees
five hundred.";

(l%] for sections 328 and 32?{ the
following section shall be substituted,
namaly:=—

"Power 'to amend 328. (1) The Government
Schedules. may, by  notifiecation,

alter, add to or cancel

Schedules I, II, III, IV, V, VI and VII,

(2) Where a notification has been

© issued under sub-section (1), there shall,

" unless the notification is in the meantime

rescinded, be introduced in the Legisla-

tive Assembly, as soon as may bhe, but in

any case-during the next session of the

Legislative Assembly following “he date of

the issue of the notification, a Bill on

behalf of the Government, -to give effect

to the alteration, addition or cancella-’
tion, as the tase may be, of the -Schedules

specified in the notificatien, and the

notific¢ation shall cease to have effect

when such Bill becomes  law; whether with

© or without modifications, but without pre-

judice to the validity of anything previou~
sly done thereupder:

Provided'/that if the notification
ander sub-section (1) is issued when the
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Legislative Assembiy is in gessionr, such a
Bill shall be introduced in thée Leﬁlalu-—
tive Asrambly during that session; '

Provided further that where for any’
reason a Bill as aforesaid does not hetcome
law within six months from the date of its
introduction in the Legislative 3Ascembly
the not:.f;cat:.on shall c¢ease to have
effect on ‘the expiration of the said
paeriod of six months.

(3) All references made in this Act,
to any of the Schedules shall be construed
as relating to the Schedules as for the
time being amended in exercize of the
powars conferred by this section.";

(18) after section 330, the following
section shall be inserted, namely:-

"Power of Govera- | 330A. (X) If, in respect

ment to make of any matters specified
rules in lieu of in section 330 the coun-—
bye—-lams. eil has faiised to.make

any bye-laws or  if the
bye-laws made by it are not, in the cpinion.
of the Government, adequate, the Govern-
ment’ may make rules providing for such
swnatters as they may think fit.

(2} The rules made under this section
may add to alter ox cancel any bye-lavs
made by thé council.

(3) If any provisicn .of bye-lavws
made by the council is repugnant to any
provisgsion of a rule made under this sec~
tion, the rule shall prevail, apd. the bye-
laws, to the extent it is -repughant, be
voeid.

{4) The provisions of secthions 331,
sub-gection {2} of 3ection 333 and sectilon
3332 shall apply to the rules mzde under
this section as theéy apply to the bye—lahﬂ
made vnder section 33fi.



Sl o

30

{5) Before making any rule under
this secticon the Government shall. give
the council an opportunity of showing
cause agairst the proposal.”;

~{19) after section 333, the following
section shall be inserted, namely:-

"Penalty for 333a. In making bye-laws
breaches of the municipal. .council
bye-laws. - may, subject to the pro-

) visions of clause (1) of
article 20 of the Constitution, provide
that a ‘brzach thereof shall be punishable,-

(a) with fine which may extend to
fifty rupees and in case of a continuing
breach with fine which may extend to fif-
teen rupees for every day during which the
breach continues after conviction for the
first breach; or ‘

(b} with fine which may extend to
ten rupees for every day during which the
breach continues after receipt of notice
from the executive authority to
discontinue such breach."

(20) after section 339, the folldwing
section shall be inserted namely:-

"Pepnalty for wil- 339a. Any person wilfully
fu) preventicn of preventing distraint or
distraict. sufficient distraint of

property subject to dis-
traint for any tax due from any PpeIrson.
shall on conviction be liable to a fine
not exceeding twige the amount of the tax
found to be due.”;

(21) in section 362, for the words
“at the rate not exceeding nine per centum',
the words "at such rate as may be prescri-
bed” shall be substituted;

(22) in section 365, in sub-section
(1) for the words "six years"”, the words
"nine years" and for the words "two years"
the words "six years"” shall be substituted;
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(23) in section 370,-

(i) in the opening ' paragraph., the
words “with the approval of the council
except in respect of mattars falling under
clauses {a), {(b) and (h}" shall be cmitted:

{.ii} the provi56 to clavse (e} shall-
be cmitted;

{24) in section 376, after sub-sec-
tion (3}, the following shall be inuerted,
nameliy:—

"(2} Notwitnstanding anything container
in suh-~secticns (1), (2) and {3}, nec suit
ahall be entertained by any vourt of law
unless the asse2ssee pays Iifty vercent of
the tax levied and demsanrded.®s '

(25) after section 289A. the fzllowing
section shall be insexted, namely:-

“Powar to trans- 389B. Notwithstandi'ng any-
fer funcricns of thing contained in this
Municipaliries to| - Act, or in any other law

Andhra Pradesh for the time bkeing in
Industrial In- force relating to the
frastructure Municipalities or  the
Corporation. notified area Committees,

the Government may, in
consultation with any Municipality or the
notified area Committee, as the case may
be, and also the Andhra Pradesh Industrial
Infrastructure Corporation, by notification
in the Andhra Pradesh Gazette, and subject
to such restrictions and conditions inclu-
ding those relating to the ramittance of
such percentage of the property tax to a
Municipality or to & notified arxea Commit-
tee and to such ¢ontrol and revisicon as
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may be specified therein direct that any
povar or function vested -in the Municipa-
lity or  the notified area Committee by or
und2r this Act shall be transferred to an
axercised and performed by the Andhra
Pradesh Industrial Infrastructure Corpocra-
tion.";

{26) in &Schedule IX,—-

(i) rule 4 shall be omitted;

i (ii) in rule 28, in sub-rule (1), for
the expression *"ruales 4 and 23", the
expression "section 91A and rule 23", and the
Eor the expression "rules 4,' 23 and 27,
the expression” “section 90A and rules 23
and 27" shall be substituted;

(iii)} in rule 29, in the proviso, for
the expression *“rule 4", the expression
"section 91a"° shall be substituted.

- 3. In the Hyderabad Municipazl Corpora-
tions Act. 1955,-

(1) for section iU, tue followine
shall be substituted, namely:-

"Appointmant of © i105. The Government may
additional and appoint Additiconal and
Deputy Commis- Deputy Commissioner to
sioners, the Corporation. The per-

sons so appointed shzll
bz subject to the same liabilities, res-
trictions ard conditionz to which the
Commissioner it subjeci.";
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(2) in section 106,--

(1) for the words "Deputy Commissic~
ner", wherever they occur, the wards "Addi-
tional Commissioner and Deputy Comnissioner”
shall be substituted;

{ii) for the merginazl heading "Fun-
ctions of a Deputy Commissioner", £he mar=
ginal heading "Functions of an Additional
Commissioner and Deputy Commissioner"
shall be substituted;

(3) in the heading above ssction 107,
for the words "Deputy Commissioner”™, the
vords. "Additional Conmissioner and Deputy
Commissicner" shall be subsituted;

(4) in section 107.

. €i) for the words “Deputy Commissio-
ner", wheorever they occuz, the words "addi-
tional Commissioner and Deputy Commissio-
ner”shall be substituted;

{ii) in the marginal heading., fox
the words "Deputy Commigsioher", the words
"Additional Commissioner and Deputy Commis-
sioner® shall be substituted;

{S) in the -heading above section 108,
for the  words "Deputy Conmissioner", the
words "Additional Comnissicner and Deputy
Comnissioner” shall be substituted;.

: {6Y in section 108, in. the marginal
heading for the words "Deputy Commissioner® -

. the words "Additional Commissiorer and

: Deputy Cohmissioner” shall be substituted:;

. {7) ia section 109, for the words "a
Deputy Commiseioner”, wherever they occur
the words "an Additional Commiegioner .and
Deputy Comnlissioner™ shall be substituted;

3. 964-3
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(8) in samction 110.-

(i} for the words “Deputy Commissio-

. ner” wherever they occuar, the words

"AJdltLDnal Conmissioner amiDeputyCommls—
sioner" shall bc aubsgztuted.

{(ii} in the marginal heading for the
words "Deputy Commissioner" the wards
vadditional Commissioner and Deputy Commis~
sioner” shall be substituted;

{9) in the heading abeve SEthOﬂ 111,
for the words "Deputy Comm1551oner the
words "Additicnal Commissioher and Deputy
Commissionex™ shall be substifjuted;

(10} in sesction 111, ~-

(i} for the words “a Deputy Commis-
sioner", the woxrds "an Rdditional Commis-
sioner and Deputy Comnissioner” end fox
-the words "Deputy Commissioner", the words
rrdditional Commissioner and Deputy Commis-
sioner" shall be substituted;

~ {ii} in the marginal heading for the

words ‘“"Deputy Commissioner", tha words

"additional Cammissioner and Deputy Commis-—
- gioner" shall ke substituted;

{1}) in seéction 119,-

(i} in sub-section (1), the words
“subject to the provisions of svb-section
{2}" shall be omitted;

(ii) sub~section (2) shall be omitted.’

(12) to . section 123, tLhe followlng
proviso shall be addec, namely:-

) "Provided that during any financial
vear the renewals of previoss sanctions or
the fresh sanctions for any works, purcha=-
ses and constructual services, as tha case
may be, shall not exceed the sum provided
in the budget estimates for that financial
year.“;
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(13) in section 124 clause (d) shall
be cmitted; CoC

{14) in section 125, in sub-sectiocn
{2Y,- for the words “the Commissicner angd
two members of the Standing Committee",
the words "the Commissioner orx his nominee®
shall be substituted;

(15} in section 130, in sub-section
{1}, the words "in consultation with the
Corporaticin shall be omitted:;

(16) in section 132, in sub=-section
{3} for the worfis “by the Government", the
words "by the Commissionerx® shall be
substituted; '

{17} in section 134 the words "or the
Standing Committee® shall be omitted;

(18) in seection 135,-

(i} in clause (a), for the words “hy
the Corporation or by the Standing Commit-
tee", "the words "by +the Commissioner"
shall be substituted;

- (i1} in clauses (b} and (c) for the
words “Standing Committee", the word
"Commissioner" shall be substituted;

{(19) in section 136,-

{i) in clause (a), for the words “as
shall be required of him by those bodies
respegtively®, the words "as shall be Te-
guired of him by the Commissioner" shall
be substituted;

(ii) in clauses {(c) and {d}, for the
words "Standing Committee", the word
"Commissioner”, shall pe substituted;

i (20} in section 137, in sub-section
(3},- '
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{a} in clause (i), for the words
“without +ihe sanction of the Standing
Conmittee’, the words "without the sanction
of the Standing Committee and the Govern-—
ment” shall be substituted;

{b} in clause (ii) for the words
"without the sanction of the Corporation*,
the words “without the sanction of the
Corporation and the Government”, shall be
substituted;

{21} to section 140, the followzng
proviso shall be added, namely:-

"Provided that in the case of posts
carrying such scale of pay as may, £rom
time .to time, by notification be specified
by the Government, the appointing autho-
rity shall be the Commissicner.”;

(22) in section 14l,-

{i) in sub-section (1), in the pro-
viso, clauses (¢} and {d) shall be omitted;

(ii) in sub-sectioin (4) for the
proviso, the following prov;so shall be
substituted, namely:-

"provided that for the purpose of
this sub-section the CGrporation shall be
the authority immediately superxor to the
Commissioner.";

{23) for seotion 142, the following
section shall be substituted, namely:~

"leave of absence.| 142. Leave of absence to

‘any Municipal employee by
whomever appointed, may be granted by the
Ccmmissioner, subject to the rules appli-
cable to him!;

(24) in section 146, in "sub-section
{5}, for the words "two memberg of the
Standing Cemmittee", the words "two offi-
cers nominated by the Commissioner® shall
be substituted;




37

(25) in section 148,-

(i) in sub-section (1) for the words
"rupaes five hundred", the words “rupees
tizenty £ive thousand” shall be substituted:

{ii) in sub-section (2} . for the
words "the value of which does not exceed
rupees five thousand", the words “the
value of which exceeds rupees twenty five
thousand but does not exceed such sum as
may he -spezified by the Goverrment by
notification, from time to time” shajil be
substituted; '

(iii) in sub-section (3} for the
words “the Commissioner', the words-. "in
cases not covered by sub-section (1) or
sub-section {2}, the Commissioner" shall
he substituted;

{26) in section 171, in sub=-sectiun
(1}, for clause (a) the following shall Le
substituted, namely:- ’

“{a) by either <the Commissioner,
Additional Ceommissioner, Deputy Commissio-
nex, Accounts Qfficer-cum-Financial Advizor
or any other officer authdrised hy the
Government,”;

{27) in section 191, in sub-section
(3):"

{i) for the words  ‘"rupees £five
thousand", the words "rupees five lakhs“
shall be substituted;

{ii) in the proviso thercunder, for
the words "rupees five hundred", the words
"rupees fifty thousand” shall be substi-
tuted; :

{28) for section 196, the following
saction shall be substituted; namely:-



38

“audit of ' - 196. The Accounts of the
Acocounts. . Municipal Corporation

) shall be audited by the
virector of .iate Audit, or by any officer
nominated by him and a certificate of the
accounts as audited shall be issued by the
end of QOctober every year duly marking a
copy thereof to the Government and also to
the Accountant General;

Provided that the Government may, at
any time, for reaseons to be recorded in
wwriting appeint an Auwditor for the purpose
of making a special audit of the accounts
and to report to the Government thereon®;

(29) in section 220, after sub-sec-
‘tion (2} the following shall be added)
namely:—

"{3) Notwithstanding anything contai-
ned in this Act and the rules made there-
under, where a building is coanstructed, or
reconstructed, or scome structures are
raised unauthorisedly, it -shall be com-
petent to the assessing authority to levy
property tax on such building or structure
with a peralty of. ten percent ‘on the
amount of tax levied till such unauthorised
construction is demclished or reqularised.
A separate receipt for the penalty levied
and collected@ shall be issuved.”;

{30} in section 221, to sub-skction
{1), the following proviso shall be added,
namely:—

"Provided that the Commissioner may
waive any delay in making the complaint
under sections 220 or 221 inm case such
complaint is made in the same financial
year explaining the delay to the satis-
faction of the Commissioner."; -

(31) . to section 238, the following
proviso shall be added, namely:-
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"provided that ali the taxes and
dues to the Corporation ingluding the pro-
-perty tax payable to the Corporation shall
be liable to be recovered as if they wexe
arrears of land Fevenue,";.

(32) in section 248, ia sub-section
{1}, for the words "rupeses five per &nnum",
the words "rupees tep per annum“ shall bes
substituted;

(33) in section 269, Tor the proviso
* to sub-section (2) the follawing proviso
shall be stbstituted, namely:~

"Provided that a simple interest at
the rate of two percent per nmensum shall
pe charged in case of failure to pay pro-
perty tax within the due date} .

_ Provided further that when payment
of propertiy tax is not made within the que
date, the Commissioner may, after giving
notice to the cwner or odcupier, disconnect
the esseptial services to the premises.”;

{34) after section §70, tbe following
shall be inseried, namely:-

"Assesssment pTC. l 670%. {1} No assassment

nor to be or demand made, and no
. gquestioned. charye impesed under the

authority of this Act
shall be ouestioned or effected by reason
of any clerical error or by reason of any
mistake {a) in respect of the name, resi-
dence; place of -business or ogcupation® of
any person or (b) in the description of
any property or thing or .ec) in respect of
the anount asszessed, demanded or charged;
provided; that the provisions of this Act
have bheen, Iin, substance and elfect,
complied with; and no proceedings under
this uct shall, merely fox defect in form,
be gquashed or set aside by any court:
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provided that the person oOr propegﬁy
go assessed OX charged is reagonably

ascertainable.

{2) Hotwithstanding anything contai-
ned in sub-section (1}, no suit shall be
entertained by any court of law unless the
agsessee- pays fifty percent of the tax
levied and demanded."; °

(35) after section 679 E, the follow-
ing section shall be inserted, namely:-

"Pawer to trans- 679F. Notwithstanding any-
fer funcrions of thing contained in +this
the Corporaticn Act, or in any other law
to the Andhra for the time being in
Pradesh Indus- force relating teo the
trial Infra- Municipal Coxrporations,
structure Corpo— the Government may, ina
ratiom. . - | consultation with the

’ . Corporation and also the
’ Andhra Pradesh Industrial
Infrastructure. Corporation, by notification
.in the Andhra Pradesh Gazette, and subject
to such restrictions and conditions inclu-
ding those relating to the remittence of
such pexcentage of the property tax to the
Corporation and to such- eontrol and revi-
sion as may be specified therein direct
that any ‘power or function vested in the
Corporation by or undexr this Act shall be
transferred to and exercised and performed
by the Andhra Pradesh Industrial Infra-
structure Corporation.™

(36) "Schedule-B" shall be omitted; .

LS

(37) for- "Schedule=-C", the following
“Schedule" shall be substltuted namely:-
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“*SCHEDULE - C

{See Section 130}

Cfficers and servants of the Corpora-
tion belonging to Lo¢al Government Services:

l.
2.
3.
4.
S’
6‘
7.
8.
9.
10.
il.

12,
13.
143.

15.
16.
17.
18.
- 19,
20.
21.

32.

34.
3s5.

Commissioner

additional Commissioners

Deputy Commissioners

Chief Engineer

Superintending Engineexs
Execytive Engineers

Deputy Executive Engineer.

Chief Medical 0f£ficer of Health.
Medical Officar of Health.

Civil Assistant Surgeons
additional DlShrlCthJ1c¢lo‘f1cer
of Health.

Chief Entomclogist.

Senior Entomclogist.

District Extension and Mass HMedia
Of ficer.

Chief City Plannex.

Additiconal City Planner.

Land Scape Architect.

mssistant City Planners.:
;xaminer of Accounts,

Assistant Examiner of Accounts.
aAccounts Offlce*-cum-rlnanclal
Advisor.

Divisiocnal Accounts Cfficer.
Public Relation Cfficer.

Estate Dfficex.

Chief Valuation Officer.
Valuation Cfficers.

Assistant Directors (Veteriner; ;
chief Horticulturist.

Senior Horticulturist.

Junior Horticulturist.

Chief Transport Officer.

Land Acguisition Offi-er.
Forest Officer.

Foreman.

Metropelitan Maglstrate-m
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Applicarion
of the Acls
ro the
Visakapatr—
nam and
Vijayawada
Pumicipal
Gorpora—
riops.
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4. The amendments mage to the fydera-
bad Municipal Corporations Act, 1955 by

"section 3 shall extend to and shall apply

also to the Visakhapatnam and Vijayawada
Municipal Cerporations.

K. SATYANARAYAWA MDRTHY,
Secrepary to Government,
Legislative Affairs,
Law Department.
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THE ANDHRA PRADESH MUNICIPAL IAWS (SECOND
AMENDMENT) ACT, 1994.

'ACT No. 17 OF 1994%.
[2nd May, 1994.]

AN ACT FURTHER ‘TO AMEND THE ANDHRA PRADESH
MUNICIPALITIES ACT, 1965 AND THE
HYDERABAD HUNICIPAL CORPORATIONS ACT,
1955.

Be it enacted by the Legislative

* Asgembly of the State of Andhra Pradesh

+in the Feorty-fifth Year of the Republic of
India as follows:-

1. (1) This 4ct may be ecalled the

Short title

Andhra Pradesh Mupieipal Laws (Szcondiand

Amendment) Act, 1994.

=Recetved the assent of the Governor on the 30th
April, 1984, For Statemant of objects and Reasons,
Please sec Andhra Pradesh Gazette, Part IV-A, Extra-
ovrdinary, dated the 29tk December, 1993 at Page 20.
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:Commencement.
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{2) It shall cone into force on such
izve as the Scate Government wuy, by
nai141catlonjxathwnrﬂHx—Pr°d zh Grzette
appoiut 2nd fthey nmay - wppos Lot diforent
dates for different provisicons,

inoadianh ol 2. Iu the Bundnra Pradesh lunicipali-
Apk VI of 1965 ties Ack, 19635,-

{1) ir sectien 2, ~

(a) for cleuze (12}, the follswing
¢lavse shall be substituted, namely:-

{12} “eleuiion autbority' means such |,
officver or awthority as may be a2ppointed
by the Stazte Election Commission: to exer-
cise such powers and to perform- such
functions iY conrectlion with the conduct
of elections, to the MNunicipalities;¥;

{(p) afte:r clause 15:. the following
clause saall be inseried, namely:~

(1521 ‘Finange Commission' means
the Pipance Commission constituted by,
the Govarnnr undsr articlie 243-1 of the
Constitution of Xndia;™;

{r) after clauss 22, the folliowing
=zlause shall oe inserted, -namely:-

9{22~a} ‘MHagar Paunchayat® meang a
body deemed to Dpave heen constituted -
under section 23, fer a transiticnal
area specified by the Governoxr under
Clause (42=-a};";:

{(d) after clause {39}, the following
¢lause shall be inserted, namely:-

"{40) ‘*state Election Commission’-
weans the Siate PBlection Commissio
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constituted in pursuance of article 243-K
of the Constitution of India;";

{e) after clause (42), the following
clauses shall be inserted, namely:-

"{42=a) 'trans:.tlonal area'! or fa
smaller orBan area’ mweans such area as
the Governor may, having regard to the
population of the area. the density of
the population therein, the revenue
generated for local administration, the
percentage of employment im non- agr:.cul-;
tural activities, the etonomic - impoxr-
tance or such cothexr factors as he may
deem fit, specify by public notification
for the purposes of this Act, subject to
gockx rules as may be made in this bhehalf;

‘{42~h) ‘'Wards Committee' means a
Wards Committiee constituted under sec-
tion 5B:": .

{(2) after section 2, the following
sect:.on shalJ be inserted, name.ly*-

'Cunstitu- 28 (1) Where an areéa is speci-
tion of- { fied as & transitional area
Nzger Pan~] under clause (42-a).of section
cheyats, }-2, a Nagar Panchayat. shall be
deened to have been constltuted
for- such tran51t10nal area.

(2} The provisions of th:.s Act shall
apply to.'2 -Magar Panchayat deemed to
have bhden.constituted under this section
as they apply to a Municipality and to
facilitaté such applicaton a HNagar
Panchayat shall be deemed ¢to be a
Municipality;";

{3) for gection 3, the following
section shall be substituted, namely:-—
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JComstitu— | 3. (1) Where a notification

Tion of is issued specifying an area
!:’gni.cipa.‘l.‘l" 25 & smaller urben area under
iizg, clause {42-a) of section 2, a

——————d Hunicipality shall be deemed
to havs been zonstituted for such area:

Provided that a Municipality under
this clause may not be constituted in
ruch urban area or part thereof as the
Governor may, having regard to the size
of the arez of the Municipal Services
heing provided or groposed to be provided
by an industrial establishment in that
area and such othér factors as he nay
deem £it, by publicnotification, specify
0 b2 an Industrial Township.

(2} Where any local area which is
within the Jjurisdiction of any other
local authcrity is constituted as or inclu-
ded in & -Municipality,” the Government
may pass such orders as they may deem
£it as to the transfer to the council of
such iunicipality, or disposal otherwise,
cf the assets or imstitutions of any
such local autherity in the local area
and as to discharge of the liabilities,
if any, of such lozal authority relating
to such assets or institutions.

{3) Where any local area is exclided
from a Municipality and included within
the Jjurisdiction of any other 1local
authority, the Government may pass such
orders as they deem fit, as to the trans-
fer to such local aathority or disposal
otherwvise, of the assets or institutions
of such Municipality in the local area
and as to the discharge of the liabili~
ties, if any, of such municipality rela-
ting to such assets or institutions.




AL

¢ 345

{4) Every <local area which at the
commencement of the Andhra Pradesh Muni-
cipal Laws (Secord Amendment) Act, 1994
has heen constituted into a Municipality
shall be deemed to have been specified
as a smaller urban area under .clause
(42~a}) of section 2 and-a Municipality
of the same grade existing as at such
commencement shall be deemed to have
been constituted under this Act.";

(4) in section 4, after item (c);
the following item shalil be added,
namely:-

"(d) the Wards Committee.”;

(5) for section 5, the following
section shall be substituted, namsly:-

. “Constitu- | 5, (1) There shall be consti-
tion of = - p
tuted for each Municipallity a
Munieipal _
Council, body of members to be called

the Municipal Council having
avthority over the Municipelity.

(2) The Couvncil shali consast of the
following members, namely:*
L
(i) such number of elected meubers
as may be notified from time to time hy
the Government .in +the Andhra Pradesh
Gazette, in accordance with such princi-~
" ples as may be prescribed:

Provided that the number of members
to be elected in respect of =ach Council
existing at the commencement of the
Andhrz Pradesh Hunicipal Laws (Second

» Amendment} Act, 1994 shall be as it
stood at such commencement until such -
number is revised by the Government in
accordance with the principles prescribed;
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rii) every Member of the Legislative
Assembly of the State representing & con-
stituency of which a Municipality.or a
portion thereof forms part:

Provided thst a Womber of the Legisgla~
tive Asse "l'lbl_f representing a constituency
which comprises more than one #unicipality
1nc‘udmg a wvart of any Municipality,
shall be ex-officic member of ‘one such
Municipality which he chooses; and hLe
shall alge have the right to speak in
and otherwise to take part in the procee-
dings of any meeting of the other councils
comprised within the constituency, but
shall not he entitled +®o vate at any
such meeting;

{iii) 'every member of the House of the
‘People rspresenting a constituency of
which 2 Municipality or a povtﬂ on thereof
forms part:

Provided thai a member of the House of
the Paople representing constituency
witich comprises more than one Municipality
ingluding & part of any Municipality,
shall be the member of one such Munici-
pality which he chooses; and he shall also
have the right to speak in_and otherwise
to tske part in tha proceedxngs of any
mceLlng of +the other councils comprise
within the constituency but shall not be
entitled to vote at any such meetings;

{iv) every Member of the Council of
States registered as an elector within
the Municipality ex~officio;

{v] persons having special knowledge
or experience in municipal administration
co-optad by the i\lunicipal Council whose
number shall bz one in the case of a Nagar
Panchavat, two in the case of a Munici-
pality having population of less than
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threz lakhs and thrxee in the case of &
Hunicipality hav:.ng a populatien of three
lakhs cr mox=

Provided that the member co-opted under
whis =lause shall have the cigint to speal
ir and otherwise to take part an the
meetings of Nagar Tanchayaf or the Funici~
nality, as the case may be, but shall
nce have the right to wote:

{vi) one person belo*u_;ing to nirogi-
tiez to be co-opitzd in the prescr ibed
mannar by the members specified in clausec
(i) to (iv) from among the persons who
are registered voters in the Municipality
and who arxe mnot less than twenty-cne
yezers of age:

Provided thait the membes co-ophad
under this caluse shall have the right Lo
spzak in and otherwise to take part in
the mez2tings of the Ragar Panchavat or
the Municipality, as the case may be, with
the right to vote.";

(6) after section 53, the following
section shall he inserted, namely:-

"Coasritution] 5B (1) In respeet of a Munici=

powe{c and | pality havr‘:g populatinn of
“frnctions of |three lakhs or more there
the Vards shall be constituted by the

Cozmittees. |Comnissioher and Director of

——{Menicipal Adninistrxation, by -
order, such number of Wexrds Commitiees as .
may be determined hy him, so however, that -

2ach Wards Committee shall consistof not -

less than five wards:

Provided that ir constituting Wards
Committees the Commissioner shall maintain
geegraphical contiguity as far as possible:

Provided ferther that the Commisslioner
and Director of Municipal Administrztion
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may in respect of municipalities having
population of less than ‘three lakhs
constitute Wards Committees subject to
such canditions and in accordance with
such rules s may be made in this behalf,

{2} Each Wards Committee shall consist
of the members elected from the Wards for
which the Wards Committee~is constituted:

Provided that such  officers of the
Municipality as the Commissioner may
specify shall attend the meetings of the.
Wards committeerand shall have the right
to speak in and otherwise to participate
in the meetiunys of the Wards committae;.
but shall not have the right %o vota.

(3) ' The cChairperson cf ths ¥ards
Committee shall e elected by the mgmbers
theveof from among themselevers in the pro-
srribed marner., He shall hold office Zor
a period of one year from the datzs of
«lection and shall be eligible for re-
election.

(4} The Chairperscen shall cease to
held office if he ceases to be a Menber
of the Wards Commititee. Any casual vacancy
in the office of the Chairperson shall
be' filled by election of another Chair-
person from amenyg the elected members of
the Wards"Committee as socon as may be
after the occurrence of the vacancy.

{3} The powers and functions of the

wards Committee and the manner of conduct
of business at its meetings shall be such
as may be prescribed.";

¢7) in sectign 7, -
(i) in sub-section (1), for the woxrds

"its Chairman®, the words "jits Chairperson,
itsNardsCommittees“shallbesubstituted;

T
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{ii) in sub-section (3}, for the words
"of the Chairman until a Chairman has been
elected by the council", the words "“of
the Chairperson until a Chairperson is
elected, of the Wards Committees until
the Wards Committees are constituted”,.
shall be substituted;

{iii} for sub~section {5}, the follow-
ing sub-~-secdtion shall be substituted,
namely:-

"(5) The texm of oiffice of the elected
Councillors and the Chairperson of a
sunicipality referred to in sub-section
(1) shall be co-terminus with the elected
councillors ané the chairpersons of the
Municipalities in the State elected’ in
the last preceding ordinary elections.”;

(8} for section 8, the followiny sec-
tion shall be substituted, namely:-

"Keservatiou.l 8. (1) In every Munici-
of seats. pality, ocut of the +total..
strength of elected members

determined under section 5, the Government
shall, subject to such rules as may be
prescribed, by notification, reserve,-

{a) such number of seats to the
Scheduled Castes and Scheduled Tribes as
may be .determined by them, subject to
the condition that the number of seats
+so reserved shall bear, as nearly as may
be, the same proportion tc the total
number of seats to be filled by direct
election to the Municipal Council, as the
population of the Scheduled Castes; or as
the case may be, of the Scheduled Tribes
’in thatMunicipality bears to the total
population ¢f that Municipality; and
such seats may be allotted by rotation to
different Wards in a Hunicipality;

(b) one third of the total number of
seats to the Backward Classes and such

J5-2




seats nay be allotted by weotavion o
different waxds in the ﬁunic;ga;duq

{(c) not less +than one-thinsd of to~
total nmamher cf - seaks | reser
clauses {a) Aand (b) Fow woien
+0 the Schedule’ Castnern. Schedu
or as the case may Lo, &b
Classes;

[

i} not less thanm yne
ding the punbze 0L &
to thz S~k

TO O EYui

Schedulat Trin
~f the tohal numher o7
by tha divect slegtion
Copneli, For women sad
allotted by rotation Lo
in 2 Hunicipaliov.

ﬁmpia&afioﬁ - AT
arpiessicn ““che.llc*
HJJ*@*“ Ehull have Yi.
vely assigned to T.e
and o?ruse {25 of
Constrtiution of India.

H"R¢rpa*1ch_ _
serving the Cificcs of
wdrd Classes uvnder | 5

-
ig section, the
popultation f£igures of Hackward Classes
shall be gathered by such auwthoxity and
in zuch manner as may be Dres_xibed.

(2} Notning in sub-segtion 11) shall

ba deemzd te preveain women and members
of the Scheduied Castes, Schadulad Cribes
orr Backward Ciasses Xrom standing Eon
election o thHa non-reserved seats in
the Wunicipality.":

{9) aftar sezctior L0, tne Zollowind
section snall ba ipsserted:~

"State Flea~ | 10-A. 'The preparatioa of
ticn Commis~ electornl rcollzs ifox, and
sion. { the conduct ofF glzobionhs
——————— 4 £, all municiralitiesz an
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the State shall be under the sunerinten-
dance, direction and control of the State
Election Commission,®;

(10). after secticn &3, ¢n2 f£ollowing
sactions Bhall pe inzexc ced, armely:s

YGeneral Dig- ~Ll3<h. A person shall bedig-
qualification, quallf.t.ed for being chasen
e as, or for belng a memper

of a Hunlclpallty if ne is dis qualified
by or under any law for the time bzing
in force for the purvese of electiong to
£the-legislature of ‘the. State conecarned:
. Provided that no person shall be dis~
qualified on the ground that he iz less
r than twenty five yesars of age, if he has
attained the age of trmety onz vears

Persozs haviug 4 13-B. 2 persor haviwyg more

store than two than two children shall ba

* chilgren tp disqualified for =isction

ue ciisc;ualiﬁe__l or for contiauwing as
Lember:

Provided that the birth within ona yeax
from the date of commancemant of the Andhra
Pradesh Municipal Laws {Second 2menément)
Act, . 19%4 {hereinafier in this section

« referred to as the date of such commence-
" nent} of an additicnal onild shall not be
taken into consideration for the purposes
of this section: -

Provided further that a pexrson having

« more than two children (excluding the
child if any born within one ycdr irom
the Gate of such commencemnent) shall not
e disqualified gnder this section for so
long as the pumber of childrxen he had on
the date of such commancement does not

* increasz

Provided also that the Goverumen: may
direct that the d«squallflcatlon in this
section shall not apply in xespect c_);.
person for reasons to be recorded in
writing.";
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{11) in section 17, in sub~section
(1) for the expression "sectiop 13°, the
expression "section 13, section 13-3,
section 13-B" shall be substituted.;

(12} in secticn 20, for sub- sestion
{2), the following.sub-section shali be
substituted, namely:-

_"{2) Ord&inary vacancies in the
office of the membrs shall be filled at
ordinary elections which shall he
completed before the expiry of the term
of office of the memebrs.";

«(13) in section 23,-
(2a) in sub-section (1l},-

- .{i) in clause {b), the second,
third, fourth, fifth and sixth provisos
shall be omitted;

-{ii) after clause {b), the follow-
ing clause shall be inserted, namely:-

"{c} out of the total number of
cffices o©of chairperson in the State, the
Government shall, subject ta such rules
as may be prescribed, by rnotificaticn
reserve,-- :

{i) such number of offices to the’
Scheduled Castes and Scheduled Tribes as
may be dertermined subject to the
condition that the number Jf offices se
reservedshall bear., as neesrly as may be,
the same ‘- proportion to the total number
of offices to be filled in the State as.
the population of the Scheduled Castes
or Scheduled Tribes, as the case may be,
in the Municipalities of the State hears
to the total population in the HMunici-
palities ©of the State and sich offices
may be allotted by rotation to different
Municipalities in the State;

f
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(ii) one third of the offices to
the Backward Classes and such offices

may be allo;ted by rotation to éifferent
Municipalities in the Ssates;

(iii) not less than one third of the
total number of offices reserved under
clauses (i) and (ii) for women belonging
to the Scheduled Castes, Scheduled Tribes,
or as the case may b= Backward Classes;

“ and

{iv) not less than one third {inclu-
ding the number of offices reserved for
women belonging to the Scheduled Castes,
*Scheduled Tribes ‘and the  Backward
+*Classes) of.the total nomber of ofifices
to be filled in the State, for women;
and such offices may be allotted by rota-
tion to different Municipalities in the
State";

(b) in sub-section (6), for +the
expression ‘Ugectionsl4to 19", : the ex-
pression "sections 13A to 18" shall be
substituted;

{14) in section 62,--
* {a) in sub-section (1), for the
words, "two years", the words Ysix months”®
shall be substituted;

. (b) sub-section {2) shall be’
* omitted;

{c) in sub-section (3), for the vwords,
"ordinary vacancies", the words "casual
vacancies®”, shall be substituted;

’ (d} in sub-section (4},--

(i} at the end of the opening para-
graph, the words “and the Chairperson of
the Municipality concerned shall also be
given a reasonable opportunity of being
heard®”, shall be added;

J. 964-23
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{(ii} the proviso thereunder shall
be omittedy

{e; in sub-secticn (6), for the words

"and of its Chairman", the words "and

of its Chairperson and Wards Committees”
shall be substituted;

(£) for sub-section (7), the follow-
ing sub-section shall be substituted,
namely:-

"{7) The Members including the ex-
officio members of the reconstituted
Council shall enter upon tneir office on

the date fixed for its reconsticuvtion -

and the term of office of the elected
members shall continue oanly for the re-
minder of the periodfor which the dissol-~
ved Municipality would have continued
had it not been dissolved,";

(g} to sub-section(8}, for following
proviso shall be added, namely:-

"Provided that where the reminder of
the period for which the Jissolved Muni-
cipality wculd have rcontinued is jess
than six months, it shall not be necessary
to hold any elections under this clause
for constituting the "Municipality fox
such peried.”;

{15) section 62A shall be omitted;

(16} after section 132, the follow-
ing section shall be inserted, namely:-

“Finance |132A {1} The Finance Commis-
Commission.|sion constituted by the Gover-
nor in pursuance of article 243-I of the
Constitution shall alsc review the finan-
cial position of the Municipalities and
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make recommendations to the Government
as to,-

{a} the principles which should
govern,- .

(i) the distribution between the
State and the Municipalities of the net
proceeds of the taxes, duties, tolls and
fees leviable by the State, which may be
divided between them under this part and
the allocation between thoe Municipalities
of their respective shires of such pro-
Loeaedst

(ii) the determination of the taxes,
tcllz and fees which may be assigned to,
or appropriezted by the Municipalities;

(iii) the grants-in-aid to the Muni-
cipalities from the Consolidated Fund of
the State;

(b} thz meazures needed to improve
the financial position of the funici-
palities;

{z) any other matter referred to
the Finance Commission by the Government
in the interests of sound £inances of
the Municipalities.

e {2) The Government shall cause every

recommendation made by +the Commigsion
under this article together with an ex-
planatory memorandum as to the action
taken thereon to be laid bkefore the
Legislative Assembly of the State.";

(17) throughout the Act for the words,
"Chairman", "Councillor™ and "Councillors®
wherever they occur the words "Chair-
person",. "Member" and "Members®” shall
respectively be substituted. ’
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3. In the Hvderabad Municipal Cor-

act II 0Z 1958 norations Act, 1955,--

{1) in section 2,--

(a) for clause {15A), the following
clause shall be substitnted, namely:-

"{154) ‘'election authority' means
such <fficer or authority as may be
appeinted by the State Election Commis-—
sion to exercise such powers -and to per—
form such functions in connection with
the conduct of elections to the Munici-
pal Corporations;";

{b) after clause 18, the following"

clzuse shall be inserted, namely:-

“(l8-a) 'Finance Commission' means
the Finance Commission constituted by

the Governor under article 243-I of the

Constitution of India;";

(¢) after clause (51), the follow-
ing clause shall be inserted, namely:-

“(Bl-a) 'State Election Commission'®
means the State Electon Commission con-
stituted in pursuance cof article 243K of
the Constitution of India;":

.(d) after clause (55), the follow-
+ing clause shall be inserted, namely:-

_ “(55-a) "Wards Committee"” means a
wWards Committes constituted under section
. BA;";

{2) in section 4, after clause (c),
the ZIollowing clause shall be added,
namely;-

o"(d) the Wards Committee®;
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{3) in section 5, ~-

(i} in sub-section {(l-a), in the
opening paragraph for the words ¥shall
be ex-officio Councillor of the Corpora-
tion", the words -~ Mand avery merber of the
eouncil 6f State registered as anelector
within the area of the Municipal Corpo-
ration shall be ex-¢officio Councillor of
the Corporation” shall be subsfituted;

{ii} sub-~decticn (12) shall be re-
numberad as sub-section (1) and before
the sub<section as g9 renumbered tha
following sub-sections shall be inserteg,
namely:-

“(1B) In addition to the mnembezrs
referred to in sub-sections (1) and {(1a)
five persons having special knowledqge or
experience in Municipal Administration
co-opted by the Corporation shall he £x=-
officioc members:

Provided that the ex—officic mamhers
co~opted under this sub- section shall
have the right to speak in and otharwise
t.o take part in the meetings of the Cor-
peration but shkall net have the right to
vote,

{1C} Two persons belonging to ndno-
rities to be co-opted as members of the
Corporation in prescribed manner by the
members of the Corporation specified in
sub-sections(l) and (1A} from amcng the
persons who are registered voters in the
Corporation and whe are not less than
twenty-one years of age:

Provided that the member co-cpted
under this section shall have the right
to speak in and otherwise to take part
in the meetings of the Corporation with
the right to vote.";
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(iii} in sub-section{lD} as renum-—
bered: for the expressicn  "sub-sections.
(1) and (1a)", the expression "sub=-sections
Ty, (1a); 11By and (1C}™"shall ke sub-~
stituted;

(iv) for sub-section(2), the follow-
ing sub-section shall be substituted,
namely:-

"{2) In the Corporation out of the
totel ‘strength elected members, the
Government shall, subject to the rules
as may be -prescribed, by notification,
reserve,-

~ {a) such number of geats to the.
Scheduled Castes and Scheduled Tribes as
may be determined by them, subject o
the condition. that the number of seats
so reserved shall bear, as nearly as may’
be, the same proportion to the total
‘number of seats to be filled by’ direct
election to the ' Corporation, ag the
population of the Scheduled Castes, as
‘the case may be, the Scheduled Tribes in
the Corporation bears to the total popu-
latian of the Corporation; and such seats
ray be allotted by rotation by different
Wards in the Corpeoration;

(b} one third of the seats for the
memnbers belonging to the Backward Classes;
and such seats may be allotted by rota-
tion to different Wards in the Corpdra-
tion:

Provided that for the purpose of
reserving. offices of members to the
Backward Classes, the population figures
of Backward classes shall ke gathered by
such auvthority and in such manner as may
be prescribed;

. (c) not less {han one-third of the
toctal number of seats reserved under
clauses (a) and (b) for women helonging”
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to the Schedwvled Castes, Scheduied Tribes
or as the rase way he, the Backwanrd
Classes;

{(d} not less ihan cne third (incla-
ding the number of seats reserved for
women belonging ko the Scheduled Cashes,
Scheduled Tripes and Backward <lasses)
of the total number of seats tobe filled
by direct - election +o _the . Corpozatlon
shall be reservad for women and “such
geats may be allotted by rotation *o
different Wardg in a Corporation.¥;

{4) after s=ctior 8, the following
section =shall be inseried, namely:-

-"Constitutiony 82&. {])} There shall be con-
powers and stitvted hy the Government,
functiens of | by order, such number oF

the Wards Wards Committees to the Cozx--
Committees. | poration as may be determined
: by them, 50 howaver, that

ezch Wards Committee =shall
consist of not less than tan Wards:

Frovided that in constituting Wards
Committees the Government shald maintain
geographical contiguity as Lar as
possible,

{Z) -Bach Wards Committee shall cvon~
sist of the menmbars elected from the
wards for which the Wards Committee is
constituteds

Provided that such officers of the
Corporation as the Commissioner may spe-
cify shall attend the meetings of the
Wards Committee and shell have the right
to speak in and otherwise to participate
in the meetings of the Wards Conmittee,-
but shall not have the right to vote.

{(3) The Chairperscn of the Wards
Committee shall be =zlectad by the membsrs



thereof from among themselves® in the
prescribed manner. He shall hold office
for a period of one year from the date

of election -and shall be eligible for -~
re~election.

_ {4} The chairperson shall cease to
hold office if he ceases to be a member
©of the Wards Committee. Any casual
vacancy in the office of the Chairperson
shall be £illed by the election of
ancther chairperson from among the elec-
ted members of the Wards Committee, as
soon as may «be after the ocourrence of
the vacancy.

(5) The powers and functions of the’
Wards Committee and the maner of conduct®
0f business at .its meetings shall be
such as ipay be prescribed.”;

(5} for section 9, the following
section shall be substituted, namely:-

“State Elec-|92+ The preparation of electo-

tion Commis—|¥al rolls for, and the conduct
sion. of elections to Corporatiok
shall bhe under the superin-

tendance, direction and con-
trol of the State Election Commission.";

{6) after section 21, the following
sections zhall be inserted, namely:~

[Genetal 21a. A person shall be dis- .
Disqualifi1 gualified for being chosen
cation, ag, or for being a member of

a Corporation if he is other-
wise disgualified by or. under any law
for the time being in force for the pur-
poses of electicns to the legislature of
the State concerned:
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Provided that no person shall bhe dis-
gualified on the ground that he is less
than twenty- five yvears of age, if he has
attained the age of twenty one years.

PRrscns 21B. A person having more
having more |than ¢&wo c¢hildren shall be
chan two disqualified for election or
chilaren to |for continuing as member:

be aisquali-—

flea.

Provided that the birth within one
year from the date of commencement of
the Andhra Pradesh Municipal Laws
{Second Amendment) Act, 1994 (hereinafter
in this section referred to as the date
of such comméncement) of an additional
¢hild shall not be taken into considera-
tion for the purposes eof this section:

Provided further that a person having
more than +two c¢hildren ({(exeluding the
child if any born within one year £from
the date of such commencement) shall not
be disqualified under this section for
so long as the number of children he had
on the date of such commencement does
not increase:

Provided also that the Government may
direct that the disqualification in this
section shall not apply in respect of a
perscn for reasons %0 be recorded in
writing.";

(7} in section 23D, for ,the expres-
sion "section 21" the expression 'sec¢-
tion 21rsection 21A" shall be substitu-~
ted;

{8} section 70G shall be onitted;

(9} in section 90, in sub-section (5);,
for the words Yex-officio Councillors',
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the words "“ex-officio members other than
ex~ocfficio member specified in sub=-sec-
tion (1B} of section 5" shall be sub-
stituted;

{10) for sections 93 to 96 (both
inclusive}, the following section shall
be substituted, namely:-

V'Coustitu— | 93.(1) There shall bz consti-
tion of the! tuted for the Corporation a
Standing tanding Committee consisting
Comnittes, of the Chairpersons of all
the Wards Committees in the
Corporation toc exercise the powers and
perform the functions entrusted to it
under this Act.

(2) the Chairperson of the Standing
Committee shall be elected by the merbers
thereof from among themselves in the
prescribed mannsr. He shall hold office
for a periodr of one year from the date
of election and shall be eligible for
re-glection.

(3) The Chairperscn of the Standing
Committee- shall cease to hold office if
he ceases to be a Member of the Standing
Committee. Any casual wvacancy in’ the
office of the Chalrperson shall be fiiled
by election of another Chairperson from
among the members of the Standing Com-
mittee, as soon as may be, after the
occurrence of the vacancy.";

{11) after section 136, the following
section shall be inserted, namely:-

“Finance 196A. (1) The Finance Commis-
Ccmmisaion4 sion constituted by the

Governor in pursuance of
article 243~I of the Constitution shall
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also review the financial position of'
the Corperation and make recommendations
to the Government as to, ~=

(a) the principles which should
govern, =--

{i) the distribution ketween the
State and the Corporation of the net
proceeds of the taxes, duties, tolls and
fees leviable by the State, which may be
divided between them under this part and
the allocation between the Corporation
of their respective shares of such
proceeds;

(ii) the determination of the taxes,
tolls and fees which may be assigned to,
or appropriated by the Corporation;

{iii) the grants-in-aid to the Corpo-
ration from the Consolidated Fund of the
Statej;

(b} the measures needed to improve
the financial position of the Corpora-
tion:

{c}] any other mattexr referred to the
Finance Ceommission by the Govermnment in
the interests of sound f£inances of the
Corporation.

{2} The Government shall cause ever
recommendation, made by the Commission
under this article together 'with an
explanatory memorandum as to the action
taken thereon to be laid before the Legis-
lative Assembly of the State.";

{12} after section 673, the follow~
ing secticn shall be inserted, namely:-

[Vathof alle-673A (1) Every person who is
glance to be lelected to be a membex shall,

Egﬁ&;y lbefore taking his seat, make
. at a meeting of the corpora-

tion an oath or affirmation of his
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allegiance to the Constitution of India
in the followiny form, namely:-

“I, ... having become a member of the
Corporation swear in the name of God/
solemnly affirm, that I will bear true
faith and allegiance to the Constitution
of ITndia as by Law established, that I
will uphold the sovereignty andintegrity
of India and that I will faithfully dis-
charge the duty upon which I am about to
enter.

{(2) Any such wember who fails to
make, within three months from the date
on which his term of office commences or
at one of the first three meetings held
after the said date, whichevexr is later,
the ocath of affirmation laid down in
sub~section {1}, shall c¢ease t¢ heold
office and his seat shall be deemed to
have become vacant.

{3) No such member shall take his
seat at a meeting of the Corporation or
do any act as such member, unless he has
made the oath or affirmation as laid
down in this séction,

{4) Where a person ceases to hold
office under sub-section (2) the com-
missioner shall repecrt the same to the
Corporation at its next meeting and on
application of such person made within
thirty days of the date on which he has
ceased to be a member under that sub-
section the Corporation may grant him
further time which shall not be less
than three months for making the oath or
affirmation and if he makes the ocath or
affirmation within the time so granted,
he shall, - notwithstanding anything in
the foregoing sub-sections, -continue to
hold the office.";:

(13) section 679C shall be omittad:s
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{14} an sachion 790, -

{a) .n sungestion (1), o0 Lho
words "twn yearsY, the words “six monche®
zhall be sunshituced:

(it} sub-section (2} shSall Do onlitted;
(ci in sub-saecticn (3}, £a7 the

words "“ordingry vacancies": thn war
"casual vacancies® shall be subslivut

L)
-

{d) in sub-seciion (4},-

{i} at the end of thz openiny para-
qraph, tre words "snd the Mayor of towm
Corpora+tion shzll also oe given a rsa-
scnable opportunity oFf Dbeing heaasd®,
shall be added;

wm
fald
3]
[
=
3
m

(iil) the groviso thereunder
omitted;

(e} for cue-secticn {7}, tha follow-
ing sub-snction ghall 2 subrtituted,
nemely:~- '

"7} %The Members including the ex-
officio me=mbers of tne razonstituted
Corporation shall enter upon tneir office
on the dats fixnd for its rsconstitutieon
and the term of office o©f thz slacted
members shall continue only zfor the
reminder of the pericd for which the
dissolved Corporation would have conti-
nued had it not been dissolved.";

{f) to sub-section (8), the focllow-
ing proviso shall be added, namely:-

"Provided that where the reminder of
the period for which the dissolved Cor-
paration would have continued is less
than six months, it shall not be nece-
ssary to hold any elections under this
clause.";
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(15} throughout the Act for the words
"Councillor" and YCouncillors " the
words "Member" and - "Members"; for the
words "Divisicon" and "Divisions". the
words "Ward" and "Wards"™ and for the
words “"constituency” and "constituencies"
the words "Ward" and "Wards". wherever
they occwr shall respectively be substi-
tuted.

Agp]itf:::iona 4. The Amendments made to the Hydera-
Do 9Tosihe.? bacé. Municipal Corporations Rct, 1955 by
Patnam and section 3 shall extend to and shall

Vijayawada apply 2lso to tha Visakhapatnam and Vijaye~

Muuj.c:‘.p&l adna A 3 g a5 -
Corporations. wada Municipal Corporations
Transitional 5. The ordinary elections to the

provisions o Municipal Corporations and the Municipali-

regard to 'ties whose term of oifice expired prior

2lecticns. to the commencemenkt oL the Andhra Pradesh
Municipal Laws (Second 2mendment) Act,
1954 shall be held within a vperiocd of
not exceeding one year from the date of
the said commencement under the relevant
law as amended by this Act.

E. RANGA RaO,
Secretary to Government,
Legal Affairs,

Law Department.




THE ANDHRA PRADESH MUNICIPAL LAWS
(AMENDMENT) ACT, 1995

ACT No. | OF 1995*
(st February, 1995)

An Act further to nmend the Andhra Pcadesh Municipalities Act,
1955, the Hyderabad Municipal Carporations Act, 1955 and the
Agdhra Pradesh Municipal Corporations Act, 1994,

Be it ecnacted by the Legislative Assembly of the State of

Aadhra Pradesh in the Foriy-sixth Year of the Republic of India
as follows -

1. (1) This Act may bz called the Andlhica Pradesh Municipal fﬁgﬁoméﬁf
Laws (Amendment) Act, 1995. cement.
(2) It shall come into force on such date as the State Govern-
ment may, by notification in the dndhira Pradesh Gazette appaint
and they may appoint different dates for different provisions.
2. In the Andiwa Pradesh Municipalities Act, (965,— ~ Ameamd:
{1) in section 3, for sub-section (4) the following shall be V1 of 1965.
substituted, namely =-

“(4) Bvery local atea which at tue commencement of the
Andhra Pradesh Municipal Laws (Amendment) Act 1995 has
zcn constituted into a Muaicipality shall until the criteria for
specifying o “transitional aren? and ¢smaller urban area’ are pre-
tibzd b Azmead by have bisn snscified as a smallec urbw  area
cndar clause (4 2.2) of section 2 and a Munitipality of the same
urade existing as at such commencement shall be deemed to
ghave been constituted under this Act:

Received the assent of the Gowvernoron3fist Janusary] 1995. For state
ment of objeots & reasons, please see the Andhra Prade:h (Guzette.  Part V.A
Extraordinary dated 17-1-95 at Page. 12 &13.

1
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Provided that after the criteria for specifying a transitional
area’ and *smaller urban arca’ are prescribed, if a local area which
is deemed to have bzea specified as a smaller urban area does not
satisfy the criteriz, therefor, but satisfies the criteria for specifying
as a "transitional area’ then it shall be competent for the Governor
to specify such local area as a transitional area and thereupon
a Nagar Panchayat shall be deemed to have been constituted for
such transitional area.”:

{2) for section 5A the following section shall be substituted
namely :—

5A. The electicn authority shall by uotification in the
‘. ' lects Andhra Pradesh Gazeite specify the symbels
u? lt’ﬂibgfgc?;ﬁ,t%ﬁ?r including the symbol sreserved for recogni-
Person andg Members  gsed political party for exclusive allotmel
to contesting candidates set up by that party, that may be chosen-
by the candidates contesting at an election to the offices of Chair-
person and Members and the restrictions to which their cheice
shall be subject.

Explanation : In this section the term recognised political
party” shall have the mcaning assigned to it in the Election
Symbols (Reservation and Allotment) Order, 1968, issucd uader
article 324 of the Constitution of India.” ;

(3) in section 8, in sub-section (1), Explanation-IL shall be
omitted ;

(4) in section 135, in sub-section (I) in clause (b), the words
"to imprisonment for a period of not less than one year shall
be omitted ;

(5) in section 23, in sub-section (f) the Explanation shall be
omitted.

3. In the Hyderabad Municipal Corporations Act, 1955~

{[) in section 5~

(a) in sub-section (2) the proviso to e¢lause (b) shall  bo
omitted ; :
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(b} in sub-section (3) in the Bxplanation clause (i) shall
be omitted,

(2) in section 8 in sub-scetion (1) the words “as at the-
last census  sha' be omitted and for the proviso thercunder the
following proviso shall bz substituted namsly :—

“Provid:d that the divisions notified under this sub-section
shall, unti] they are altered, continue to bz in force.”;

(3) in s=ction 22, in sub-section {1), in clause (a) the words
"and punishable with imprisonment for o term exceeding  six
months or 1o transportation shall be omitted ;

(4) in scction 34—

(i) for the words “to the officc of a Member , the words
"'to the Offize of Membzr or the Mayor' shall bz substituted ;

(ii) in the marginal heading for the words “Oﬂice of
Member the weards - offices of Members or Mayor” shall be
substituted ;

(5) for section 90, thz following sections shall be substituted,
namely:—

Election ang term of 90. (1) {a) The Mayor of the Corpora—
Office of Mayor tion shall bz elected by the persons whose

names appear in the clectoral roll for the Cerporation, from
among themsclves, in the manner preseribed ;

_ {(b) if at any elzction held uader this sub-section, no Mayor
is elected, a fresh election shall be held ¢

Provided that if a Membzr of the Legis'ative Assembly of the
State or of either House of Partiament is elected as Mayor, he
shall cease to hold the said offize of mayar unless, within fiftecn
days from the date of olection to the said offize, he ceases to bz a
Member of the Legislative Assembly of the State or as the casc
may bz, of either House of Parliamznt, and it 2 Mayor subse-
quzntly brcomss a Mambzr of the Legislativ: Assembly of the
State or as thy case may he, of either House of Parliament he
shall cease to hold the said office of Mayor unless within fifreen
days from tho datc on which he so bicomes such Member, he
ceasesto be a Member of the Lagislative Assembly of the State,
or as the ¢aso may be, of either House of Parliament.
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(2) Where ordinary elections arc held to the office of Mem-
bers the electien of the Mayer may also be held at the same time
and in the same place 25 the ordinary election of the Members
of the Corporation.

(3) Save as otherwise expressly provided in this Act, the
term of office of the Mayor who is elected at an ordinary election
shail be five years from the date of the first meeting held under
clause (b) of scction 88.

(4) Subject to the provisions of sub-section (5), any casual
vacancy in the office of the Mayor shall be filled at a casual election
and a person elected as Mayor in any such vacanecy shall enter
up on office forthwith and hold office only so long as the person
in whose place he is elected would have been entitled to hold office,
if the vacancy had not occurred.

(5) No casual vacancy in the officc of the Mayor shall be
filled within six months bzforc the date on which the ordinary
lection of the Mavor uad:r sub-section (1) is due.

(6) The provisions of secrions 21, 22 and 23 shall, as far
as may he, apply in relation to the office of the Mayor, as thy
apply in relation to the office of an elected Mcmber.

(7) The Mayor shall, by virtue of bis office, bz 2 Member
of the Corporation and shall have all the rights and privileges of
an ¢ected Membezr of the Corparation and he shall be entitled to
vote at all meetings of the Corporation.

{8) The provisions of the Act relating to the conduct of
election to the office of Maembars shall, so far as may b2, apply
tin relation to the election of Mayor under this section.

Election of Deputy Mayor 90-A. ([) The Members cf the
Corporation shall elect one of jts clecicd Membors to be its
Deputy Mayor at the first meeting of the Corporativn after the
ordinzary clections in the manner prescribed.

(2) The ex-officio Members shall be eatitled to particapate
in the mecting convened for the clection of the Deputy Mayor.
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(3} If at any clzstion held undsr sub-saction (1) no Deputy
Mayor ts cleated a fresh elaction shall be held for electing Dzp uty
Mayor.

(4) The Deputy Mayor shall be deemed to have assumed
office oi his baing dxclared as sush and shall hold office fur a period
of five yzars from the daiec he nssemcs office.

(5) Any casual voeancy in the offize of the Deputy Mayor
shall be filled at a casuat elzction and a person clected as Dep uty
Mayor in any such vacancy shall enter upon office forthwith and
hold office only so long as the person in whose place he is elected
would have becn cntitled to held office, if the vecancy had not
oceurred. ¥,

4, In the Andhra Pradesh Municipal Corporations Act 1994 Qrm;;’ld;;cgg
1594,

(1) in scotion 5 to clause (i) the following provise shall
be added namely :—

" Provided that the number of Members to be elected in
respect of a Corporation constituted under this Ast shall bz the
same as th: numbzr of Membzrs in the Municipality existing
immediately prior to such constitution, until it is altered.” ;

(2) in section 6, in the Explanation, clause (iii} shall be
omited -

(3) for section 9, the following sections shall be substituted,
namely —

Election and term - : i
of e oF St 8 (1) (a) The Mayor of the Corporation
orshatl be elected bythe persvns whose
names appearin the clectoral rell for the Corporation, from
among themselves, in the manner prescribed ;

(b) if at any cleciion held under this sub-section, no Mayar
is clected, a fresh clection shall be held -
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Provided that if a Member of the Legislative Assembly of the
State or of either House of Parliament is clected as Mayor, he
shrll cease to hold the said offize of Maivor ualess, within fifreen
days from the date of clection to the said office, he czases to bz
Member of the Leagislative Assembly of the State or as the case
may be, of either House of Parliament, and if a Mayor subse-
quently bzcomss a Mzmber of the Legislative Assembly of the
Staie or as the case razy be of either House of Parliament, he shall
cease to hold the said office of Mayar unless, within 15 days from
the date on which he so bacomes such Membar, he ceases to
be Membar of the Legislative Assembly of the State, or as the
case may bz, of either House of Parliament.

{2) Where ordinary elections arc tield to the office of Members
the election of the Mayor may also be held at the same time and
in the same p'ace, as the ordinary election of the Members of
the Carparation.

(3) Save as otherwise expressly provided in this Act, the term
of cffice of the Mayor who is e’ected at an ordinary election shall
be five vears from the date of the first meeting of the Corporation
held afier ordinary elections.

(4) Subject to the provisions of sub-section (5), any casual
vacancy in the office of the Mayor shall be filled at a ensnal election
and & pasen clected as Mayor in any such Vacancy shnll enter
upon office foribwith and ho'd office on'y so 'ong as the person
inwhose p'ace he is e'ected wou'd bz have been entit'ed o ho'd
office, if the vacancy had not oceuarred.

(5) No casua' vacancy in the offize of the Mayor sha'* bz filled
with'n six months bafore the date on which the ord’n ary ¢lection
of the Mayor uirder sub-section (1) is due.

{6) The provisions of sections 21, 22 and 23 of the Hyderabad
Municipa’ Corpurations Act, 1955 shell, as far as may be, apply
in relution to the cffice of the Mayor, as thyy app'y in re'atica to
the office of an c'coted Member,
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() The Mayor shall, by virtue of his cffice, be Member of
the Corporarionr and sha'' hav: a'l the rigits and privileges oi an
elected Member of the Corporation and he shall be entitled to
vote at a'l meetings of the Corporation.

(8) The provisions of the Act relating to 1the conduct of
election to the office of Member shall, so far a3 may be apply
in relation to the election of Mayor under this section.

ME“"}“O“ of Deputy 94, (1) The Membeis of the Corporation

yor: shall elect one of its elected membors to be
its Deputy Mayor at the first meeting of the Corporation after
the ordinary clections in the manner prescribed.

(2) The ex-officio Msmbars shall be entitied to participaie
in the meeting convened for the election of the Deputy Mavor

(3} If at a0y e'ection held under sub-section (1) no Deputy
Mayor his clected a fresh election shall be held for electing
Deputy Mayor. '

(4) The Dcputy Mayor shall b: deemed to have assumed
office on his being declared as such and shall hold office for a period
of § years from the date he sasumes office.

(5) Any casual vacancv in the office of the Deputy Mayor
snall be filled at a casual clection and a person elected as Deputy
Mayor in any sash vacancy slll eater upon office forthwith and
hold office only so long as the person in who.e place he is elected

wou'd kave been entitled to hold office if the vacancy had not
occarred”.

5. The amendments made to the Hyderabad Municipal Cor- Applicatlo
poraticn Act 1995 by section 3 shall exttend to and shall apply of"s‘iéf?oné‘

also to the Visakhapatnam and Vijayawada Municipal Co to other (
rations and to any other Municrpal Corporation copstituted under S0 Municloa

Corporations
the Andhra Pradesh Municipal Corporations Act 1994, ~1‘°‘9"9‘425 of
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6. Notwithstanding anything contained in the Aundlra
Pradesh Municipalities Act 1965 and any law re'sting to Muni-
cipzl Corpotraions for the time being in force in the State the
number of Members and division made into werds in any Muni-
cipa! Corporation and the number of Members and the division
made into wards in any Municipality existing at the commence-
nient of the Andhra Pradesh Municipal Laws {(Amendment) Act
19935 shalf continue unaltered for holding clestions to the Munici-
palitics and Municipal Corporations after such ¢ommencement
and no alteration thercef shall be necessary mere'y on the ground
that the popu'ation figures of the 'ast preceding census are pub-
lished..

7. The Andhra Pradesh Municipal Laws (Amendment) Ordi-
nance 1995 is hereby repealed,



. THE ANDHRA PRADESH MUNICIPAL LAWS (SECOND
AMENDMENT) ACT, 1995.

-ACT No. 25 OF 1995*
[ 24th April, 1995.]

An Act fucther to amend the Andhra Pradesh Municipalities Act,
1965, The Hyderabad Municipal Corporations Act, 1955 and
The Andhra Pradesh Municipal Corporation Act, 1994.

Be it enacted by the Legislative Assembly of the State of Andhra
Pradesh in the Forty-sixth Year of the Republic of Indiz es
follows :—

1. (1) This Act mzay be czalled the Andhrz Pradesh Munigipzal Short title
Laws (Second Amendment) Act, 1995. gndmm
: ment. :

(2) (i) Sub-clzuse (2) of clause 2, sub-clauses (21) and (22
of ¢lause 3 and sub-cleuse (2) of clouse 4 shell be deemed to have
eome into force with cffect from the 10th March. 1995 ;

(i) sub-cleuses (2) to (18) and (20) of clause 3 shzll be
deemed to have come inte foree with effect from the 16th February,
1995 ; ;

(iii) sub-clause (3) of clause 4 shall bs doomed to have
coms into force with effect from the 6th February , 1995; and

*Received the Assent of the Governor on 3ke 22nd April 95. For Statement
of objects & Reasonms, please Sce the Andhra Pradesh Gazette Part 1Y-A,
Exteaordinaty, dated 20-3-95 at Pages 10, 11 & 12,
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(iv) sub-clause (3) of clause 2 and sub-clause {19) of clause
3, shall come into force with effect from the Ist April, 1995.

(v} the remaining provisions shall come into force with
immediate offect.

2. In the Andhra Pradesh Municipalities Act, 1965,

(1) in section 5, in the proviso to clause (vi), for the
words, “with the right to vote”, the words “‘without right to
voto™ shall be substituted.

{2) in section 25, in sub-section {2), for the words “The
Ex-office membars shall be entitled to participate”, the words
“The ex-officio ,moembers other than the ex-officio members
specified in clause {v) of sub-section (2) of section 5 shall be
enfiticd to participate” shall be substituted.

(3) in section 62-A, in sub-section (1), in the proviso for
the words “In the aggregate exceed three yoars , the words in
the aggrogate exceed three and half years”, shall be substituted,

- 3. In the Hyderabad Municipal Corporations Act, 1955,

(1) in section §, in the provisc to sub-section (LC), for tho
words “with the right to vote™ , the woxds “without right to vote”
shall be substifuted,

- (2) insection 7, in sub-section (1), the words “by the Com-
missioner ** shall be omitted.

(3) in section 16, for the word “Governmeni”, whereveT
it occurs, the words “Stato Blection Commissioner” shall bo subs-
tituted;

(4) in section 24, for the word “Government”, the words
“State Election Commissioner™ shall be substituted and, the words
“on such date or dates 25 may be rccommended by ‘the Commis-
sioner " shall be omitted ;
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{5) in section 25, for the word “Government”, the word
“State Election Commissioner” shall be substifuted ;

{6) in section 25A, for tho word “Goveramont™ the words
“State Election Commissionor” shall be substitufed ;

(7) in section 26 in sub-section (1), for the word “Govern-
mount”, the words “‘State Elaction Commissioner’*® shall be subs-
tituted ;

(8) in section 33 for the word *Commissionot™, the wotds
“State Election Commissioner” shalll be substituted ;

(9) im section 34, for the word “Commissioner”, the words
“State Election Commissionor’ shall be substituled ;

(13) in section 35, for the word “Government®’, the words
“State Flection Commissioner® shall bo substituted ;

© (11) in scction 36, in the proviso to sub-section (4) for the
words “Commissioner”, the words “State Election Commis-
sioner” shall be substituted ;—

(12) in section 37, for sub-section (1), the followisg sub-
section shsll be substituted, namely :

“(1) A candidate shall not bo deomumed to bs duly nomina-
ted unless he deposits or causes to be deposited a sum of rupees
five hundred in the ¢aso of the offier of Mayor and rup2es two
Impdred in the case of the of the office membor.,

(2) Whore the candidate is 2 membor of any of the Sceh
dulett Castos or Scheduled Tribos the amount fo be deposited by
him or on his bzhalf shall bo rupses two huhdrod and {ifty only
in the case of the office of Mayor and rupoes hundred only in the
case¢ of office of the member,

(b) Where a candidate has been nominated by moro than
one nomination paper for election in the same ward not more
then one deposit shall be required of him under this sub-section,”;
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(13) In section 53, for the word “Commissioner™, the word
“Commissloner and the Sfate Election Commissioner” shall be
substituted :

(14) insection 54 In sub-sections (3) and (4), for the word
“ Commissioner?* wherever it occurs the words ** State Eilection
Commissioner ” shall be substiuted ;

(15 in section 57 for the word ” Commissioner ” In two
places where it occufs the words » State Election Commissloner
shall be substituted ;

(I6) in section 58 in sub-sections (2) and(3) for the word
*” Govemnment ¥ wherever it occurs the words 7 Sta.tc Blegtion
Comissioner * shell be substituted ;

(17) in scction 59 in sub-sections (2) and (3) for the word
* Government **  the words * State Election Commissioner ®
shall bz substituted ;

(18) in section 66 for the word * Commissioner” the
words * Commissioner end the State Election Commissicner »
shall be substituted ;

{19) in section 70 G in sub-section (1), in the proviso, for
the words ™ in the aggregate exceed four years  the words ™ jn
the aggregate exceed four and half years ® shall be substituted ;

(20) in tection 87 in sub-section (I) for the word ” Com-
missioper ” the words * State Election Commissioner ** should be
substituted ;

(21) in secton 90 A in subsection (2) fcr the words
» The Ex-officio members shall beentitled to participate ™ the
words ” The Ex-officic members other than 1he ex-officio mem-
bess speeified in sub-seciicn (1 B) of section 5 shall be entitled to
participate shall be substituted ;
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(22) in section 673-A,—

(@) for the word “member™ wherever it ocouss, the
words * Mayor/member ™ shall be substituted ;

(5 in the marginal heading for the word ** members”,
. the words * Mzyor/mombers” shall bo substituted.

4. Inthe Andhra Pradesh Municipal Corporations Act, 1994, apandmaent
. of Act ?:5
(1) i section 5, in the proviso to clause (vi) , for the words °F P94
‘with the right to voto*, the words * without right to vote”

shall be substituted.

(2) in section 9-A, in sub-section (2), for the words ¥ Tho
ox-officio membsrs shall bo entitled to participate 7, the words
 The ex-officio mombers other than the ex-officio members speei-
fled in clause (v) of scction 5, shall be entitled to participats *
ehall be substituted

(3) after seotion 14, the following section shall be inserted
pamely :—

}'ch'-‘-“l provision | j4.A  Notwithstanding anything contained
- for reseryation of . . . .
office of Mayor in in sub-section (2) of section 1 of this Act,
g_ctml:ggt_i_o_ns of.] out of the total number of offices of Mayor
- - of the Corporations constituted either under
this Act or under any other [aw relating to Muaicipal Corpo-
rations for the time being in force inm the State, the Govern-
ment shall, subject to such rvles as may be prescribed, by
notificstion resorve,—~—

(@) such number of offices to  the Szheduled Castes aod
a  fcheduled Tribes as may be determined subjest to the condition
that the number of offices so reserved shall.bezr as nearly as may
be the same propoction. to the total number of affices to be, filled
futhe State as the population of the Ssheduled Castes or Scheduled
Tribes as the case may be in all the Corporaiions of the S:ate
bears to the total population in the Corparations of the State and
such offices may be alloited by rotation to differeat Corporations

In the State ; | '
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(i) onec-third of the offices to the Backward Classes and
such offices may be allotted by rotation to different Corporations

. in the State ;

Anpplication
of saction 3
to other
Municipal
Corpora-
tipns,

Act 25 of
1594,

Amendment
of section
5. Act 17
of 1994.-

Repeal of
Ordinance

Nos 5, 6and

8 of 1995,

(iif) not less than one-third of the total number of offices
reserved ander clauses (i) and (ii) for women belonging to the
Scheduled Castes Scheduled Tribes or as the case may be the
Backward Classes ; and

(iv) ot less than one-third (including the number of offices
reserved for women belongiag to the Scheduled Castes Scheduled
Tribes and the Backward Classes) of the total number of offices
to be filled in the State for women and suchoffices may be allotted
by rofation to different Corporations in the State.

5. The amendments made to the Hyderabad Municipal
Corporations Act, 1955,

() by section 3 shall extend to and shall apply also to the
Visakhapatnam and Vijayawada Municipal Corporations ; and

(ii) by section 3 other than sub-sections (1) and (21) thercof
shall extend to and shall apply also to other Corporations
constituted under the Andhra Pradesh Municipal Corporations
Act 1994 ; :

(iii) the amendment made by section 6 shall apply to such
of the municipalities for which elections conld not be held within
a period of one year from the date of the commencement of the
Andhra Pradesh Municipal Laws (Second Amendment) Act, 1994
and to the Hyderabad Municipal Corporation.

6. In the Aadhra Pradesh Municipal Lzws (Second Amend-
ment) Act,[994, in section 5 for the words "not exceeding one
year” the words “not exceeding one year and six months” shall

“be substituted.

7. The Andhra Pradesk Municipal Corporations (Amend
ment) Ordinance 1995, the Hyderabad Municipal Coiporations
{(Amendment) Ordinance, 1995 and the Andhra Pradesh Munici-
pal Laws (Amendment) Ordinance, 1995 are hereby repealed.
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" THE ANDHRA PRADESH MUNICIPAL LAW§ (AMEND*

MENT) ACT, 1996. :
ACT No. 5 OF 1996.
[25th Januacy, 1996]
AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
MUNICIPALITIES - AGCT, 1965 AND THE
HYDERABAD MUNICIPAI; CORPORATIONS ACT,
1955.

Be iﬁ enacted by the - - Legislative
Assembly of the State of Andhra Pradesh in

‘the Forty-sixth’ Year - of the Republic  of
India as follows:i— - o

*Received the. assent of the Governof. on the 2ird
January, 1996. For Statement of objects and Reasons,
Please see “andhra Pradesh Gazette. Part IV-A, Extra~
ord1nary, dated. the 13th September, ]995at Page 3% 4.
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Short title 1. (1) ‘This Act may be calléd "the

. and comtence~ Andhra. Pradesh Municipal Laws { Amend-—

" @ment, ment) Act, 1896.

(2} It shall be deemed to have
_come into force -with effect from the
27th September,. 1995. .

Amenagent. ~of 2., In the Andhra Pradesh Mun:l.c.tpall—‘

Act VI of 1965. ties Act, 1965, in section 62-3, -in sub-

.section (1), in the proviso, for the words

"in the ‘aggregate exceed three and half

years", the words "in the aggregate exceed

four years™, shall be substituted.
s - - . .

" Amendment of 3. In the- Hyc'ierabad Muniéipal Cm:po‘-_
Act II.of 1956, rations Act, 1955, in section 780G, in~

sub-section (1), in the proviso, for the
words “in the aggregate exceed four and

~ half years", the words "in the aggregate

exced five.years", shall be substituted.

! 'r-' : - - .
Amenament of 4. In the Andhra Pradesh Municipal
Act 17 of 1994.Laws - (Second Amendment) - Act; 1954, ‘in

section -5, 'for the words "not exceeding

one year and six months", the words "not’
exceeding two years". shall be subst:.tu-
ted.

L

Ordinance (Tturd Amendment) - Ordinance, -1995 .
. 13 of 1995. hereby repealed. . : R

’ -
. . Yy

- - ) G, BHAVANI PRASAD,
. .. Secretary to- Govemment
Leyislative Affaird,.

‘Law Department. -

‘Repeal of S. The Andhra Prédesh Mun1c1pal Laws :

‘;‘ .

T




THE ANDHRA PRADESH MUNICIPAL LAWS (AMEND-
MENT) AMENDING ACT, 1996.

ACT No. 24 OF 1996.
[5th October, 1996.]

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
MUNICIPAL LAWS (SECOND AMENDMENT) ACT,
1994, !

Be it enacted by .the Legislative
Assembly of the State of Andhra Pradesh'in
the Forty-sevent. Year of the Republic of
India as follows:~

*Recelved the assent of the Governor on the 4th
October, 1996, For Statement of«objects and Reasons,
Please see Andhra Pradesh Gazette, Part IV=A, Extra-.
ordinary, dated the 27th August, 1996 at Page 3.
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‘Short title 1. (1) This Act may be called the
ind commen- Andhra Pradesh Municipal Laws {Amendment)
Cemont. Amendiny act, 1996,

(2) It  shall be deemed to have come
into force with effect from the 3lst
May, 1996.

Avendment of . 2. In the 'Andhra .Pradesh Municipal

section-5 - Lawe (Second Aamendment) Act, 1994, in

Act 17 of  Section 5, for the words "not exceeding two

1994, years", the words "not exceeding three
. years" 8! all be substituted.

Repeal of 3. The Andhra Pradesh Municipal Laws
Ordinance  {Amendment) Amending Ordinance, 1996 is:
23 of 1996. hereby repealed,

G. BEAVANI PRASAD,
Secretary to Government!
Legislative Affairs & Justice,
Law Department.

L A T T e



THE ANDHRA PRADESH MUNICIPAL L3S =
: {AMENDMENT) ACT, 19%7. !

© ACT No. 15 OF 1997+ . |
J24th 2pri1, 1097]

. An Act further- to amend . _the Andhra
- Pradesh Municipalities Act 1965,. The
Hyderabad Municipal Corporations Act,®
1955 and-The Andhra Pradesh Municipal.
Corporations Act, 1994,

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-eighth Year of the Republic
of India, as follows:- , '

;Rece‘lved the assent of the Governor on! 23rd A_prﬂ. 199_77_
For Statement of the Objects and Reasons. Please sec the
. A.P. Gazette Part I¥-A Extraordinary -dated 12th March,, '

1997 at P-4.
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12 (1) This Act may be called the
Andhra Pradesh Mun:.c:.pal Laws (Amendment)

w"""”“"ement- Aoty 1597,

Amendment

of secticn 21
Act 6 of
1965.

Anendment
of section 7. .
Act 2 of
1956,

. Hembers.

.&loection, which shall be Fixed, by the
'election*- authority to take place twice:
"in a year, .one in the month of April and

1 2): It shall cowe into force on such
date as the Government may. by notlflca—
tlon. appoint.

2. :In, the Andhra Pradesh mun:.c:xpal:n.-'.

t:.es Act, 1965, in secta.on 21, for sub-
section. (1), the follow:xng sub-—sect:.on
shall bé - ‘subs*. xtuted, namely.

21(1). A casual . vacancy in
| the office of the Ward Member
shall be filled at a casual.

"Casual vacan-
cies of Ward',

another in the month of 0ctober'

Provided .that no- casual -election
shall -be held to fill a vacancy occurring

‘within three months before the date on

which . the term :of office -of the Ward
Member expires by efflux  of time and that.
such vacancy shall be f:.lled at the next
ovdlnary electlon. ’

3. In the Hyderabad -municipal Corpo-
rations - Act,. 1955, .in section 7, for
'sub-section (2), the following sub-sec-
tion’ shall be substituted, namely:--

2y K casual -vacancy in the office P

of aiWard Member’ shall- be filled at a.
casual; ‘election which shall, ke fiked by

the” election authority to’ take ' place

twice: in a. year, - one in the month of
Apr:.l and another in-the month of Octaber,
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-—

" ‘and every member so elected shall enter -
upon office forthwith but shall hold
office only so long as--¢the' member in -
vhose place, he is elected would have been. -

enfitled to hold office .‘Lf ‘the vacancy
has not occurred:

‘Provided *~ that noé casual election
shall be held to £ill a vacancy occurring
within three months before the date on
which the. term of office of the Ward
Members expires by efflux of time and
that such vacancy shall be f£illed at the
next general elections of the Corporation.™.

4. In the Andhra Pradesh Municipal Amendment
.Cororations Act,. 1994, in section 8, for of section 8.
sBub-gection .{(1), the following sub-sec- Act 25 of
t:.on shall be. substituted, namely'- 1994.

1y a caaual vacancy in the office"

of a member shall be filled at a casual

. election which shall be fixed by the

election author:.ty to take place ‘twice

“in a yea:c'. one in the month of April and
"another in the month of October?

‘Provided that no casval election
shall ‘be held to fill a casual.vacancy
- occurring within,K three months before the
date on which the teym of office of the
member» expires by effiux of -time and
_that Buch vacancy shall be filled at the
next genéral elections of the corporation.”
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Application 5. The amendments made to the Hyderabad
of the Act Municipal Corporations Act, 1853 by sec~
to the . tjon 3 shall extend to and shall apply
Visakhapatnam also to the Visakhapatnam and Vijayawada
and - Municipal Corporatidns. )
Vijayawada . a

Municipal

Corporations.

G. BHAVANT PRASAD,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.
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ACT No. 19 OF 1998.

*{18th May, 1998.]

. AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH MUNICIPALITIES ACT, 1965 AND
THE ANDHRA PRADESH MUNICIPAL LAWS
{ SECOND AMENDMENT) ACT, 1994.

Be it  enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-ninth’ Year-.of the Republlc

- of India, as follows:-

. "*Egece'1ved _;‘.he}assent ‘of the. Governor on the 16-05-1998.
For statement of object and reasons. please see the Andhra,

IPradesh fazette, - Part-IV =-A, . Extranrdinary dated 22-04-1998
T, at bage 4,7 :
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Short title ), (1) This Act may be called the Andhra

and

Sommence—

ment.

Amendpent
of

62-A.
- Act VI of
1965.

Valida-
tion.

Pradesh Municipal laws (Amendment} Aact,
1998. "

(2) It shall be deemed to. have ‘come

" into .force with effect from the 27th

September, 1987.

2. In the Andhra Pradesh Municipalities

"Act, 1965 {hereinafter referred to as-

the principal Act) in section 62-A, in
sub-section {1)},~

(i) -for the- words "which shall not
exceed opne and half years",  the words
®which  shall not exceed two and half
vears®,. shall be substituted;

(11} in the proviso, for the words
"beyond one and half vears", the words
"pbeyond two and half years”, and for the
words "in the aggregate exceed  five and

half years®™, the words "in the aggregate

exceed® six. and half’ years", shall
respectively be substituted.-

3. Notwithstanding anything contained in
the principal Act, any judgement, decree
or order of a  Court, or - any other
authority, every action taken or thing
done by the Special Officer in exercise
o¥ . the powers’ conferred under section
62-A -of the principal Act shall not be
deomed to be invalid or ever tc have
become invalid by reason of the fact,
that such actions were taken or ' such
things were done by such Special Officer
vhen +the power in this btehalf had not
been  entrusted to him under the

. provisions of the said principal Act arnd
- accordingly any action taken or thing
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done by such Special Officer, shall for
all purposes, be deemed to be and deemed
to have always. been taken or done in
accordance with the provisions. of the
principal Act as amended by this Act.

4., In the Andhra Pradesh; Municipal Laws Amandment

(Second amendment) Act, 1994, in section of:

5, for the words, "not exceeding three sectiom 5-
years", the words not exceeding “four Act XVII of
and half years" shall be substituted. 1994.

K.M. HAGABHUSHAN RAO,
Secretary to Government, |
Legislative Affairs & Justice,
i/c. Law Department.



The following Act of the Andhra Pradesh-
" Legislative- Assenbly received the assent
of the Governor on the 18th April, 1999
and the said assent is hereby first
Published on the 20th April, 19293 ip the
Andhra pradesh : Gazette for general
.information:-

ACT No. 11 OF 1993.

AN ACT FURTHER TQO AMEND THE . HYDERABAD
MUNICIPAL CORPORATIONS ACT, 1955.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in; the Fiftieth Year of the Republic of
India,as follows:- - o

1. This' Act may .be called the Short title,
Hyderabad Municipal Corporations {Amend-
ment) Act, 1995,

Received the assent of the Governor <k the 13-4-1999. For stalement of obiecls aned
reasons please see the Andhea Pradesh Gd(ﬂ“ﬂ Part [V-A, Exiraordinary. d{ 24-3-1999 a2t
page 10 -

) (€51
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2. In the Hydaerapad tunicival
Corporations Act, 1953, {hereinafter
referred to as the principal &et), in

section 402,-

{a) in sub-section {1]; in clause (a},
for the words "ladder, bale or other
things” the words "ladder, bale,
huilding materials, building debris or
other things” shall be substituced,

{b) for sub-section (2), the follouwing
shall be substituted, namely:-

"{2) Whoever contraveneas the
provisions of sub-section (1) shall on’
conviction, be puhishable with imprison-

ment which may extend to one month or

with® fine which may extend to five
thousand rupees or with both,

(3) Any thing plac=d or deposited in
contravention of the provisions of
sub~section (1) may be seized by the
Commissioner or any other person duly

-authorised by him in this behalf, and on

Amendment
of
section
484-

conviction for an offence under sub-
section (2) the Court may alsoc pass such
order as it thinks fit respecting the
disposal of such thing including confisca-
tion of such thing.".

3. Section- 484 of the principal Act,
shall be numbered as sub-section (1) of
that section and after sub-section (1)
as so renumbered, the follo&xng shall be

-_added, namelys:-—



67

"{2) Even aiter the Commissioner has
taken such measure undcr sub-seation (1),
if any person commits defacation,
urination on spitting 4im open public
places shall, cn’ conviction, be
punishable with imprisonment which may
extend to one month or with fine which
may extend to five thousand rupess ..

4., Secticon 487 of the principal Act, Avendment of
shall be numbered as sub-section (1) of section 487.
that section and arfter sub-section (1)}
as so renumbered, the following shall be
added namely:-

"(2) Whoever, contravenes the
provisicns of sub-section (1) shall, on
conviction, be punighable with imprison-
ment which may extend to .three months or
with fine which may extend +to ten
thousand rupees.”

5. In section 488 of the principal Apendment of
Act, in the marginazl heading and in the section 438-
section for the expressien "clause (e)
of section 487", the expression "¢clause
(e) of sub-section (1) of .section 487"
shall be substituted.

6. In section 489 of the Pprincipal Amendment of
Act, - for the words "and such charge as secticn 489,
the Commissioner may, with the sanction
of the Standing Committee, £ix™ the
words "and a penalty not exceeding one
thousand rupees as the Commissioner may
f£ix,", shall be substituted.



Amendront ,Of
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“Section 331
stb-seection
(2),
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7. In Schedule U to the principal
Ack,- -
‘(a) the following ,sections amd
sub-sections mentiicned in first celumn
and entries relating thereto mentioned

-in second and third columns shall be

substituted, namely;-

Public water supply ser.a part-for F1ity rupees
particular purpsee,  not to be
used for other purpose.

Section 400..Ground floor doors ete., 'not to Two hundred

Section 401

S‘nb-aect'_'l.o:!(l). fixtures causing obstruction in

Section 406.

Section 407
sub-secrion
(l)v

Section 420
sub-section
(1
Section 421
sub—gectiun
{1}

Section 441,

Section 485-

open out-wards On Aatrests. rupeecs.

Five hundred
Tupees.

Prohibition of structures or

strests.
Five Bundred

and fifty
rupees.

Requisition to remaove structures
ox fixtures. '

Fifty rupees
per animal.

Prohibition of the tethering of
animals in Public streets.

Two hundred and

Sky-slgns not to be erected or
fifty rupees.

retained without permisslon.

One thousand
rupees. .

Advertlisement on certain sites,
vehlcles ete., not to be exhibi-
ted without permission.

Five -thousend
TupEEes.

Building not to be comverted to.
other purposes without the
putmission of the Commisgsioner.

one thousand
rupees.

Collection ond ramoval of excre—
mentiltious and polluted matter
to be provided for by occuplers
In certain cases.
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frompt mnotice to be given to Twe hundred and Section 512
Health Department for removal of fifty rupees. Bub—section

carcasses of dead aninals. (1)

Regulations and table of stgllage’ Fifty rupees. Sectdon 536

rent posted up in markets and sub—section

slaughter house not to be destroyed . €2)-

or defaced.

The same mot to be injured. Fiﬁty rupees. Section 591

- ] sub-gection .
2 -

Regulat* ons prescribed for licen- F.tfty TUpees. Sanrion 619.
ced surveyors and plumbers.

Iicensed plumber mnot to demand Fifty rupees. Seetion 620.
to recelve more than the preseri-
bed fee.

" Milk, butter etc., mnot te be Two hundred and Section 623.

sold without 2 licence. fifty rupees: ™

(b) the folloiing entries shall be omitted,
namely:—

Probibition of deposits, ete., "One hundred 95eetdion 402

of things in street. rupees.” sub—section
o -1
Collection, removal and deposit 'I'wenty rupees. Section 483
of refuse and provision of sub-sections.
receptacles. (13, (2, B,
: gnd (4).

Provisions as to redoval of Fifty rupees.” Sectiop 487.
refuse.

8. In Schedule V to the principle Act,- " aAmendment: of
C Co Schedule-v.
(a) the following sections and sub-sections
mentioned in the first column and entries relating
thereto wmentlomed in second and third columos
shall be substitured, pamely:-
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‘Section 298. Conmectlons withmunicipsl drains

-
¢

ete., 20f to be mede.

Section 305 Direction limiting use of draim
S: b-seerion gr porice requiring the construc~

(1)- tion of a distinct drain.

Section 309, Owners of draips to alleow use
thereol . or Joint ownership
therein to others

Section 324. Requisition to provide privy
accomueodation for facroriea,
ete.,

Secrion 325.Requisition respecting unhealthy
privies.

Section 327. Provisicns as te water closets.
Section 335 Requisition to effect sanitary
repalrs ete.,

Seetdon 339. provisions as zo employment of
Sub—sectlon 1icenced plumber and use or work
(1) and (4).

Seetion 339. Licenced plumber to give and sign

" sub—sectlons cerrificates.

(2) and (3).

Se::ion 403, Frohibition of hawking or exposing
for sale any article ina public
place or street without =&

licence.

Section 404. Prohibitiom in a Public plare or
street, of use or skill in héndi-
craft or in rendering services
withaut licence.

One thousand
Tupees:

actual digging
charges.

One bundred
Tupees.

One thousand
rupees.

One rhousand
Tupaes.

One thousand
rupees.

Fifty rupees.
Fifty rupees.
Fifty rupees.

Fifty rupees.

Five hundred
TURRES.

Five hundred
rupees.
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foarés to be set up during work Ons ' usand Section 417
in aoy building adiacent Eo a rTupees.
STIEer.

Reguisition to repair, protect or Five hundred Sectionm 422
enclose dangerous place. rupees. sub—section
: ' . (1)
Buiiding or any ~art of a building One thousand Seetion 442,
origipally constructed or autho- rupees.
rised to be wused for thuman
habitation aot to be wused as
godown, erc., without permission,

Building originallv conszructed Cne thousand Sectionm 443.
or authorised to be used for rupees.

huran habitarion not to be altered

withouk peraission for purpose

of using it as godown ete.

Roors and exzernnl walls "of Five hundred Secrion 445
buildings zot to be of inflamable Tupees. '
material.

Collection, removal and provisicn One thousand Seetion 483,

"of raceptacles. Tupees. sub—sections
), @, (3
and (4).
Requisition to abate or to pre— Five hundred Sectiom 497
vent recurrences of legkage in rupees. sub-sections
the roofs of buildings. (1) and (2).
Requisition -by owner pursuaat to Fifty cupees. Sectiom 501
order under sub-section (1)- ) ?gb-sec::ion
Requisitior to remove or trim Fif:. rupees. Section 509
trees, shrubs or hedges. _qg;;-_secua-n
" .(1 - e

Prohdbition as to the keeping Five hundred Sestion 510
of animals. rupees. sab—section (1).
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Section 511. Regquisition to dlsconrinue ecc.,

of srabling animals in dwelling
‘bhousas.

Sect{on 5i3 Rea_uis:itian far sanitary regels—
sub-section (1) tion of factories etec.,

Saction 521 Cer=in things-not to be kept and
gub—saction (1). certzin trades not to be carried
oo without licence.

" Sectdon 521 Iicence to be kept on the premises.
sub-section (4. .
Sectdon 530 Private markets not te be kept

sub-section (1). opex #ithout liceopce.

Section 532, Requisition to pave and drain
private market bulldingas and
slaughter houses. ’

Sectlon 539. Burzhers and persons who sell
the Zlesh of animals to be licen-
ced.

Sectiansss Requisiuén to diginfect buil-
sub-szetdon (1). dings.

Sectdon 621, Licenced plunber to ba bound to

elecute work properly.

Sectdon 623, Milk, Dutrter ete., mot to be

sold without a Idcence.
Section 657 Oceupler of building or land to
sub-secidon (3). afford owmer fzelliries for
cooplying with provisleng of

this Act ete., after efght dags
£rom issue of order br the
Judge.

Five bundred
TUReES.

Ope thousgard
TUDges.

One thousand
rupees.

Five hundred
TuDEES.

Ope thausand
Tupees.

Five hundred
TUDEES .

Two hundered
apd fifty
Turees.

Two mdred

and fifry
rupees.

Fifty rupees.

Two humdred and

fifty rupees.

Five Hundred
npees.".
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{b} the following entry shazll be
OﬂittEdj— \

Provisions as to removals of Ten rudses.”. gecﬂon_myl
refuse. ’ )

9. The amendments made to the Hyderabad Applicatien
Municipal Corporations Act, 1955 by this of the Aet
act shall extend to and shall apply also Lo other
"to the Visakhapatnam and Vijayawada Corporations.
Municipal Corporations and to other &ct II of 1956
Corporations established under the Andhra &ct 25of 1994,
Pradesh Municipal Corporations Act,

1994. )

10. The Hyderabad Municipal Corpora- Espeal of -
tions (Amendment) Ordinance 1999 is here Ordinance
by repealed. 1 of 1999.

G. BHAVANI PRASAD,
§ecretary to Government,
Legislative Affairs & Justice,
Law Department,

| 3.1530/6



_ERRATA

Iin the Hyderabad Mupicipal -Corporaticns
(Bmendment) Act, 19989 {Aadhra™Sradesh fat No.ll o:
1999) published at pages 1-9 inm DPert IV-B, Extra-

‘ordinary of the Andhra Fradean Gazette, datad the

20th Apgil, 1599,

(1} .at paga 4, -~

A

{a) -in line 4tk, for 'oaptiilcns3" resd as

"mentioned”;

{b) in the llth, the entry relating thereto
in second column for “doors etc.." rz=ad as "doors,
ete.,."; )

(751
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{2) at page 5, --

{2) - the entries relating thereto; ‘the
sections and sub-sections mentioned "in the third
column® read as "jin the first column®; :

{b) the entries relating thereto mentioned
"in the first column" read as "in the second
column®; )

(c) the entries relating thereto, mentioned
*in the second column" read ‘2s "in the third
column®;

{d) in line 25th, for "principle” read as-
"principal”;

(3} at page 6, --

Tﬁ) in line 2nd, the entry relating thereto
in the third column for "rupees." read as “rupees
plus”;

(b} in line l8th, the entry relating thereto
in the first column for "Sub-section® read as
"sub-gections; ) :

{(4) at page 7, —-

{a} the entries relating thereto, the sections
and sub-sections mentioned "in the third c¢olumn”
read as "in the first column";

{b) the entries relatihg‘thereto, mentioned
*in the first column™ read as “in the sacond
column®; .

(c} the entries relating thereto, meritioned °
"in the second column™ raad - -as ®in the third
column”; )
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13} at page §. in clause (h) for the entry.

"Provizions as ts Ten rupeea“.“éection {487."
removals of
refuse,

tha entry as:

*Section 487. Provisione as te - Ten rupees.™
remaovals of refuse. .

G. BHAVANI ERASAD,
Secretary to Governmant,
Iegislative affairs & Justice.
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STATEMENT CF ORJECTS AND REASOHS

In crder ro curb the recurrence of public nuisance like
oprn defecatlon, wuripation, indiscriminste throving of
debris and garbage on public streets and for prohibitlorn of
obkstructions on the roads, Government have decided teo
ennzoce the existing fines within the jurisdictioen of the
Hyderabed Munieipal Corporztions Agt, 1955 by amending the
same sultably. which will also apply to other Municlpal
Corporatlons in the State. .

. hs the Lepglslative Assembly of rhe State was not then
in Session having beap prozogued and are 1t has hean decided
to glve effect to the above deecision immediately. The
Hyderabad Munleipal Corperations {Amendment) Ordinance 1999
fA.P.0rdipsnce 1 aof 1959} has been promilgated by the
fiovernor on 18th Januaty, 1999.

This bill sceks to give efféct to the aboveldecision.

BANDARU SRTYANARAYANA MURTHY
tinister for Municipal
Adminjistration and
Urban Devazleoprment.



The following Act: of the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on the 20th Aprii, 1999
and, the said assent is bereby Ffirst
Published on the 22nc April, 1999 in the
Andhra t¢radesn Gazette for general
information:- _

ACT Ho. 13 OF 1999.

AN ACT FURTHER TO AMEND THE ARDHRA PRADESH
MOWICIPALITIES ACT, 1965 AND THR
HYDERABAD MUNICIPAL CORPORETIONS ACT,
1955.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Fiftisth-Year of the.Republic of
Iindia as follows:-

’
1. (1) This Act may be called the Shorrtitle
andk-: frsdesh Municipal-Laws (Amendment) eod
Act, 1979, CLEDECR
—_ - -— - m._ .

Received Uic assent of the Governor on - ; 274-1999. For statement of nbeers and
reasons please see the Andhra Pradesh Gazsite, Past 1V-A, Extraordinary, dt. 24.1-19% 1t
page 5. o

[83]
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(2} It shall come into force on cuc.
date as the Sizt> Government may, by

.notification, appoint.

‘2. ijn the Anch, - *radesh Municipali~
ties act, 1965 afrer section 29, the
ollowing sectlen -22)) Dbe 1Inserted,
amely: -

"Government's power| 55~A (1} The Govarnment

to -susperd Chair- may, either suo-motu or
person or Vice- o a reprasastation of
Chairperson .or & Chaircercou. or Vice-
Member. Thairvzrson or Member

or Commissioner or emploves of z Munici-
pal Council, by sstifiecation in che Anchra
Pradesh Gazette, suspend aav Chairperson,
or Vice-Chairperzon or Nawber wne, in
their opinion, wilfully isbshaved or
manbandled any othar Membay or CZficer
or employee of the Council or Ji=stroved
the property of the Concil or uzad upe-
parliamentary language or abused his

‘position in the course f m=etings of

the Council or during the discharge =
any duty vesting.upon any Chairpersou or
Vice-Chairperson or Member or Officer cr
employee, so as to lead to a situation
in which the Municipal Administration
cannot be carriedon in accordance with
the provisions of this Act cr the finan-
cial stability of the Council is threa-
tened.

{2) The Government shall, before,
taking action under sub-section (1] give
the Chairperson or Vice-Chairperson or
Member concerned an opportunity for ex-
planation, - and the notification issued
under the said sub-section shall-eontazin



85

a statement of the reasocns fortheagtion
taken by the Goverament.

(3) The Government may, suo-mutu, or
on an application made by the Chair-
person or -Vice- chairperson or Member
revoke the order of suspension issued
under sub-section (1).".

2. In the Hyderabad Municipal- Corpo-
rations Act, 1935, after section 679-3,
the following section shall be inserted,
namely:-

‘"Government's power.| 679~AA. (1) The Govern-

to suspand Mayor nent may, either suo-
. or Depuzy Mayor or motu or on a represen—
Member. tation of a Mayor or

Deputy Mavor or Member or Comnissioner
or employee of the Municipal Corroration,
by notification, in the Andhre Pradesh
Gazetie, suspend the Mayor or the Deputy
Mayor or a Member, who in their opinien
wilfully misbehaved or manhandled any
other Member or 0fficer or emzlovee of
the Corporation or destroyed the oroperty
of the Corporation or used unpzarliamen-
tary language or zbused his position in
the course of meetings of the Cozparation
or during the discharge of any duty
vesting uvpon the Mayor or Deputy Mayor
or any Member or QOfficer or employee, so
as to 'lead tc a situation in which the
Municipal Administration cannot be carried
on in accordance with the provisions of
this Act or the financial stability of
the Council is threatened.

{2} The Government shall. before
taking action under sub-section (1) give

\

Axendment
of Act II
of 1556,
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the Mayor or the Deputy Mayor or the
Member concerned an opportunity £for ex-
vlanation,- and the notification issued
under the said sub-saction (1) shall
contain a statement of the reasons for
the action taken by the Gevernment.

{3) The Government may, sSuvo-motu, o

‘on an applicztion made by the Mayor or

the ©Deputy Mayor or the HNember revoke
the order of suspension issued gnder sub-
section (1)}.".

4. The amendments made to the Hyderabad
Municipal Corporations act, 1855 by s2c-
tion 3, shall extend to and shall apply
also to the Visakhapatnam and Vijavawadsa
Municipal Corporations and also te cther
Corporations constituted under the Andhra
Pradesh Municipal.Corporations Act, 1934,

-and alse to

the A.P.
Municipel
Corpozntions
Act, 1954,
Andhra
Yradesh
Act. 25 of
4994,

G. BHAVANY PRASADL,
Secretary to Governmant,
Legislative Affairs & Justice,

Lav Departument. -
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STATEMENT OF OBJECTS AND REASONS

in order to ensure discipline during the Council meetings
and for smooth running of the affairs. of the Municipalities
and the Hunicipal Cerperations, the Government have decidged
to amend the Andhra Pradesh Municlpalities Act, 1965 as well
&g Byderabad Municipal Ceorporations Act, 1955 empowering the
Governnent to suspend the Chairperson/Mayor or Vice-Chair-
person/Deputy Mayor or Member, who Ln their opinion, willfully
migbzhaved o¢r manhandled any other Member or Officer or
emrloyee of the Council or Corporation “or destroyed the
" property of the Council or Corporation or used upparl}immen-
" tarv language or abused his position in the course of meetings
of tha Council or Corporation or durxing discharge of the
‘official dutics vested upon any Chairparson/Hayor or Vice-
Chairperzen/Deputy Mayor or Mesher or Officer or employee.

‘This Bill seeka to give elfect to the above decisilon.,

BRKDARD SATZAHARAYANA FURTIY,
Minfister for Municipal Administration.



" ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Etc.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on the 27th aApril, 2000
and the said assent is hpreby first
published on the 28+h April, 2000 in the
Andhra Pradesh Gazette for General
information:- '

ACT NO. 13 OF 2000

An Act further to amend the Andbra Pradesh
Municipalities B&Act, 1965 and the
Hyderabad Municipal Corperations Act,
1955.

Be it enacted by the Legislative
Assemhly of the State of Andhrz Pradesh
in the Fifty.first Year of the Republlc
of Indla as follows:

[73]
J. 1259/6
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Short titlas 1. {15 This Act may be called “the

and Andhra Pradesh Municipal Laws (Amendment)
commence—- Act, 2000.
ment.

12} It shall be deemed to have come

into force on the 24th January, 2000.
Amendment . 2. In the aAndhraz Pradesh Municipali~
ofsectiony, ties Act, 1965, in section 9, for the
ACL & of expregsion “shall cease to have reffect
1955. after the 25th January, 2000.", the ex-
v pression "shall cease to have effect on
+the expiration of the peried specified
in .article 334 of the Constitution of

India:', shall be substituted. .

Mmendrent 3. In the Hyderabad Municipal Corpo-
of section rations Act, 1955, in, section 56a, for
56A. Act 1T the expression “sh2ll cease to have
of 1956, effect after the. 25th January, 2000.".
“the expression "shall cease to have effect
on the expiration of the peried specified
in article 334 of the Constitution of
India.",shall be substituted.

:fplzhl;cagn 4. The Amendments made ‘to the Hyderabad
o the Monicipal Corporations. Act, 1955 by
Vjsakhapat;:am sgetion 3, shall exte::xd tc and shall
and the apply also to the Visakhapatnam and
Vijayawada Vijayawada Municipal Corpozations and
Municipal also to other --Corporations "co'lnstn.tuted
Corporations under the Apndhra Pradesh Municipal Cor-.

and also ro the Porations Ackt, 19_94.

A.P. Municipal
Corporations
Act, 1994,

Act 25 of

1394,
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5. The ‘Andhra Pradesh Municipal Laws
{Amendment} Or@inance{ 2000 is hereby

repealed.

-G. BHAVANI PRASAD,
Secretary to Government,
.Legislative Affaris & Justice.

Law Department.

Repeal
of
Ordinance
1 of 2000.
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STATEMENT OF OBJECTS AND REASQOHS

Article 334 of the Constitution of India provided for
reservation of seats to the Scheduled Castes, ' Scheduled
Tribes and Anglo Indian Community in the Bouse of People and
in the Legxslative Assemblies of the States upte 25th January,
2000 and under article 243T of the Constitution, the reserva-
tion of seats for the Scheduled Castea and Scheduled Tribes
in Municipal Institutions shall cease to have effect on the
expiration of the periocd specified in article 334. Section 9
of the Andhra Pradesh Municipalities Act, 1965 and Section
56-p of the Hyderabad Hunicipal Corporation Act, 1955
accordingly provided for stich reservations to cease after
~25th January, 2000.

2. The Constitution of India has been amended by the
Constitution {79th Amendment) Act, 1995 For extending the
reservelions for a further period of-ten years. To bring ‘the
reservations for Scheduled Castes and Scheduled Tribes in the
Manicipal Institutions in the State, in conformity with the
provisisis of the Constituations, as amended from time to
time, i% has been decided -tc amend section 9 of the Andhra-
Pradesn Municipalities Act, 1965 and Section 562 of the
Hyderabad Municipal Corporation. Act, 1%55 to continve the
reservations so leng as they are pravidéd by article 334 of
the Cons..tution.

3. As the Legislative Asgembly of the State was not
then ih session having been prorogued and it was considered
necessary to give effect '™ the above decisian immediately,
the andhra Pradesh Municipal Laws {Amendment) Ordinance, 2000 .
was promulgated by the Governor on the 23rd January, 2000.

4. This Bill seeks to replace the said Ordinarnce.
R,.MD. FAROOK,

Minister for Municipal Administration
and Urban Development.



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Etec.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on the 27th April, 2000
and the said assent is hereby first
published en the  28th April, 2000 in the
Andhra Pradesh Gazette for General
information:-—

ACT NO. 14 OF 2000

An Act further to amend the Andhra Pradesh
Municipalities Act, 1965 and’  the

gj;ggrabad Hunicipa_'l. Corporations Act,

Be it ‘enacted by -the Legislative
Assembly of the State of Andhra Pradesh
in the Pifty-first Year of the Republic
of India, 43 follows:-

[771



Anendment

18

l. (1) This Act may be called the
andhra pradesh Municipal Laws , {(Second
Amendment) 'Act, 2000. ' :

{2} It shall come into force on such
date as the State Government wmay, by
notification, appeint.

2. In the Andhra Pradesh Municipali-

of section 5.ties Act, 1565 in section 5, in sub-sec-.

ACt 6 of
1965,

Amendment:

tion (2}, “or clause (v), the following
clause shall be substituted, namely:-

“{v) Persons having special knowledge
or experience in Muniecipal Administraion
ce-opted by the Municipal Council whose
nember shall be one in the case of a
Nagar Panchayat two in the case of a
Monicipality having population of less
than three lakhs and three in the case of
& Municipality having a- population of
‘three lakhs or more:

Provided that in the case of a Munici-
pelity which has more “han one co-opted
member, one member shalil be a woman:

Provided further that the wember co-
obved under this <¢lause -shall have the
right to speak in and otherwise.to_.take
pert in the meetings of Nagar Panchayat
or the Municipality, as the case may Dbe,
but shall not have the right to voter.

3. In the Hyderabad Municipal Corpo-

of section 5.r=tjions Act, 1955, in section. 5, in sub-

act II of
1565.

section (1B}, for the opening para, the
following shall be substituted, namely:-
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“®(1B) In addition to the members re-— -

ferred to in sub-sections (1} and (1A)
five persons of whom two shall be women
having special knowledge or experience
im Municipal Administration co-opted by
the Corporation shall be ex-officio
members.", .

4. The amendments made to the Hyaezrabad
Municipal Corporations Act, 1955 by sec-
tion 3, shall extend to and shall: apply
also to the Visakhapsatnam and Vijayawada:
Municipal Corporations ‘and .also to other
corporations copstituted under the Andhra
Pradesh Municipal Corporations Act, 1994.

Applicaticon
of the Act
to the
Visakha-
patpoan and
Vijayawada
Manicipal
Corpora-
tions and
aleo to the
A.P.

Hanieipal

Corpora-
tions Act
1994.

Act 25 of

. 1984,

G. BEAVANI PRASAD,
Secretary to Government,
- Legislative Affaris & Justice.
Law Department.
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STATEMEET OF OBJECTS AND REASONS

In order to provide reservation for women in the categoery
of co-opted members of Humicipalities and Municipal Corpora-
tions, Govermment have decided to awmend section 5(2}(v} of
Andhra Pradesh Municipalities Act, '1965 and section 5 (1B)
of the Hyderabad Municipal Corporations Act, 1955 suitably.

Thiz Bill seeks to give efifect to the above decision.

W.MD., FAROOR,
Minister for Municilpal
Administration and Urbhan.
Development.



ANDHMHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Lte.

The tollowing Act of the Andhra Pradesh
Legislative Assemnbly received the assent
of the Governor on the Z3I0th September.
2030 and the said assent is herepy first

shiisred on tie 3rda Octoker, 2000 in the
rodhra - Pradesh Gazetts for gensral
Anforration:~

ACT No. 33 OF 2000

AN ACT FURTHER _TCO AMEND THE ANDHERA
PRADESH MUNICIPALITIES ACT, 1965 AND
THE ANDHRA PRADESH MUNICIPAL LAWS
(SECOND .AMENDMENT) ACT, 1994.

Be 1t enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Fifty-first Year of the Republic
of India, as follows:-—

[209]
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1.{1) 7This Act may be called che
Ardhra Pradesh Municipal Laws (Third
kmendment) hot, 2000.

{2) It =Lall be deemed to have come
into force on and. from the 27th September,
1358,

2. In the Andhra Pradesh Municipali-
ties Act, 1965 (hereinafter referred to
as .the principal Act), in secticon 62-A,
in sub—section {(1).~-

{i} for the words "which shall not
exceed two. and half years™, the words
“which shall not .exceed four and half
years®”, shall ke- substituted;

(ii} in the proviso, for the words
"beycnd two and half years®™, the words
*beyon@d four and half years", and for
the words "in the aggregate exceed six
and half years”, the words "in- _the
aggregate exceed eight and half years”
shall respectively be substituted.

3. Rotwithstanding anything contained
in the principal Act, any Judgment,
decree or orxder of a Court, or any other
authority, every action taken or thing
done by the Special Officer in exercise
of the powers conferred under section
62-A of the principal Act shall not be

.deemed to be invalid or ever to have

become invalid by reason of the fact
that such actions were taken or such
th:mgs were done by such Special Officer
when the power in this behalf had not
been entrusted to him under the provi-
sions of the said principal Act and
accordingly any action taken or thing
done by such Special Officer, -shall faor
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ali purposes, be deemed to be and deemed
to have always been taken or done in'
. accordance with the_ provisions of the
principal Act as amended by this Act.

4. In the Andhra Pradesh Municipal
Laws (Second Amendment) Aact, 1994, in
section 5, for the words "not exceeding
four and half years", the ‘words "not
exceeding six and half years”, shall be
substituted.

5. The Andhra Pradesh Municipal Laws
(Second Amendment) Ordinance,. 2000 is
hereby repealed.

G. BHAVANI PRASAD,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

Amendment
of gec-
tion 5.
Aot 17 of

1994,

Reépeal

of
Ordinance
4 of 2000.
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STATEMENT OF OBJECTS AND REASONS

" Azrcording to section 62-A of the Andhra Pradesh Municipa-
lities Act, 19&5; the term of a Special Officer appointed
thereunder shall not exceed one year from the date of scch
agpoincment and the State Government’ may from time to time,
"by nctification in the Andnra Pradesh Gazette, and for
reaccns specified therein extend ‘the said pericd of appoint-
ment o©f Spacial Officer beyond one year, for a further
it er povieds re o hawewor that the period of abpopint-
ment shall rot, in aggregate exceed $ix and half vears. -

2 the present Special SZIiicers of eleven )
To. es exoired by 27tk Sepremoer, 1298 ani 30
€9¢ in accordance with the said provisions ~ 2on

il n

TR
m E T

Jevernmanc have issued orders wvide G-0.Ms.MNo.189, M.A.,
Dzred I0-94-1999 o meroe © surrounding Menicipalitiss and
Gaddéiannaram Grarm Panchavar in the Municipal Corporazion ol
Lvierchad so as to form Greater Hvderabad. The said orders
are staved by the Bigh Court of Andhra Pradesh. Government
nave with drawn the said proposal and issued orders to tnatc
cffrzt  vide G.0.Hs.No.&7, M.A., dated G2-02=~2000 and
conoucted elestions to the surrounding % Municipalities.
Hitli remard to condust of elections to Hindugur and Tirupathi
Marizipal Cownzils, the State Election Commission has :ssued
ndc-ilZization to condurt elections on 29-06-1998 2)ons wixh
the lef% ‘ovor and casual vacancies in the Munrcipzlities.
However, th2 eleciions to the Hindupur and Tirupathi Huonizi-
palizies ¢ould not be held due to stay orders of Haigh Court
an< the mateer is still pending.

Thareiore, in order Tto have continuity in the office of
th~ post ¢f Special DEficer to the left over Municipalit:es,
wizhous anv break and to give effect, it has peen decidec to
empowsr the Goverrmen:t to extend the term of the 5Spefial
fZigpers +to the eleven left over Monicipalities for a
£arTner period of ane and half (1) years by amending
relevant provisions of the Andhra Pradesh Montcipalities
Ac=, 1963 and the Anchra Pradesh Manicipal Laws [Sezead
Amenament), Act, 1994, suicecly.
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1= '.Z".e lagislative Assenbly of

zion  having heen  prevogued
1202853y O q:we effect to the abo
2 andhza Pradesh Mupicipal Laws
200¢ was pDromulgated by the
wazy, 2030, '

o0
1)
H)
"L il
1o

The Gc“e:nmenc have now
icers of Hindupur and

rcher -;.eriod of two vears beycna

-This 3ill se=ks ta. replace the =aif ¢rdinancs ané =z ive
gffect to the above decisicn.

N.MD, FARCOK,
Minister for Munici
2dministracicn an
Urban Daveloopmentc



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS, Etec.

The following Act of the andhra
Pradesh Legislative Assembly received
the assent of the GoOverndr on -the 7th
april, 2001 and the said assent is
hereby first guhlished on the 10thApril,
2001 in +the 2ndhra Pradesh Gazette for
general informalion,

ACT Wo. B OF 2001

AN ACT TURTHER TC AMEND THE ANDERA
PRADESH MUNICIPALITIES ACT, 1965 AND
THE ANDHRA PRADESH MWUNICIPAL TLAWS
(SECOND AMENMDMENT) ACT, 19594.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesn
in the Fifty-second Year of the Republic
of India as follows:-

1, (1) This Act may be called the Shodttesnd
Andhra Pradesh Municipal Laws (hmendment}cmmmﬂ&

Act, 2001. )

. (2) It shall be deemed to have come
into force on and from the -27th
Septenber, 2000. .

2. In the Andhra Pradesh Municipali-
ties Act, 1965 (hereinafter referred &
as the principal Act), in section 62-A,
in sub-section (1),-

(i} for the words "which shall ncot

exceed four and half years", the words

"which shall not exceed five and hal:l
years", shall be substituted;

[31)

ment.

Amendment
of Sectlon 62-A.

Act VI of 1965
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(ii} in the proviso, for the words
"beyond four and half years", the words
"beyond fiveé. and half .years", and for
the words "in the aggregate exceed eight
and half years", the words '"in +the
aggregate exceed nine and half years",
e.hall respect"vely be substituted.

Validalian ¢ 3. Notwithstanding anything contained

of Seclion 5.

Act 17 of
1003

.in the Principal Act, any Judgement,

decree or order of a Court, or any other
authority, every action taken or +tHing

dene by the Special officer in exercise

of the powers conferred under section
62-2 aor the principal aer shall not be
deemed "to be -invalid or ever to have
become invalid “by reason of the fact
that such actions were: taken or such
thihgs were done hy such Special Oficer,
when the power in this behalf had not
been entrusted to him under the provi-

~ sions of the said principal Act, and

accordingly, any action taken or things

- done by such special Officer, shall for

all purposes be deemed to be and deemed
to have always been, taken or done in
accordance with the provisions of the
principal Act, a2s amended by this Act.

4. In the 2Andhra Pradesh Municipal
Laws (Second Amendment) Act, 1994. in
Sectien 5 for the words "not exceeding
six and ' half years" the words ‘“not
exceeding seven and half years“ shall be

substituted.
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5. The Andhra Pradesh Municipal Laws Rapeator
{Third amendment}. Ordinance, 2000 is Ordinsrce
nereby repealed. g 11 of 2000,

" &. BEAVANI PRASAD,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

STATEMENT OF OBJECTS AND REASONS

According to section 62.A of the Andhra Pradesh
Municipalities Act, 1963, the term of a Special
Officer appointed there under shall not exceed one
~year from ‘the date of such appointment and the
State Government way from +time © time, by
notification in the -Andhra Pradesh Gazette, and
for reasons specified therein extend the s2id:
period of appointment of Special Officer’ beyond
one year, for a further period or periods so
however that the period of appointment shall not,
in aggregate exceed nine and half years.

?. The term of the present Special Officers of
left over Muncipalities expire by 26th. March, 2001
in accordance with the said prowisi ons of the Act. .

3. The State Flection Commission haﬂ._lSS_DEd
notification to conduct elections to. Hlndupur and -
Tirupathi Municipal Councils on 29- -6=1998 along
with the left over and caswal vacancies in the
Municipalities. However, the é&lections to the
Hindupur and Tirupathi. Municipalities could not
be held due to stay orders of H:.gh Court and the
matter is still pending.,

‘Therefore, in order to have cont:.nu;ty in
the officc of the' post of Special ODfficers to the
left over Municipalitieg, without any break and to
give effect, it has been decided to . empower the
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Covernment to extend the term of the Swecial Officers
to the left over Muenicipalities for a fucther
period of one year by amending relevant provisiors
of the Andhra Pradesh Municipalities, 1905 and the
Andhra Pradesh Municipal Laws (Second Amendment)
hect, 1992, suitab}.y.,

5. As the Leg:.slat:.ve_Assembly of the State was.
not then in session having been prorogued and it
was considered necessary to dgive effect to the
above decision immediately, the‘Andhra Pradesh
Municipal Laws (Third Amendment} Ordinance, - 2000
(A.P. Ordinance No. 11 of 2000) has be'en promulgated
by the Governor on the 15th October, 2000 for
extending the term of the Special Officer/ for a
period of six months.

6. The Government have now -decided to amend
sub-section (i} of section 62-A of the Andhra Pradesh
Municipalities Act, 1965 to extend .the term of-
Special Officers of Hindupur and Tirupathi Munici-
palities for a further period of one year beyond
27-9-2000 in order to have continuity in the
Office of the post of Special Qfficers of the said
Municipalities, for which election could not be
held due to stay orders of the High Court..

7. This Bill seeks toreplace the said Ordinance
and to give effect to the above decision.

N. MD. FAROOK,
Minister for Municipal
Administration and Urban

Development. -



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS, Etc.

The following Act of the Andhra Pra-
desh Legislative Assembly received the
assent of the Governor on the 10th april,
2001 and the said assent is hereby first
published on the 11th April, 2001 in
the Andhra Pradesh Gazette for general
informations-

ACT NO. 11 OF 2001. °

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH MUNICIPALITIES ACT, 1965 AND
THE HYDERABAD MUNICIPAL CORPORATIONS
ACT, 1955. '

Be it enacted by the Leglslative
Asgsembly of the State of Andhra Pradesh
in the Fifty second Year of the Republic
of India, as follows: ‘

.1, (1) This -Act may be called the
Andhra Pradesh Municipal Laws (Second
Amendment)} Act, 2001. .

(2} It shall come into force on
such date as the State Government may.
by notification appoint.

2. in the Andhra . Pradesh
Municipalt;es Act, 1965, after section
28-D, the following provision shall be
inserted, namely:-

"Voting 28-E. Nowithstanding
machines anything contained in this
ar Act or the rules made there-
elect:ions.| under, the giving and

_ recording of votés by votiag
machines in such ‘manner as may be
prescribed, may be adopted in such ward

J.11
1474 [451]

Shert fille
and Commence-
ment.

Insarlion of
Saclien 28-E.
At Vel
1565,
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or wards as the State'ELection commission
may, having regard to the circumstances
of each case, specify.

Explanation:- PFor the purpose of this
section, 'Vvoting machine’ means any
machine or apparatus whether operated
electronically or otherwise used for
giving or recording of votes and any
reference tco a ballot box or ballot
paper 1in this &act or the rules made
thereunder shall, . save as otherwise
provided, be construed as including a
reference to such voting nachlne is used
at any election,",.

3. In the Hyderabad Municipal Corpo-
rations act, 1955, after section 60, the
following provision shall be inserted,
namely:-

_ 60-A. ' Nowithstanding
“Voting anything, c<ontained in this
machlnes |Act or the rules made
at: thereunder, the giving and
electiens.| recording of votes by voting
——machines in such manner as
may be prescribed, may be adopted in
such ward or wards as the State Election
Commission may, having regard to the
circumstances of each case, specify.

Explanation:~ For the purpose of
this section, 'Voting machine' means any
machine or appratus whether operated
electronically or otherwise used for
giving or recording of votes and any
reference to a ballot box or ballot
paper in this Act or the rules made
thereunder shall, save as otherwise
provided, be construed as -including a
reference to such voting machine wherever
such wvoting machine - is used at any
election.” :

Inserlion of
Seclion 60-A.
Act !l of
1956.
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ﬁfﬁﬁﬁﬁg 4. The amendments made to the Hydera-

Vieakhapaipam Pad gunicipal_Co;pprations act, 1555 by
and the Vijaya- Section 3, shall extend to and shall

wada Municl :
0mmmﬂﬁfﬂ apply also to the Visakhapatnam and

and alsa to Vijayawada Municipal Corporations and
he AP also t¢ other Corporations constituted
g?mﬂﬁl under the Andhra Pradesh Municipal
act1gsa . Corporations Act, 1994.

Act25ql :

1994, ' G. BHAVANI PRASAD,

Secretary to Government,
Legislative Affairs & Justice,
Law Department.

STATEMENT OF OBJECTS AND REASONS

~Tu the meeting convened by the State
Election Commission with the leaders of
the political parties in the State in
Connection with conduct of elections- to
the Local Bodies, the leaders of
political parties unanimously reguested
to use Electronic Voting Machines in
the elections +to the Local Bodies.
Accordingly., the Etate Election
Commission addressed the Government Lo
introduce the Electronic Voting Machines
.in the elections to Municipal Bodies.

On the careful examination of the
proposal of State Election Commission,
the Government have decided to amend the
Andhra Pradesh Municipalties BAct, 1965
and Hyderabad Municipal Corporations Act,
1955 suitably in tunc with the section
61-a of Representation of the peoples
Act, 1951 so as to enable use of
Electronic Voting Machines for conduct
of elections to Municipal Bodies in the
State. ' '

This Bill seeks to give effect to
the above decision.

N-HD - FAROOK!
Minister for Municipal
Administration and Urban
Development .



ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS, Etc.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent of
the Governor on the 27th September, 2001 and
the said assent is hereby first published on
the 27+«+h September. 2001 in the Andhra
Pradesh Gazelte for general information:-

'ACT No. 33 OF 2001

AN ACT FURTHER TO AMEND THE ANDERA PRADESH
MUNICIPALITIES ACT, 1965 AND THE ANDHRA

PRADESH MUNICIPAL LAWS (SECOND AMENDMENT)
ACT, 1994.

Be it enacted by the Legislative
Assembly of the State of Andhra
rafdesh in the Fifty-second Year of
the Republic of India as follows:-

1. This Act may be called the Sherlls
andhra Pradesh Municipal Laws
{Third Amendment) Act, 2001.

2. In the Andhra Pradesh Amendmertof
Municipalities Act, . 1965, in m‘ei;ﬁ;s_
Secticn 62-A, in Sub-sectioen (1),-

{i) for the words "which shall
not exceed five and half years®",
the words "which shall not exceed
six years", shall be substituted;

{(xi) in the proviso, for the
words “beyond five and half years",
the words "beyond six years", and
for the words, "in the aggregate
exceed nine and half years", the
words "in the aggregate exceed ten
years", shall respectively be subs-
tituted.

[191]

\
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STATEMENT OF OBJECTS AND REASONS

According to Section 62-A of. the Andhra
Pradesh Municipalities Act, 1965, the term of
Special’ 0Officer appointed thereunder shall
not exceed one’ year from the date of such
appointment and the State Government may from
time %to time, by notification in the Andhra
Pradesh Gazette, and for reasons specified
therein extend the said period of appointment
of ‘Special Officer beyond one year, for a
further period or periods so however that the
period of appointment shall not, in aggregate
exceed nine- and half years. S

2. The term of the present Special
Officers of left over Municipalities expire
by 26th September., 2001 in accordance with -
the said provisiong of. the Act.

3. The State BElection Commission has
issued notification to conduct elections to
Hindupur and Tirupati Municipal Councils on
29-6~1998 along with:the left over and casual
vacancies in the Municipalities. However, the
elections to the Hindupur and Tirupati Muni-
cipalities could not be held due to stay
orders of High Court and the matter is still
pending. - :

4. Therefore, in order to have conti- ticy
in the office of the post of Special Off; »r
ta the left over Municipalities, withou" an
break and to give effect, it has been de. .J =
to empower the Government to extend the t.2.:
of +the Special 0Qfficers to the 1left aviz
Municipalities for a further peried of six
months by amending relevant provisions of the
Andhra Pradesh» Municipalities .Act, 1965 and
the Andhra Pradesh Municipal Laws (Second
amendment) Act., 1994 suitably.
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S. Tne Government have now decided 1o
amend Sub-section (1) of Section 62-a of the
Andhra Pradesh Municipalities Act, 1965 to
extend the term of Special Officers of
Hindupur and Tirupathi Municipalities for a
furcther period of six months beyond 27th
Sgotember, 2001 in order ko have continuity
in the Office of the post of Special 0Officers
of +the said Municipallties, for which
election could not be held due Yo stay orders
of the High Ccurt. '

6. this Bill seeks to give effect to the
above decision.

N.MD. FAROOK,
Minister for Municipal
Administration. and
brhan Development.



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS, Etc.
The following Act of the Andhra
Pradesh Legislitive Assembly

received the assent of the Governor
on the 2Bth September, 200) and the
said assent is hereby first
publisihed on the 29th September,
2001 in the Andhra Pradesh Gazette
for general information:-
ACT No. 34 OF 2001
AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH MUNICIPALITIES ACT, 1965
AND THE HYDERABAD MUNICIPAL CORPQ-
RATIONS ACT 1955.

Be it enacted by the
Legislative 2Assembly of the State
of Andhra Pradesh 1in the Firfty-
second Year of the Republic of
India as follows:-~

1.(1) This Act may be called
the Andhra Pradesh Municipal Laws
(Fourth amendment) Act, 200l.

{2) It shall come inteo force
on such date as the State Government
may, by notification, appoint.

2. In the Andhra Pradesh Muni-
cipalities Act, 1965 (herein-after
referred to as the Principal RAct),-

(1) in Section 2., for Clause
i32-a) the following shall be subs-
tituted, namely:-

"{32~a)" gualifying date", in
relation to the preparation and

[195]

5S40t Lille and
commencement.

Amendment pf
Act VI of 19€5.
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publication of every electoral roll
under this Act, means the first day
of January of the year in which it
is so prepared and published,",

(2) for Section 11, of the
Principal Act, the: following shall
be substituted. namely:-

"Prepara- 11.{1) The electoral
tion and roll for a municipality
publica- shall be prepared and
tion of published by *he person
electoral {authorised by the State
roll for a |Election Commissioner in

munici~ such manner by reference
‘pality, to such gualifying dates
- as may be prescribed and

the electoral roll for a munici-
pality shall come into  ferxce
immediately upon its publication in
accordance with the rules made by
the Government in this behalf. The
electoral roll for a muanicipality
shall consist of such part of the
electoral roll for the Assembly
Constituency published under the
Representation of thz People Act,
1950 as revised or amended under
the said Act, up to the gualifying
Cantriamaz date as relates to a municipality
of 1850, or any portion thereof:

Provided that any amendment,
.transposition or deletion of any
entries in the electoral roll, or
any inclusion of names in the
electoral 1roll of the Assembly
Constituencies concerned, made by
the Electoral Registration Officer
under Section 22 or Section 23, as
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the case may be, of the Represen-
tation of the People act, 1950, upto
the date of election notification,
for any election held under this
Bct, shall ke carried out in the
electoral roll of the municipality
and any such names included shallbe
added to the part relatlng to the
concerned ward.

Explanation:- Where in the case
of any Assembly Constituency there
is- no district part of the
electoral -roll relating +to the
municipality, - all persons whosa
names are entered in such Troll
under the registration area com-
prising the municipalaity and.whose
addresses as entered are situated
in the municipality shall be
entitled to be included in the
electoral roll for the municipality
prepared for the purposes of this
Act.

(2) The electoral roll for a

" municipality,-

(a) shall be prepared and pub-
lished in the prescribed mannar by
reference to the qualifying date, -~

(i) before each eordinary elec=-
tion; and :

(ii) before each casual elec-.
tion tm fill a casual vacancy ia
the office of the ~Thair-personor
Member of Municipality; and
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{b) shall be prepared and pub-
. lished:; in any year in the prescribed
manner, by reference to the qualify-
ing date, if s0, directed Ly the
State Election Commissiont

Provided that if the electoral
roil ig not prepared and published
as aforesaid, +the wvalidity, or
continued operation of the said
electoral roll, shall not thereby
be affected.

{3) when a municipality has
been divided into Wards, the Elec-
toral Roll for the Municipality
shall be divided into separate
lists for each wards.

{4) Where after the electeral
roii for & municipality or any
alteration = thereto have been
puklished under Sub-~section (2},
the Mupnicipality is divided into
wards for the first time or the
division of the Municipality Ainto
wards is altered or the limits of
the Municipality are varied, the
pzrson authorised by the State
Electicen Commission In this behalf
shall, as soon as may be after such
division or dlteration or
variation, as the case may be, in
order to give effect tn the
division of the Municipality into
wards or t¢ the alteration of the
variatior of the limits, as the
case mayv be, authorise a rearrange-
ment and republication of the
electoral roll for the Municipality
or zny part of such roll: in such
manner &as the State Election Com-
mission may direct. '
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{5) The electrorzl rell published
und2r Sub-section (1) or as =he case may
be under sub-section (£) shall be the
olectoral roll for the municipality ang
it shall remain in force till a fresh
2lectroral voll for tne municizality is
published udner this s=2ction.

(6) Every parsou whose name apetars
in that part of the eiectoral roll rela-
ting to a ward shall subject te the
other ©provisions ©of this Act, ke
entitled to vote 3t any election which
takes plazse In that wavd wnile the
electoral roll remains 1in forc2 a2nd no
person whose ,ame doe: not appear in
such part of the ‘electcral roll shall
vote at any such election.

(7 No person shall vote at an
election under +his Act ianmnre than one
ward or more +han onca in the sams ward
and if he does ro, all his votes shall
be invaligd. :

Cxplanation:— In this sections the.

expression "Assembly Constituency! shall
mean a constituency provided by law for
the purpose of eleccions- to the Andnra
Pradesh Legislative Assembly"..

3. In the Hyderabad Municipal "Corpo-
rations Act, 1955 (her=ln after referred
to as principal act),-

Amendmgn! bf
Act Il gf 1956

{1} in section 2, for clause (46-A),
the {ollowing shall be substitutbed.

namely .-

"(4§-2) "qualifying date" inrelation
to the preparation and publication of
.every electoral rell under this B&Act,
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m2ans the first day of Januvary of the
vear in which it 1is so prepared and
Eublishedr*

{(2Z) Sections 10 and 11 shall be
Oomitted,

(3} in section 12 of the principal
ActL,

(i) in sub-section (1), -

(a) for the words "draft of tha"
in the +two Pplaces wvherever they ocour
shall bz omitted;

{n) for the wowds "by the person
auvthorised by such autherity," the words
"DY the parson authorised by the State
Eiection Conmissiorer*, shall be suhsti-
tuted; -

(¢} for the words "upon its final
uhlication" the words “"upon its publi-
ation", shall ba subs titut«l;

arg

{3) before the Explanacion, the
follouwine provise shall be anzerted.
namely: -

"Provided :that anv asmendment, trans-
position or deletion of anv entries in
thne electoral roll, or any iaclusion cf
names in the eleztoral roll of the
dssenbly Constituvencies concemed, made
by tha Electeral kegistration Officer
under Section 22?2 or saection 23, as tha
cAss may bLe, of the Represerntation ot
the Pzople Act, 1950, upto the date of
election notification, for any electicon
neld under this ACt, shall be carried
ovt in the elescteoral roll of  the
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Corporation and any such names included
shall be added to the part relating to
the concerned ward".

{ii) for sub-section (2}, the
following shall be substituted, namely ,~

"(2) The electoral roll for a Corpo-
ration;-

(a) shall be prepared and publ ished
in the prescribed manuer by reference to
the gualifying date,-

(i) before each ordinary election;
and

{ii) before each casual election
to fill a caswval vacancy in the Office
of the Mayor or Member of a Corporation;
and

{b) shall be prepared ani
published in any year, in the prescrihed
manner. by reference to the guzalifving
date, 1f so0 directed by the #BState
Electicn Commission;

Provided that if the electorzl
roll is not prepared and publicshed as
aforesaid, the wvalidity, or continucod
operation of the said electoral rvoll,
shall not thereby be affected.":

(iii} sub-section ({3) shall be
omitted;

{iv} sub-sections (4) to ({8) shall
be renumbered as sub-sections (3) to (7);
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(v) in sub-section (3), as so
renunbered for the words, "The final
electoral rell”, - the words ."the

" electorai roll® shall be substituted:

{vi}* in cub-section {7), as so
venumbered che following explanation
shll be added namely:-—

"Explanatlon:= 1, this section, the
expression “Asseonbly Constituency” shall
mEan a cohstituwency provided by law for
the prupase of zlections to the Andhea
Pradesh Legisiative Assembly.";

{vii} existing sub-section {9)
shall be omitted;

{4) Sections 13 and 14 of the
prircipal Act, shall be omitted,

4. ‘'The amendments made to the
Hyderabad Municipal corporations Act,
1935 by clause 3, shall extend to and
shall applvy slso to the Visakhapatnam
and W¥ijayawada Municipal ¢orporations
and also to other Ceorporations consti-
tuted under the Andhra Pradesh Municipal
Corporations Act, 1994,

K.G. SHANKAR,
Secretary te Goavernment,
Legislative Affairs s Justice
{FAZ), Law Department.
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STATEMENT OF OBJECTS AND REASONS

Section 2 (32a) of the Andhra
Pradesh Municipalities Act, 1965 and
Section 2{46a) of the Hyderabad Municipal
Corporations Act, 1956 contemplates w0
gqualifying dates, namely lst January and
lst July of the year for preparation and
publication of the ‘electoral rolis
resulting in not only additional work
but huge expenditure to the State Exche-
quer. In order to adopt the Assembly
Flectoral Rell without any further
exercise like draft publicatien angd
final publication, it is proposed to
amend the qgualifying date as first
January of the year for the purpose of
local body elections.

In order toc enforce the ceiling on
election expenditure and to c¢onduct fair .
elections to loecel hodies and to” imple-
ment the Constitution (74th Amendment)
act, 1992 it is proposed that provisions
similar to those contained in the
Representatiaon of People Act, 1950 and
on the lires of the Andhra Pradesh
Panchayat =a23j (Third Amendment) Act,
2000 by amending tie relevant Acts of
the local podies, suitably.

After careful examipation, the
Government have decided to amend the
andhra Pradesh Municipalitiss Act, 1965
and the Hyderabad Municipal Corporations
Act, 1956 and also extend to the Yisakha-
patnam and Vijayawada Municipal Corpo-
rations and also to other Corporations
constituted under the Andnra Pradesh
Municipal Corporations Aet, 1994,
accordingly.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following Act of the Andhra Pradesh Legidative
Assembly received theassent of the Governor on the8th April,
2005 and the said assent is hereby first published on the 13th
April, 2005 in the Andhra Pradesh Gazette for general
information.

ACT No. 14 OF 2005

AN ACT FURTHER TO AMEND THE HYDERABAD
MUNICIPAL CORPORATIONS ACT, 1955, THE
VISAKHAPATNAM MUNICIPAL CORPORATION
ACT, 1979, THE VIJAYAWADA MUNICIPAL
CORPORATION ACT, 1981 AND THE ANDHRA
PRADESH MUNICIPAL CORPORATIONS ACT,
1994.

BE it enacted by the L egidative Assembly of the State
of AndhraPradesh inthe Fifty-sixth Year of Republic of India
asfollows:

[1]

A-535



2 ANDHRA PRADESH GAZETTE EXTRAORDINARY  [PartIV-B

Short title,
extent and
commen-
cement.

Actll of
1956.

Act 19 of
1979.

1. (1) This Act may be caled the Andhra Pradesh
Municipa Laws(Amendment) Act, 2005.

(2) It shall comeinto force on such date asthe State
Government may, by natification, appoint.

2. In the Hyderabad Municipal Corporations Act,
1955,-

(1) insection’5, for sub-section (1), thefollowing shall
be subgtituted, namely:-

“(1) Subject to the provisions of sub-section (2) the
Corporation shall consist of such number of el ected members
asmay benotified from timeto timeby the Governmentinthe
AndhraPradesh Gazette, in accordance with such principlesas
may be prescribed”.

(2) insub-section (1) of section 23-D, for theexpression
“section 21, section 21-A, section 22 or section 237, the
expression “section 21, section 21-A, section 21-B, section
22 or section 23" shall be substituted.

(3) in sub-section (6) of section 90, for the expression
“sections 21, 22 and 23", the expression “ sections 21, 21-A,
21-B, 22 and 23" shall be substituted.

3. IntheVisakhapatnam Municipa Corporation Act,
1979, insection 5, - “for sub-section (1), thefollowing shall be
subgtituted, namely:-

“(1) Subject to the provisions of sub-section (2) the
Corporation shall consist of such number of el ected members
asmay benotified from timeto timeby the Governmentinthe
AndhraPradesh Gazette, in accordance with such principlesas
may be prescribed.”.

(2) for sub-section (3), thefollowing shdl be substituted,
namedy:-
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“(3) In the Corporation out of the total strength of
elected Members, the Government shall, subject totherulesas
maly be prescribed, by notification, reserve,-

(&) such number of seatsto the Scheduled Castesand
Scheduled Tribesasmay be determined by them, subject tothe
condition that the number of seats so reserved shall bear, as
nearly as may be, the same proportion to the total number of
seatsto befilled by direct election to the Corporation, asthe
population of the Scheduled Castes, as the case may be, the
Scheduled Tribesinthe Corporation bearsto thetota population
of the Corporation; and such seats may beallotted by rotation
by different wardsin the Corporation;

(b) one-third of the seatsfor the membersbelonging to
the Backward Classes; and such seatsmay bedl otted by rotation
to different wardsinthe Corporation;

(c) not lessthan one-third of thetotal number of seats
reserved under clauses (@) and (b) for women bel onging tothe
Scheduled Castes, Scheduled Tribesor asthe case may be, the
Backward Classes,

(d) not lessthan one-third (including the number of seets
reserved, for women belonging to the Scheduled Castes,
Scheduled Tribesand Backward Classes) of thetotal number
of seatsto befilled by direct election to the Corporation shall
be reserved for women and such seats may be dlotted by
rotation to different Wardsin the Corporation.

Explanation:- Inthissection,-

(1) theexpression * Scheduled Castes' and * Scheduled
Tribes shall havethe samemeaningsrespectively assigned to
them in clause (24) and clause (25) of article 366 of the
Condtitution of India;
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Act 23 of
1981.

(ii) the expression ‘Backward Classes means any
socially and educationally Backward Classes of citizens
recognized by the Government for the purpose of clause (4) of
article 15 of the Constitution of India.”.

4. IntheVijayawadaMunicipa CorporationAct, 1981,
Insection 5,--

(1) for sub-section (1), thefollowing shdl be substituted,
namdy:-

“(1) Subject to the provisions of sub-section (2) the
Corporation shall consist of such number of el ected members
asmay benotified from timeto timeby the Governmentinthe
AndhraPradesh Gazette, in accordance with such principlesas
may be prescribed,”.

(2) for sub-section (3) thefollowing shal be substituted,
namdy:-

“(3) In the Corporation out of the total strength of
el ected Members, the Government shall subject totherulesas
may be prescribed, by notification, reserve,-

(&) such number of seatsto the Scheduled Castesand
Scheduled Tribes as may be determined by them, subject to
the condition that the number of seatsso reserved shal bear, as
nearly asmay be, the same proportion to the total number of
seatsto befilled by direct election to the Corporation asthe
population of the Scheduled Castes, as the case may be the
Scheduled Tribesinthe Corporation bearsto thetota population
of the Corporation; and such seatsmay beallotted by rotation
by different wardsin the Corporation;

(b) one-third of the seatsfor themembersbelonging to
the Backward Classes; and such seats may be allotted by
rotationto different wardsin the Corporation;
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(¢) not lessthan one-third of thetotal number of seats
reserved under clauses (@) and (b) for women belonging to the
Scheduled Castes, Scheduled Tribesor asthe case may be, the
Backward Classes,

(d) not lessthan one-third (including the number of seats
reserved for women belonging to the Scheduled Castes,
Scheduled Tribesand Backward Classes) of thetotal number
of seatsto befilled by direct election to the Corporation shall
be reserved for women and such seats may be alotted by
rotation to different Wardsin the Corporation.

Explanation:- Inthissection,-

(1) theexpression ‘ Scheduled Castes' and * Scheduled
Tribes shall havethe same meaningsrespectively assigned to
them in clause (24) and clause (25) of article 366 of the
Condtitution of India;

(i1) the expression ‘Backward Classes means any
socialy and educationally Backward Classes of citizens
recognized by the Government for the purposesof clause (4) of
article 15 of the Congtitution of India.”.

5. Inthe AndhraPradesh Municipal CorporationsAct,
1994, in sub-section (6) of section 9, for theexpression“ sections
21,22 and 23", the expression “sections 21, 21-A, 21-B, 22
and 23" shall be substituted.

GV.SEETHAPATHY,
Secretary to Government,
LegidativeAffars& Justice(FAC),
Law Department.

Act 25 of
1994.
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ANDHRA PRADESH ACTS, ORDINANCESAND
REGULATIONSEtc.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on thel7th April, 2012
and the said assent is hereby first published on the
20th April, 2012 in the Andhra Pradesh Gazette for general
information.

ACT No. 6 OF 2012.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH MUNICIPALITIES ACT, 1965, THE
GREATER HYDERABAD MUNICIPAL
CORPORATION ACT, 1955, THE VIJAYAWADA
MUNICIPAL CORPORATION ACT, 1981, THE
VISAKHAPATNAM MUNICIPAL CORPORATION
ACT, 1979 AND ANDHRA PRADESH MUNICIPAL
CORPORATIONS ACT, 1994.

[1]
A. 306-1
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Short
titleand
Com-
mence-
ment.

Amend-
ment of
Act 6 of
1965.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty-third year of the Republic of India as
follows:-

1. (1) This Act may be called the Andhra Pradesh
Municipal Laws (Amendment) Act, 2012.

(2) It shall come into force on such date as the
Government may by notification appoint and different dates
may be appointed for different areas.

2. In the Andhra Pradesh Municipalities Act, 1965, in
part IV, in chapter 1, under the (i) Property Tax,—

(1) in section 85, in sub-section (1), for the words
“where the Council by resolution determine that a Property
Tax shall be levied,” the words “subject to the provisions of
sections 85-H and 85-I, where the Council, by resolution
determines that a Property Tax shall be levied”, shall be
substituted.

(2) after section 85 so amended, the following
sections shall be inserted, namely;

“Constitution
of the Andhra
Pradesh State

85-A. The Government shall, by notification,
within three months from the date of
Property Tax| commencement of the Andhra Pradesh
Board. Municipal Laws (Amendment) Act, 2012,
constitute a State Property Tax Board called as the Andhra
Pradesh State Property Tax Board (hereinafter referred to
as the Board) to provide assistance and technical guidance
to all municipalities in the State for proper assessment of
property tax on buildings and lands, in their respective
jurisdictions.

Composition | 85-B. The Board shall consist of a
of the Board. |Chairperson and five members as specified

below:
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(i) Commissioner and Director of Ex-officio
Municipal-Administration, Vice-Chairperson
Government of Andhra
Pradesh.

(i)  Secretary to Government, Member

Information Technology and
Communications Department,
Government of Andhra Pradesh
or an Expert in Information
Technology.

(i)  Anexpert in valuation of Member
buildings and lands for
assessment of property tax.

(iv) President, Chamber of Ex-officio
Municipal Chairmen, Member
Andhra Pradesh

(v) One person in the category of Member-
Additional Director of Secretary

Municipal Administration
appointed by the Government.

Qualification for| 85-C. (i) The Chairperson shall be a person
the Chairperson | \yhg has held the Office of Judge of a High
and Members. Court:

(i) The members shall be persons who are having
knowledge and experience in the fields of valuation of
properties for assessment of property tax, Information
Technology (1.T.) as may be prescribed.

Term and other | 85.D. The Chairperson and the members
gg:‘v?g'eogfs °f | of the Board shall hold office for a period of
Chairperson three years and the terms and conditions of
and Members. |their service, including salaries and
allowances, shall be such as may be prescribed by the

State Government.
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Resignation,| 85-E. The Chairperson or a member of the
Property Tax Board may resign his office by a letter signed
by him and addressed to the Government and on
acceptance of such resignation by the Government, his
office shall fall vacant on the date on which such
resignation is accepted.

Removal from|85-F. The person appointed as Chairperson
ofice.  lof the State Property Tax Board may be
removed from office in the manner as may be prescribed.

Staff of the|85-G. The Board shall be provided with
Board.  [such number of officers and staff as may be
determined by the State Government.

Functions of | 85-H. The Board shall discharge the following
the Board. ; .
— = Ifunctions, namely:

(i) to make arrangements for preparation of data
base of proerty tax in all Municipalities, for proper
maintenance of all records and registers relating to
assessment of property tax.

(i) to make arrangements for assessment of
property tax on all buildings and lands situated in the
Municipalities as per the provisions of the Act and the Rules
issued thereunder.

(iii) to monitor that the assessment books shall be
completely revised by the Commissioner once in five years
as per the provisions of the Act and the Rules issued
thereunder.

(iv) to make arrangements that all new
constructions or additions or improvements to the existing
buildings in the Municipalities are assessed to Property Tax
within thirty days from the date of completion of the building
or occupation of the building whichever is earlier.
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(v) to conduct study on prevailing rental value of
buildings from time to time in Municipalities.

(vi) to make arrangements for the calculation of
payment of service charges in respect of Central
Government properties as per the instructions of State
Government and Government of India.

(vii) to review the present Property Tax assessment
system in Municipalities and make suggestions to the
Government in this regard.

(viii) to make arrangements for assessment or
revision of property tax relating to at least 25% of the
aggregate number of estimated properties across all
Municipalities in the State by 31st March, 2015.

(ix) to prepare a work plan to achieve the above
coverage and publish the work plan in the Andhra Pradesh
Gazette.

(x) to make arrangements for disposal of revision
petitions and appeals filed for revision of Property Tax by
the concerned officers within three months from the date
of filing such revision petitions or appeals.

(xi) to suggest the Government about the criteria to
be adopted for exemption of buildings and lands in
Municipalities from payment of Property Tax.

(xii) to make arrangements for maintenance of
register of properties exempted from the payment of
Property Tax by all the Municipalities.

(xii) to undertake training of Officers and Staff of
Municipalities in the assessment and revision of Property
Tax directly or through any institution.

(xiv) to discharge such other functions in the field of
assessment of Property Tax including development of
expertise in valuation of lands and buildings.
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Powers of the|85-I. (1). The Board shall exercise the
Board. following powers, namely:

(i) to issue instructions to the Municipalities for
assessment and revision of Property Tax as per the

provisions of the Act and the Rules issued thereunder which
shall be complied with by all the Municipal Commissioners.

(ii) the Municipal Commissioner shall consult the
Board before issue of draft notification fixing monthly rent
proposed per square metre of plinth area for assessment
or revision of property tax. The Board shall study the draft
notification and make a comparative study of the monthly
rental values proposed by other Municipalities in the District
in this regard and offer its views in the matter. The Municipal
Commissioner shall give due consideration to the views
offered by the Board before adopting the final notification
showing monthly rent per square metre of plinth area as
prescribed.

(iii) to make a test check of the asessments made
by the Commissioner both at the time of assessment of
new buildings and revision of Property Tax.

(iv) to inspect any building or land in the Municipality
or take measurements of the property for verification of
the Property Tax assessment.

(v) to call for particulars relating to the building or
land from any owner or occupier by serving a notice for
the purpose of verification of the assessment of Property
Tax.

(vi) to inspect records and registers relating to
assessment and revision of property tax in Municipalities.

(vii) to call for information from Municipal
Commissioners on assessment and revision of Property
Tax.
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(viii) to conduct review meetings with
Commissioners of Municipalities and Regional Directors
of Municipal Administration on assessment and revision of
Property Tax and to issue suitable instructions in the matter.

Meetings of| 85-J(1). The Board may hold ordinary meetings
M’ at such intervals as may be prescribed and a
special meeting may be convened by Chairperson at any
other time for the transaction of urgent business.

(2) The number of members necessary to constitute
a quorum at a meeting and procedure to be followed there-
at shall be such as may be prescribed.

Funds of | 85-K (1). The Board shall have a Fund to
4,“‘9 Board. | pe called the State Property Tax Board Fund,

to which the following moneys shall be credited,—

(i) such moneys as may be paid to the Board by the
State Government or any other authority or agency; and

(i) such moneys as may be paid to the Board by
the Municipalities as may be prescribed.

(2) All moneys received by the Board shall be
deposited in the State Bank of India or any Nationalized
Bank as may be prescribed.

Expenditure.| 85-L (1). The expenditure to be incurred by the
Board for meeting the salaries and allowances including
contingencies of the Chairperson, Members, Secretary,
Officers and employees serving under or for the Board shall
be defrayed out of the Fund to be provided by the State
Government.

(2) The expenditure towards contingencies for
undertaking normal activities of the Board shall be met out
of the Fund provided by the State Government.
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Budget.| 85-M (1). The Board shall prepare each year in such
form and within such time, as may be prescribed, a budget
in respect of the ensuing financial year, showing the
estimated receipts and expenditure and shall forward a
copy of the same to State Government for approval.

(2) The State Government may, in according such
approval, make such additions, alterations and
modifications thereon as it thinks fit:

Provided that before making such additions, alterations
or modifications the State Government shall give the Board
an opportunity to express its views thereon within such
period as may be prescribed.

Accounts. | 85-N (1). The Board shall have the same financial
powers as are exercisable by the Secretary or a Head of
the Department of the State Government. Matters beyond
such financial powers shall be referred to by the Board to
the State Government for a decision.

(2) The Board shall keep accounts of all receipts
and expenditure and prepare annual accounts in such
manner as may be prescribed.

Audit. | 85-O (1). The Board shall cause its accounts to
be audited annually by an auditor to be appointed by the
State Government and the auditor so appointed shall have
the right to demand the production of books, accounts,
documents and other papers of the Board.

(2) As soon as the accounts have been audited, the
Board shall send a copy thereof together with a copy of
the report of the auditor to the State Government.

(3) The Board shall comply with such directions as
the State Government may, after perusal of the report of
the auditor, think fit to issue in this behalf.
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(4) The Board shall pay out of the Fund such sum
as may be determined by the State Government by way of
fees, if any, for such audit.

Annual Report.|85-P. The Board shall prepare an Annual
Report of its activities during the year in such form as may
be prescribed by the State Government and the Annual
Report shall be placed before the Legislature of the State.

Delegation of
powers and

85-Q (1). The Board may delegate any of
funct its powers and functions including financial
unctions by the )

Board. powers to the Chairperson of the Board by
a resolution adopted by it in this behalf.

(2) The Board may also delegate any of its powers
or functions to the Secretary or any Officer of the Board by
a resolution adopted by it in this behalf.

Members, 85-R. Chairperson, every Member of the Board Central
officers and . Act 45
employees to or every Officer or employee of the Board shall, of 1860.

be public when acting or purporting to act under the
servants. provisions of this Act, be deemed to be a public
servant within the meaning of section 23 of the Indian Penal
Code, 1860.

3. Inthe Greater Hyderabad Municipal Corporation Act, Amend-

1955, under chapert VIII, Municipal Taxation,— xg'tnt of
(1) After section 197, the following section shall be No.ll of
added, namely:- 1954.

197-A .The provisions relating to the State Property Tax
Board constituted under sub-section (1) of section 85-A of
the Andhra Pradesh Municipalities Act, 1965 shall mutatis
mutandis applicable, subject to variation that for the word
“Municipalities”, the words “Greater Hyderabad Municipal
Corporation” and for the words “other Municipalities in the
District” the words “Other Municipal Corporations in the
State” shall be substituted.

A. 306-2
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(2) In section 198, after sub-section (1), the following
proviso shall be added, namely:-

“Provided that the Corporation shall, subject to the
instruction given by the State Property Tax Board referred
toin section 197-A, by resolution determine that the tax on
lands and buildings specified in item (a) of clause (i) of
sub-section (1) of section 197 shall be levied.”.

(3) In section 212, after sub-section (1), the following
new sub-section shall be inserted, namely:—

(1A) The annual rental value of lands and buildings
arrived at under sub-section (1) shall be subject to the
guidelines given by the State Property Tax Board referred
to in section 197-A from time to time.

Application of | 4, The amendments made to the Greater
2‘:&'?” -3 | Hyderabad Municipal Corporation Act, 1955
Corporations.| PY section 3 shall extend to and shall apply
also to the Visakhapatnam and Vijayawada

Municipal Corporations and to all Municipal Corporations
constituted under the provisions of the Andhra Pradesh

Municipal Corporations Act, 1994.

A.SHANKAR NARAYANA,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.

2012
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ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Etc.

The following Act of the Andhra Pradesh
Legislature, received the assent of the Governor on the
17th April, 2012 and the said assent is hereby first published
on the 20th April, 2012 in the Andhra Pradesh Gazette for
general information:-

ACT No. 7 OF 2012.

AN ACT FURTHER TO AMEND THE VISAKHAPATNAM
MUNICIPAL CORPORATION ACT, 1979,
VIJAYAWADA MUNICIPAL CORPORATION ACT,
1981, ANDHRA PRADESH MUNICIPAL
CORPORATIONS ACT, 1994 AND THE ANDHRA
PRADESH MUNICIPALITIES ACT, 1965.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty-third Year of the Republic of India as
follows:-

[

A.307
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Shorttitle 1. (1) This Act may be called the Andhra Pradesh

and com-
mence-
ment.

Amend-
ment of
section
5o0f Act
No. 19 of
1979.

Amend-
ment of
section
5o0f Act
No. 23 of
1981,

Amend-
ment of
section
6 of Act
No. 25 of
1994,

Amend-
ment of
section
8of Act
No. 6 of

Municipal Laws (Second Amendment) Act, 2012.

(2) It shall come into force on such date as the State
Government may by notification appoint.

2. Inthe Visakhapatnam Municipal Corporation Act, 1979,
in section 5, in sub-section (3), in the Explanation there
under to clause (ii), the following shall be added at the end,
namely:-

"without reference to the classification but including
the creamy layer amongst such Backward classes of
citizens.".

3. In the Vijayawada Municipal Corporation Act, 1981, in
section 5, in sub-section (3) , in the Explanation thereunder
to clause (ii), the following shall be added at the end,
namely:-

"without reference to the classification but including
the creamy layer amongst such Backward classes of
citizens.".

4. In the Andhra Pradesh Municipal Corporations Act, 1994,
in section 6, in the Explanation thereunder to clause (ii),
the following shall be added at the end, namely:-

"without reference to the classification but including
the creamy layer amongst such Backward classes of
citizens.".

5. In the Andhra Pradesh Municipalities Act, 1965, in
section 8, in sub-section (1), after Explanation-I, the
following shall be added, namely:--
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"Explanation-Il:- In this section, the expression
"Backward classes" means any socially and educationally
Backward classes of citizens recognized by the
Government for the purpose of clause (4) of article 15 of
the Constitution of India without reference to the classification
but including the creamy layer amongst such Backward
classes of citizens.".

A. SHANKAR NARAYANA,

Secretary to Government,

Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGISLATIVE ASSEMBLY PRESS ,
HYDERABAD,
2012.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor onthe 31% December, 2019 and the said assent is hereby first published on the
3% January, 2020 in the Andhra Pradesh Gazette forgeneral information :

ACT No. 9 of 2020.

ANACT FURTHER TO AMEND THE MUNICIPAL CORPORATIONS
ACT, 1955 AND THE ANDHRA PRADESH MUNICIPALITIES ACT, 1965

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
Year of the Republic of India, as follows:-

1. (1) This Act may be called the Andhra Pradesh Municipal Laws
(Amendment) Act, 2019.

| (2)  Itshall come into force on such date as the State Government may by
: notification in the Andhra Pradesh Gazette, appoint.

2. In the Municipal Corporations Act, 1955,-

(1)  insection 197, in sub-section (1), in clause (i), sub-clause (f) shall be
omitted.

(2)  in sections 420 and 421, for the words “ an advertisement or

advertisement or an advertising” wherever they occur, the words
“Display Device” shall be substituted.

3. In the Andhra Pradesh Municipalities Act, 1965,-
-(1) insection 81, in sub-section (1), clause (b) shall be omitted.

Short tiltle and
commencement.

Amendment of
Actll of 1936.

Amendment of
Act60f1965.
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2) insection 115,-

() inthemarginal heading, for the word “advertisements”, the words “Display
Devices” shall be substituted;

@i) forthe word “advertisement” wherever it occurs, the words “Display
Device” shall be substituted; '

@) in sub-section (2),in clause (ii) for the word “tax”, the word “fee” shall be
substituted;

(iv) forsub-section (3), the following shall be substituted, namely.-

“(3) Subject to the provisions of sub-section (2) in the case any Display
Device liable to the registration and permission fee, the Commissioner
shall grant permission for the period to which the payment of the fee
relates.”.

(3)  insections 116 and 117, for the word “advertisement” wherever it occurs, the
words “Display Device” shall be substituted.

(4) in section 118,-

(i) in the marginal heading, for the word “advertisements”, the words
“Display Devices” shall be substituted.

(i) for the word “advertisement” wherever it occurs, the words “Display
Device” shall be substituted.

4) for section 119, the following shall be substituted, namely;-

“119. Collection of fee on Display Devices:- The Commissioner may form

out the collection of registration fees and permission fees on Display Devices,
for any period not exceeding one year at a time on such terms and conditions
as may be determined by the council.”

GONTU MANOHARA REDDY,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Actof the Andhra Pradesh Legislature received the assent of the
Governor on the 7* July, 2020 and the said assent is hereby first published on the 8t
July, 2020 in the Andhra Pradesh Gazette for general information:

ACT No. 24 of 2020.

AN ACT FURTHER TO AMEND THE MUNICIPAL CORPORATIONS
ACT, 1955 AND THE ANDHRA PRADESH MUNICIPALITIES ACT, 1965

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-First Year of the Republic of India as follows,-

1. (1) This Act may be called the Andhra Pradesh Municipal Laws Short title and
(Amendment) Act, 2020. commencement

(2) It shall be deemed to have come into force on and from the 2™
March, 2020.
2. In the Municipal Corporations Act, 1955 - Amendment of
Act |l of 1956.
(1) to section 20-A, the following proviso shall be added, namely,-

“Provided that such convicted person shall cease to hold office
in case he is already elected.”.

[1]
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(2)

in section 23, in sub-section (1), after clause(b),the following clause

shall be inserted, namely,-

3)

“(bb) Notwithstanding any other provisions in this Act, if the Member
of the Ward fails in performing the functions or discharging the duties
provided in the Act and omitted or refused to carry out the orders of
the Government.”

in section 33, for clauses (a), (b), (c) and (d), the following shall be

substituted, namely,-

(4)
()

(6)

“(a) thelastdate for making nominations, which shall be not earlier
than the third day and not later than the sixth day after the date
of publication of the first mentioned notification under this
section whether or not it is a public holiday;

(b)  the date for the scrutiny of nominations shall be the day
immediately following the last date for making nominations
whether or not it is a public holiday;

(c) the last date for the withdrawal of candidatures shall be not
earlier than the second day after the date for the scrutiny of
nominations whether or not it is a public holiday; and

(d) the date or dates on which a poll shall, if necessary, be taken
which or the first of which shall be a date not earlier than the
seventh day after the last date for the withdrawal of
candidatures.”.

in section 40, in sub-section (1), the existing proviso shall be omitted.

in section 88, after clause (c), the following proviso shall be inserted,
namely, -

“Provided that if the Mayor of the Corporation fails to convene
two meetings of the General Body consecutively within a period
of six months from the date of last meeting held, the Government
may by notification in Andhra Pradesh Gazette remove the
Mayor who in his/her opinion wilfully omits to convene the
General Body Meeting after giving reasonable opportunity for
his/her explanation.”.

after section 117, the following new sections shall be added, namely,-
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“117-A. Functions of the Mayor of the Corporation:

117-B.

Notwithstanding any other provisions in this Act, the Mayor of the
Corporation shall perform the following functions :-

(a)

(b)

(©)

(d)
(e)
(

(@

maintain proper sanitation, water supply, street lighting and
scientific process & disposal of solid and liquid wastes.

ensure 100% Households and commercial establishments in
the Corporation segregate the waste and handoverto person/
agency authorised by the Corporation.

ensure 100% removal of encroachments on Government/
Municipal lands in the Corporation.

ensure nc uniauthorised constructions in the Corporation.
develop and maintenance of Parks and play grounds.

ensure construction of Rain Water Harvesting Structures in the
Corporation.

ensure proper tree plantation, survival and maintain Green
coverage in the Corporation.

Functions of the Ward Member of the Corporation:

(@)
(b)

©

(d)

(€)
®

@)

Notwithstanding any other provisions in this Act, the Ward
Member shall perform the following functions in the Ward:-

maintain proper sanitation, water supply and street lighting.

ensure 100% Households and commercial establishments in
the ward segregate the waste and handover to person/agency
authorised by the Corporation.

ensure 100% removal of encroachments on Government/
Municipal lands in the Corporation ward.

ensure no unauthorised constructions in the ward.

develop and maintenance of parks and play grounds.

ensure construction of Rain Water Harvesting Structures in the
ward.

ensure proper tree plantation, survival and maintain Green
coverage in the ward.”.
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(7)  insection607, for the words “three months and with fine”, the following
shall be substituted, namely,-

‘three years and with fine which may be extended up to Rupees twenty
five thousand.”.

Amendmentof 3 In the Andhra Pradesh Municipalities Act, 1965 -
Act 6 of 1965.

(1) tosection 15-A, the following proviso shall be added namely,-

“Provided that such convicted person shall cease to hold office in
case he is already elected.”.

(2) insection 16, in sub-section (1), after clause(aa),the following clause
shall be inserted, namely,-

“(aaa).Notwithstanding any other provisions in this Act, if the
Member of the ward fails in performing the functions or discharging
the duties provided in the Act and omitted or refused to carry out
the orders of the Government.”.

(3) in section 47, in sub-section (1), after clause(d), the following
clause shall be added, namely,-

“(e).  Notwithstanding any other provisions in this Act, the Chairperson
shall perform the following functions in the Municipality-

(i) maintain proper sanitation, water supply, street lighting and
scientific process & disposal of solid and liquid wastes.

(i) ensure 100% Households and commercial establishments in
the Corporation segregate the waste and handover to person/
agency authorised by the Municipality.

(iii) ensure 100% removal of encroachments on Government/
Municipal lands in the Municipality .

(iv) ensure no unauthorised constructions in the Municipality.
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v)

(vi)

(vii)

develop and maintain Parks and play grounds in the
Municipality.

ensure construction of Rain Water Harvesting Structures
in the Municipality.

ensure proper tree plantation, survival and maintain Green
coverage in the Municipality.

(4) insection 53, after sub-section (3), the following new sub-section
shall be inserted, namely,-

(5)

“(4) Every Member of the Council shall,

(@)

(b)

(©)

(d)
(€)

)

@)

maintain proper sanitation, water supply and street
lighting in the Ward.

ensure 100% Households and commercial
establishments in the ward segregate the waste and
handover to person/agency authorized by the
Municipality.

ensure 100% removal of encroachments on
Government/Municipal lands in the ward.

ensure no unauthorized constructions in the ward.

develop and maintenance of parks and play grounds
in the ward.

ensure construction of Rain Water Harvesting
Structures in the ward.

ensure proper tree plantation, survival and maintain
Green coverage in the Ward.”

in section 343-L, for the words “three months and with fine”,
the following shall be substituted, namely,-

“three years and with fine which may be extended up to Rupees
twenty thousand.”.

in Schedule 1, after Rule 1, the following proviso shall be
added, namely,-
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“Provided that if the Chairperson fails to convene two meetings
of the Council consecutively within a period of two months
from the date of last meeting held, the Government may, by
notification in Andhra Pradesh Gazette remove the
Chairperson who in his/her opinion wilfully omits to convene
the Coungil meeting after giving reasonable opportunity for
his/her explanation.”. '

gft’;jﬁ:'nig 4. TheAndhra Pradesh Municipal Laws (Amendment) Ordinance, 2020 is

No. 3 of 2020. hereby repealed.

GONTU MANOHARA REDDY,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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No. 44 - AMARAVATI, THURSDAY, 31% DECEMBER, 2020.

ANDHRA PRADESH ACTS, ORDINANCES AND
% REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor on the 24® December, 2020 and the said assent is hereby first published on the
~ 31% December, 2020 in thf; Andhra Pradesh Gazette for 'general information :

ACT No. 44 of 2020.

AN ACT FURTHER TO AMEND THE MUNICIPAL CORPORATIONS ACT,

1955, THE ANDHRA PRADESH MUNICIPALITIES ACT, 1965, THE

VISAKHAPATNAM MUNICIPAL CORPORATION ACT, 1979, THE

- VIJAYAWADA MUNICIPAL CORPORATION ACT, 1981 AND THE ANDHRA
PRADESH MUNICIPAL CORPORATIONS ACT, 1994

Bc it enactcd by the Legi slature of the Stale of Andhra Pradesh in the Seventy'

Fi irst year of the Repubhc of India as follows, - -

= B ( 1) This Act may be called the Andhxa Pradesh Munlclpal Laws (Second e

Amendment) Act, 2020.

(2) It shall be deemed to have come i,nto force on and from the 23 November _2020. %

. 2 e Mﬁnicipal Corporations Act, 1955_,-

)] ln section 2,-

: (i) the emstmg clause (4- a) Shdll be re numbercd as clause(4-b); and before
clause (4-b) as so re-numbered, the following new clause shall be

inserted, namely,-

- “(4-a) ;Capital Value’ means guide_liné value of any bui-ldmgs including

4. 229-2020 ST i

Shorttitle, and
Ccommencement.

Amendmentof
Act No.ll of

1956.
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any land occupled by it or vacant land or both fixed by the Stamps_
.and Reglstratlon Department for the purpose of Reglstrauon :

(ii)" after clause (13), the foliowmg new clause shall be inserted;
namely,-

“(13-a) ‘Door»to—Door Collection’ means collection of segregated
solid waste from the door step or from the entry gate of residential
or non-residential premlses,”_

- (iii) * after clause (39-b), the following new clause shall be inserted, _
: -nameiy,— : : :

*(39-c). ‘leth area of the building’ means the-area arrived by
multiplying the length of the building with the breadth as measured
outside of the basement level;” '

'(-iv)- the existing clause (51-a) shall be renumbered as clause (51-d);
and before clause (51-d) as so re numbered, the following new
clauses shall be inserted, namely,

5 l-a) “Solid Waste” means and includes .solid or semi-solid waste
excluding industrial waste, bio-medical waste, e-waste, battery waste -
o e S : : :

(51-b) “Solid Waste Management" means systematic process of
segregation, collection, transportanon processmg, treatment and
final disposal of solid waste;

“(51-¢) “Source chregat;on means sorting and separate storage
of various components of Solld Waste, at source, by the Waste
Generator;” - :

(v)  after clause (55-a), the followmg new clause shall be mserted
' namely,- :

. *(55-b)“Waste generator” means a person or persons, residential
or non-residential premises including Indian Rallways defense
establishments, etc. , who or which generates waste;”

(2) In section 197, in sub- section ( 1),in clause (i), sub-clauses (b), (c ) and (d) S
shall be omitted. :

(3) In section- 199,-

W

AR sub;section (1), the followin g' proviso shall be inserted, nam:ely,-

“Provided that a tax for general purpose shall be fifty percent of the percentage
of Tax so fixed by the Corporation as stipulated in first proviso of sub-section (2) and
the rernalrung fifty percent shall be for the following components:- ;

(a) A Water Tax

(b) A Dramage.Taxl
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(¢) AlLighting
a1 ;T A Conservancy Tax”
() forsub-section(2)along with proviso, the following shall be substituted, namely,-
' . *“(2) Save as otherwise provided in this Act subject to the provisions of
Section 197 and 199 and in accordance with the rules as may be
prescribed by the Government in this behalf, these taxes shall be
levied at such percentages of the Capital Value of lands or bullclmgs
o or both as may be fixed by the Corporatlon

Provxded that the percentage of the property tax fixed undcr this

sub-section shall not be less than 0.10% and not more than 0.50% of :

. the Capital Value (CV) in the case of residential buildings and shall not

be less than 0.20% and not more than 2.00% of the Caplta! Value *

- (CV) in the case of non-residential buildings, which shall be effected
~ from the financial year 2021-2022. :

Provided further that the Transitional provisions as may be
prescribed by the Government from time to time shall be applicable
while converting from Annual Rental Value system to Capltal Value
System for the first time or from year to year. -

Provided also that the property tax so fixed shall be revised as
and when guideline value of buildings and lands are revised by the
Stamps and Registration Department and such revised rates: shall

 be effected from i“April of succeedmg financial year.”

(4) Insection 202,-
(a) In- sub section (1),
' @ forclause (b), the followmg shall be substituted, nanlely,
“(b) Buildings and lands set apart and used for pubi ic worship;”
(i) after clause(b), the fo-lloWing shali be ins'erte.d, hamely,- =

“(ba) Choultries for occupation of which no rent is charged and choultries
where rent charged for the occupanon of which used exclusively for
charitable purpose;”

(ﬁi) for clause (bb), the followihg shall be substituted, namely, -

_ “(bb) Buildings owned by recognized educational institutions used for
educational purposes up to X* standard including hostels which are gemng
‘grantin md from the Government;”

(iv)after clause (bb), the following new claqses shall be inserted, namely, -
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- *(bc) Buxldmgs owned (or) donated by Phllanthroplsts / chantable
institutions/minorities and used for rehabilitation or sheltering or
training of destitutes, orphans, physically challenged, aged, Juvemle

delinquents, AIDS victims, leprosy panents and street chlldren -

'(bd)Bmldmgs owned and used for libraries and play grouncls which are
open to the public on free of cost;’ 2

(v) for clause (@), the followmg clauses shall be s’ubétitufed ﬁamely,-

“(d) Anc1ent monuments protected under the law relating to preservatlon
of ancient monuments for the time bemg in force, parts thereof as are
“not used as residential quarters oras pubhe offices;.

(e) Chantable Hospitals and Dispepsaries; |
T Hospltals and dlspensanes maintained by railway admuustration

_ (g) Any irrigation work vestmg inthe Govemment including the bed of'a
© water course or any building or land adjacent and appertammg to such
nganon WOIK. :

(®) ) sub-sections (2) and (3) shall be orxiitted.

(ii) after sub-sections (2) and (3) as so omitted, the following new sub-section

shall be added, namely,-

; “(2)The Buildings and lands specified in sub-section (1) of section except the
Buildings and lands covered under Clause (a), (b), (ba), (bd), (c), (d) and
(g) shall however be liable to pay the tax components specified in clauses
(;_b), (c), (d), and (e) of sub-section (1) of Section 199.” :

(5) For section 202-A, the following shall be substituted, nalhely-_

“202-A. Exemption of Property Tax: (1) The Corporation may fix a

nominal Property Tax of Rs.50/- (Rupees fifty only) per. annum

uniformly in case of residential building occupied by the Owner, where '
- the phnth area of the bullchng is below 375 Sft.

(2) Th‘e Corporation may exer_npt Owner occupied residential buildings
and lands belongs to Ex- Servicemen, widows of Ex-Servicemen and
also serving defense personnel from payment of property tax subject
to the followmg condltxons -

(a) Self occupation: _Houses:'s'houl.d be occuﬁied b}f him or her. In
~case of serving Defence personnel the house should be
occupied by members of his family when he is on duty;

. (b) One building / site only: Only one he'u_se / property whichever
the Ex-servicemen/widow /serving Defence personnel chooses
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| . - alone shall be consadered for exemption from property tax”. |
- (6) Sectlon 203 shall be omltted i
(7) Forsection 204,the follo‘hring shall be'substituted; nar_ncl__y,-
- “204. Primary reSponsibility.for'lévy ofprolp_e_rty tax on whtnﬁ to rest:
(1) Pfoﬁeriy Tax shall be leviable on the owner ofthe property.

(2) Property taxes shall be leviable pmnanly fmm the actual occupier of the
premises upon which the said taxes are assessed if such occupier holds -
-the said premises 1mmed1ately from the Govemment or from the
Corporation.

(3) Ifany land has been let for any term exceeding one year to a tenant, and
such tepant has built upon the land, the property taxes assessed upon the
building erected thereon shall be primarily leéviable from the said tenantor
his legal representative, whether the premises be in the occupation of the
said tenant or of his legal representative, or of sub-tenant.

(8) Insection212,-
@)  forsub-section(l), the follomng shall be substltuted, namely,

(1) The capital value of lands and bulldmgs shall be deemed to be the
- guideline value fixed by the Stamps and Registration Department forthe
- purpose of Registration. The capital value of the building shall be assessed -
together with the land occupied by it and such other cnterla. as may be
prescrlbed = : : :

(i) sub—secttons (1A) (3) 4) and (5) shall be omttted

(9) In section 220, for sub- sectxon (2).the followmg shall be substltuted, namely, .

~ “(2) Whenever the Commissioner assesses any property for the first time or
Wherever there is an enhancement in the Assessment due to additions,
alterations or change of usage, the Commissioner shall cause intimation -
thereofto be given by a Special Notice to be served on the Owner or
_ Occupier of the property concerned.”. ' L

(10) In section 225, to sub-section(2), the following proviso shall be inserted,
- namely,- St :

i ; i +
“Pwvided that such special notice shall only be given whenever
addmons alterations and change of usage in the assessment is made

(I 1) Secnon 226 shall be ommed
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(12) For section 226A the folloving shall be substitutcd, namely,-

: “226A Preparation of a new assessment book: ()] New Assessment Book
shall be prepared by the comrmsszoner every financial year.

' (2)Whenever the preparation of assessment books have been cbmpletéd and

- wherever there is an enhancement in the Assessrnent due to additions, alterations
or change of usage, the Commissioner shall cause intimation thereof'to be given -
bya Spemal Notice to be served on the Owner or Occupier of the propeﬂy
concemed : ; : :

~ Provided that, in every case where a special notice is required to be
served on the owner or occupier, the period of Fifteen days shall be calculated 3
from the date of service of such special notice. '

(3 The vew assessment book shall be deemed to Have taken effect on the first
day of the halfyear followmg thatin whmh such spec1a.l notice is served on the
owner of the property.”. it

(13) Sections 239 to 249 252 to 256 265,274,275, 2‘?9 and 280 shall be omltted
(14) After section 491, the follomng new section shail be mserted namcly,

“491-A. Levy of user fee for Solld Waste Man agemenf: The Government

* may by notification direct the Municipal Corporation to levy and collect user fee
for Solid Waste Management at such-a manner or method from alI re51dentlal :
and non- remdennal premises.”

( 1 5) In section 585 ,after sub-sect10n(3),me followmg new sub-section shall be added
namely,- '

“(4) In particular and without prejudice to the generality of foregoing power,
the Government can make rules with regards to the services provided by
the Municipal Corporation such as Water Supply, Sewerage, Drainage;
- Street Lighting, Solid Waste Management for the purpose of laying down
the procedures to be followed, arrangements to be made, or for prescribing
reg'ulatiohs or norms or for any of the matters connected therewith.”.

(16) .In_section 630, for clause (a), the following shall be substituted, namely;-

“(a) by giving or tendering to such person the said notice, bi!l, schedule;
summons or othcr documents, or sending elect:romcally, or”

(17) For Schedule-N to this Act, the follomng shall be subsntuted namely,-
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[see Section273]
- Table of fees payable in Distraints

Sum distrained for (in rupees)

Fees (in rupees)

Under 1000 ; 100 '
1000-2000 200
2000-3000 300
3000-4000 400
4000-5000 © 500
5000-6000 600
6000-7000 700
7000-8000 | 800
8000-9000 900
9000-10000 1000
Over 10000 20007

3.

In the Andhra Pradesh Mmuc;palmes Act 1965,-

(1) In section 2,- _

(i) after clause (4),the following new. clause shall be inserted, namely,-
“(4-a) ‘Capital Value’ means guideline value of any buildings including
any land occupied by it or vacant land or both fixed by the Stamps and

 Registration Department for the purpose of Reglstratlon

(i) after clause (11), the .fo}lowmg new clause shall be -mscrtcd; namely,-

“(11-a) ‘Door-to-Door Collection’ means collection of segregated solid
waste from the door stcp or from the entry gate of residential or non-

'resuientlal premises;”

(iii) the existing clause (2'? a) shall be rcnufnbéred as blause (27-b); and
before clause (27-b) as so re numbered, the foi]owmg new clause shall

be inserted, namely, -

“(27- a) ‘Plinth area of the building’ means the area arrived by
multiplying the length of the building with the breadth as measured

outside of the basement level;”

(iv) after cIause @3 9),the following clauses shall be inserted, namely,-

Amendment of Act y
Mo.6 of 1965,
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“(39-a) “Sewerage System” means, all structures, process, equipment and -
arrangements to collect, treat and discharge waste water or faecal sludge; ;

(39-b) “Solid Waste” means and includes solid or semi-solid
waste excluchng mdustrlal waste, b10-med1ca1 waste, e-waste, battery
waste etc.; .

(39-c) “Solid Waste Management” means systematic process of
segregation, collection, transportanon processing, treatment and final

dlsposal of solid waste;

™

(39-d) “Source Segregation” means sorting and separate storage of
various components of Solid Waste, at source, by the Waste Generator;”.

after clause (42- b), the fbllqwing clause shall be inserted, namely,-

“(42-bb) “Waste generator” me_aris a person or persons, residential or
non-residential premises including Indian Railways, defense
establishments, ete., who or which generates waste.”.

(2 In sectlon 81, in sub-section(l), in clause(a) sub-clauses (iii) and (iv) shal] '
be omitted.

(3) Insection 85,-

(a)

~In sub-section (I-),-_

(1) inclause(d), for the words “scavenging ta.;c”, the words “c'onser-vémcy
tax” shall be substituted.

: (it) aftersecond proviso, the following proviso shall be inserted, namely,-

®

“Provided also that a tax for general purpose shall be fifty percent -
(50%) of the percentage of Tax so fixed by the council as stipulated in
first proviso of sub-section (2) and the remaining fifty percent (50%)
shall be for the components of water, drainage, lighting and

. conservancy.”. :

for s:ib-secﬁon(2),_ the following shall be substituted, namely, - '

“(2) Save as otherwise provided in this Act and subject to the provisions of
Sections 81 and 87 and in accordance with the rules as may be prescribed

by the Government in this behalf, these taxes shall be levied at such

percentages of the Capital Value of lands or bulldmgs or both as may be
fixed by the council: -

Provided that the percentage of the property tax fixed under this sub-
section shall not be less than 0.10% and not more than 0.50% of the

Capital Value (CV) in the case of residential buildings and shall not be

less than 0.20% and not more than 2.00% of the Capital Value (CV) in
the case of non-residential buildings, whlch shall be effected from the
ﬁnan01al year 2021 -2022.
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* Provided further that that the Transitional pr0v151ons asmay be prescnbed
by the Government from time to time shall be applicable while converting
from Annual Rental Value system to Capltal Value Systern for the first ume

- or from year to year.

Provided also that the property tax so fixed shall be '-revised'automatically
as and when guideline value of buildings and lands are revised by the Stamps
and Registration Department and such revised rates shall be effected from

1% April of suoceeding financial year.” :

(4) In section 85-H.,-

(1) For clauses (iii) and (v), the followmg shall be substltuted rt:Spectlvely,
namely,-

“(iii) to monitor that the as'sessment books shall be revised by the -
commissioner every financial year.

(v) to conduct study-on capital values of the buildings and lands
from time to time in Municipalities and to suggest the Commissioner
for rectification of anomalies in capital values of Stamps & Registratlon
Department.”. ' :

(ii) clauses (viii) and (ix) shall be omitted.

(5) Insection 85-1,in sub—sectmn(l) forclause (n), the following shall be substltuted :
- = namely,-

“(ii) The Municipal Council shall c_onsuit the Board before iss'ue of draf’t

~ notification fixing the percentage of property tax on capital value as provided
- under first proviso of section 81(2) and second proviso of section
85(2). The Board shall study the draft notification and make a comparative
study of the rate of taxation under each component proposed by the
Municipality duly comparing the same with similar grade Municipalities in
 this regard and offer its views in the matter. The Municipal Council shall
give due consideration to the views offered by the Board before adopting

the final notification showmg percentage of Pmperty Tax on Capital Values.”.

(6) Insection 87,- . _
(i) for sub-section (2), the following shall be substituted, ﬁamely,-—

“(2) The capital value of lands and buildings shall be deemed to be
the guideline value fixed by the Stamps and Registration Department
for the purpose of Registration. The capital value of the building

: ~ shall be assessed together with the land occupied by it and such other
crltena as may be prescribed.”.

(@ sub-section (3)along with proviso shall be omined

(i) forsub- sectlon (4),the followmg shall be substltuted namely,
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“(4)Any Vacant Land not exceeding three times the plinth area of the
building including its site or a vacant land to the extent of one thousand
square meters, whichever is less shall be deemed to be adjacent
premises occupied as an appurtenant to the building, and assessed to
tax in accordance with the provisions of this Section, and the area, if
any, inexcess of the said limit shall be deemed to be land not occupied
by or adjacent and appurtenant to such building and the tax shall be
levied thereon at 0.20 percent of the estimated capital value of the
ko v :

Prov1ded that in the case of above vacant la.nds where garbage is being
dumped and unhygienic conditions are prevailing a penalty of 0.10% of
‘the capital value shall be levied till the garbage is hﬁed and unhygienic
conditions ceases.”

(7) Insection 88,-

(1) in sub—sectlon(l) for the clauses (a) (c),(f) and (g),the followmg shall be
substlmtcd respectively, namely,

.~ *“(a) Buildings and lands set apart and used for public worship;

© (@) Bwldmgs owned by recogmzed educauonal institutions used for
educational purposes up to X* slandard including hostels Whlch
are gettmg grant in aid ﬁ'om the Govt;

(i)° Buildings owned (or) donated by Philanthropists/ charitable -
institutions/Minorities and used for rehabilitation or sheltering or
training of destitutes, orphans, physu:ally challenged, aged, juvenile
delinquents, AIDS victims, leprosy patients and street children;,

('111) Buildings owned and used for libraries and play grounds Wthh are
open to the public on free of cost;

f) such hospitals and dlspensanes mamtamed by razlway administration;

(g) Buildings and lands solely used for purposes connected with the disposal
of the dead;”.

: (i) after sub-section(l), the fol_lowing shall be inserted, namely,-

“(1-A) The Buildings and lands specified in sub-section (1) of section
88 except the Buildings and'lands covered under clauses (), (b), (d), (g),

- (h) and (i) shall however be liable to pay the tax components specified in
clauses (b), (¢), (d) of sub section (1) of section 85.” '

(iji') : in sub- sectlon (4).for the words “::.cavenglng ta.x” the words
“conservancy tax” shall be subsntuted !

(_iif) for sub-section(5), the foilowmg shall be substituted, na‘;nelﬁ,—



1

31* DECEMBER, 2020]' ANDHRA PRADESH GAZETTE EXTRA&)RD!NARY'

®

“(5) The council may, by resolution, cxempt any class of buﬂdlngs'

or lands from the property tax,-

(i) fix a nominal Property Tax of Rs.50/- ( Ru;ﬁees fifty only) per
annum uniformly in case of residential building occupied by the
Owner, where the plinth area of the bulldmg is below 37SSﬁ

(ii)exempt Owner occupied residential buildings and lands

belongs to Ex-Servicemen, widows of Ex-Service men and also
serving defence personnel from payment of property tax subJ ect
to the followmg condmons -

(a) Self occupatlon Houses should be occupled by him or her. _'

In case of serving Defence personnel the house should be
occupied by members of his family when he is on duty.

(b) One building/site only: Only one house/ property whichevér

- the Ex-servicemen / widow/ serving Defence ‘petsonnel

chooses alone shall be COIISldCI'Cd for exemption from
property tax.” '

After section 90, the foll_owing new sectioné, shall be ins'erted, namély- _

“90-A. Primary responsnblllty for levy of property tax on whom to
rest:

(1) Property Tax shall be leviable on the owner of the property.

(2) Property taxes shall be leviable primarily from the actual occupier
of the premises upon which the said taxes are assessed if such occupier

~ holds the said premises immediately from the Government or from the :
Municipality. :

(3) If any land has been let for any term eiceed_ing one year to a tenant, -
and such tenant has built upon the land, the property taxes assessed upon -

the building erected thereon shall be primarily leviable from the said

tenant or his legal representative, whether the premises be in the

occupation of the said (enant or of his legal representative, or of sub-
tenant. '

90-B.Person primarily liable for property taxes how to be designated, |

if his name cannot be ascertained:- (1) When the name of the person

primarily liable for the payment of property_taxes in respect of any

premises cannot be ascertained, it shall be sufficient to designate him in
the Assessment Book and in any notice which it may be necessary to
serve upon the said person under this Act, ‘the holder’ of such premlses
without further description.

(2)If, in any such case, any person in occupation of the premis_es shall
refuse to give such information as may be requisite for determining the person
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©
(10)

an

R

(13)

- (14)

- primarily hable as aforesaid the person in occupation shall himselfbe llable,

until such information is ebtained for all ;:woperty taxes leviable on the premises

 of whichheisin occupatlon

sectlons 103 to 113 shall be omlrted.
For section 147-A the fol lowing shall be substituted, namely,-

“147-A. Levy and collect of user charges for sewerage systems:
The Government may by notification, direct the Municipal Council to
levy and collect user charges from every owner or occupier of a premises
served by the Sewerage System of the Municipal Council at such rate -

- and manner or method, to the different categories specified therein to

defray the capital and operation and maintenance costs of sewerage and
sewage treatment works under taken in the Municipality:

Provided that it is obligatory on thé part of the owner or occupier of

the premises fallmg in areas scrved to get the premises connected to the |

sewerage system

“In the part V, in chapter [, for the headlng “Scavengmg” the word“Solid

Waste” shall be substituted.
After sectioh 170-A, the following shall be inserted, namely, -

“170-B. Levy of user fee for Solid Waste Management: Go_vermnerif

" 'may by notification direct the Municipal Council to levy and collect

user fee for Solid Waste Management at such a manner or method from .
all residential and non-residential premlses :

Aﬁer secnon 228, the followmg new sectlon shall be insérted, namely,-

“228-A. Regular:zatlon of violation of floor area of Non-High Rise . -

Buildings: Notwithstanding anythmg contained in this Actand the Rules
made there under, any contravention of section 228 in respect of non-
h1gh rise buildings may be regularized by the Commissioner or any officer

authorized by the Commissioner in this behalf to the extent of violated

floor area made to the setbacks on each side of each floor except building
line up to Ten percent of the permissible setbacks, on payment of fine
equivalent to one hundred percent of the value of the land as fixed by the

" Registration Department applicable at the time of regulariz_ai:ion inrespect

of violated floor area subject to condition that sanctioned plan has been -

-obtained in each case.”

In section 326,in sub-secnon(2) aﬁer clause(s) the following clause shall

: be added, namely,~

“(t) with regard to the services provided by the Municipal Council such .
as’ Water Supply, Sewerage, Drainage, Street Lighting, Solid Waste -
Management on any of the matters connected therewith.”. :
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(15)

(16)

{n section 353,in sub—sectlon(l) for clause(a) the followmg shall be

substituted, namely, -

“(a) by giving or tendering the said document to such person or sending
: e_lect_ronically; or” -

In Schedule T to the principal Act,-

@) in rule 3, in the proviso, for the words “the RevenueD1v151onal Officer”,
the words “the Regional Director cum Appellate Comnnssmner of Mumc1pal
Admunstrahon” shall be subsututed :

(i) in prox iso to rule 6, for the words “the Revenue Divisional Officer”, the .

words “the Regional Director cum Appellate Comm1351oner of Municipal
Admlmstratlon” shall be substrtuted

(iii) inrule 7,

* (a)in paragraph, the words “or the annual rental value as the case may

be,” shall be omltted and
(b) in entry (e), the words “or annual rental” shall be ormtted
(IV) for sub-mle(i) of rule 8 the follomng shall be substltuted namely,-

“(1) New Assessment Books shall be prepared by the c_ommtssmner every

financial year.”.
(v)- . rule9 shall be omitted.

(vi)  forsub-rule(1)ofrule 10, the following shall be substituted, namely.-

~ (1) Whenever the 'pre'paratioh of assessment books have been

- completed and wherever there is an enhancement in the Assessment

due to additions, alterations or ¢change of usage, the Commissioner

shall cause intimation thereof to be given by a Special Notice to be
. served on the Owner or Occupier of the property concerned:

Prowded that, in every case where a special notice is required to
be served on the owner or occupier, the period of Fifteen days shall be
calculated from the date of semce of such special notice.”

(vii) forrulell, the followmg shall be substituted, nameiy,

“11.Whenever the Cornm;sswner assesses any property for the ﬁrst
time or Wherever there is an enhancement in the Assessment due to
additions, alterations or change of usage, the Commissioner shall cause
intimation thereof to be given by a Special Notice to be served on the
Owner or OCCllplE:l' of the property concerned.”.

(viii) inrule 12 for the words “thirty. days”the words “fifteen days™ shall be
_ substttuted

@ mie2l shallbeonntted

13
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Amendment of Act
No. 19 0f 1979,

(x) insub-rule (3) of rule 30, for the words “twelve paxse”thc words “rupees
j hundred“ shall be substituted.

) for APPENDIX-C, the following shall be substituted, namelsy, -

“APPENDIX -C
Table of fees payablé on Distrains
[Rule33(1)]
- Sum distrained for (in mﬁeeé) : Fees (in rupees)
Under 1000 : = | 100
1000-2000 2 i Sbiegh
2000-3000 300
Woouang . 0 0 g
4000-5000 _ . [esed
5000-6000 : ) 600.
6000-7000 . Soniiideven
7000-8000 1 1 800
8000-9000 a% 900
9000-10000 ' 1000
 Over10000 ‘ . 20007

4. In the Visakhapatnam Municipal Corporation Act, 1979.-

05 il |, section 2, in sub-section(l), after clause (d),the follolw'mg clause shall be added,

namely,-

“(e) “Sewerage System” means, all structures process, equipment and
arrangements to collect, treat and discharge waste water or faecal slud ge.’

(2) After section 7-A, the followmg new section shall be inserted, namely, 5
“7-B. Levy and Collection of user charges for sewerage systemS‘ !

The Government may by. notlﬁcatxon direct the Mumc1pal Corporation to
levy and collect user charges from every owner or occupier of a premises

“served by the Sewerage System of the Corporation at such rate and manner or.
method, to the different categories specified therein to defray the capital and
operation and maintenance costs of sewerage and sewage treatment works under
taken in the Corporatlon

Provided that it is obhgatory on the part of the owner or occupier of the
premises falling in areas served to get the premises connected to the sewerage

Sjrs[ . .n”
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5. Inthe Vijayawada Municipal Corporatxon Act, 1981,-

(1)

@

In section 2, in sub-section(l), after clause (¢),the followmg clause shall be
- added, namely,

“f) “Sewerage System” means, all structures process; equipment and
arrangements to collect, treat and discharge waste water or faecal sludge.”.

After section 7-A,the following new section shall be inserted, namely, -

' “7-B. Levy and Collection of user cherges for sewerége systems: -

The Government may by notification, direct the Municipal Corporation to levy
and collect user charges from every owner or occupier of a premises served

- by the Sewerage System of the Corporation at such rate and manner ormethod,

to the different categories specified therein to defray the capital and operation

- and maintenance costs of sewerage and sewage treatment works under taken ,

in the Corporation:

Provided that it is obligatory on the part of the owner or occupier of the
; premlses falling in areas served, to get the. premlses connected to the sewerage

system.”.

6. Inthe Andhra Pradesh Municipal- Corporatmns Act, 1994, -

1

@

- 7. (1) The Andhra Pradesh Mummpal Laws (Second Amendrnent) Ordmance, 2020 is

'_(2)

In section 2, after clause (e),the following clause shall be inserted, namely,-

“(ee) “Sewerage System” means, all structures, process, equipment and
arrangements to collect, treat and discharge waste water or faccal sludge.”.

After section 15, the following new section shall be inserted namely,-
“15- A Levy and Coliectlon of user charges for sewerage systems:

-The Government may by notification, direct the Municipal Corporatlon to levy
and collect user charges from every owner or occupier of a premises served
by the Sewerage System of the Corporation at such rate and manner or method,
to the different categories SpeC1ﬁed therein to defray the capital and operation
and maintenance costs of sewerage and sewage treatment works under taken

inthe Corporation:
Provided that it is obhgatory on the part of the owner or occupier of the

premises falling in areas served, to get the premises connected to the sewerage

system.”.

hereby repealed.

Notwithstanding such repeal, anything done or any action taken in the exercise |

of any power conferred by or under the said Ordinance shall be deemed to
have been done or taken in the exercise of the powers conferred by or under
thisAct as if this Act were in foree on the day on which such thing was done or

action was taken. VADDADI SUNITHA,

Secretary to Government (FAC),
Legaland Legislative Affairs & Justice,
' Law Department.

Amendment of
Act No.23 of
1981,

Ar_ne'ndmem of
Act No.25 of
1994,

Repeal of Ordinance
No. 160f 2020 and
. savings

Printed by the Commissioner of Prmtmg atA.P. Leg1slatlve Assembly Printing Press Amaravatl
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the -

Governor on the 221 October, 2022 and the said assent is hereby first published on the
28 October, 2022 in the Andhra Pradesh Gazette for general information :

ACT No. 22 of 2022.
AN 'ACT FURTHER TO AMEND THE MUNICIPAL CORPORATIONS

ACT, 1955 AND THE ANDHRA PRADESH MUNICIPALITIES

ACT, 1965.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy-
third Year of the Republic of India as follows:~ :

1. (1) This Act may be called the Andhra Pradesh Municipal Laws (Amendment) Act,

2022.

(2) It shall come into force on such date as the state Government may, by notification,
appoint.

2. Inthe Municipal Corporations Act, 1955, in section 148, in sub-section (3), after -

existing proviso, the following proviso shall be added, namely,-

“Provided further that it is lawful for the commissioner, to rencw
the lease beyond 25 years, with -prior sanction of the corporation
and Government, in favour 6_f public charitable institutions and
voluntary organizations who are running orphanages and asylum
homes and services to mentally/physically challenged persons and to

the destitute irrespective of caste, creed and religion.”.

J-48/41 : 1}

Short title and
commencement.

Amendment of
section 148.

. ActNo. Il of

1956.
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Amt}ndﬂzlf;fn of 3, IntheAndhra Pradesh Municipalities Act, 1965, in section 277, in sub-section (4);
section 2

PR after existing proviso, the following proviso shall be added, namely,- -

“Provided further that it is lawful for the Council to renew the lease '
beyond 25 years, with prior sanction of the government, in favour of public
charitable institutions and voluntary organizations who are running
orphanages and asylum homes and _sérvices to mentally/physically challenged

persons and to the destitute irrespective of caste, creed and religion.”.

G. SATYA PRABHAKARA RAO,
Secretary to Government, -
Legal and Legislative Affairs & Justice,
Law Department.
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ANDHRA PRADESH ACTS, ORDINANCES AND .
_ _ REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent
of the Governor on the 13" April, 2023 and the said assent is hereby first
. published on the 24" April, 2023 in the Andhra Pradesh Gazette for general
information : ' '

ACT No. 10 of 2023

ANACT FURTHER TO AMEND THE MUNICIPAL CORPORATIONS ACT,
1955 AND THE ANDHRA PRADESH MUNICIPALITIES ACT, 1965.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
'Seventy~fourth Year of the Republic of India as follows: -

t This Act may be called the Andhra Pradesh Municipal Laws shortTitle and
(Amendment) Act, 2023. |  Commencement

(2) It shail come into force from such date as the goverhment may, by
notification, in the official Gazette, appoint.

2. Inthe Municipal Corporations Act, 1955, s et o
< Section 2:
(1) in section 2, for Clause (28), the following clause shall be PR
substituted, namely, - ' 1956.

5 (28) ‘Land’ - agricultural and non- agricultural includi'ng land,
which has a building thereon and which is being built upon or is
built upon or covered with water, benefits to arise out of land,
things attached to the earth or permanently fastened to anything

J-42/94 _ S [1]




Insertion of New
- Saction 207-A.

Act No. Vill of
1923.

Amendment of
Section 2.

Act No 6 of
1965.

Insertion of New
Section 93-A.

Act No Vil of
1923,
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(2)

[PART IV-B

attached to the earth and r'ights created by legislative
enactment over any street.”.

after section 207, the following new section shall be inserted,
namely, - :

“207-A (1) Government shall cause to survey the land
including Government lands situated in the Municipal
Corporations in the manner prescribed in A.P. Survey &
Boundaries ACt, 1923 and the rules framed thereunder as
amended from time to time. |

Explanation: The term ‘government land’ shall be assigned

~ the same meaning as provided for in the A.P. Survey &
~ Boundaries Act, 1923. ;

(2) The Government shall also cause to issue certificate of

- ownership for the owners of lands situated in the Municipal

Corporations, in the manner prescribed in Andhra Pradesh
Record of Rights in Land Act, 1971 as amended from time to
time.". : ' '

In the Andhra Pradesh Municipalities Act, 1965,-

in Section 2, after clause (19), the following shall be inserted,
namely, -

“(19-a) ‘Land’ agricultural and non-agricultural including land,.
which has a building thereon.”. :

after section 93, the following new section shall be inserted,
namely, - -

“93-A (1). Government shall cause to survey the land
including Government lands situated in the Municipality /
Nagarapanchayat in the manner prescribed in Andhra
Pradesh Survey & Boundaries Act, 1923 and the rules framed
thereunder as amended from time to time.

: Expianation: The term ‘government land’ shall be assigned

the same meaning as provided for in the Andhra Pradesh
Survey & Boundaries Act, 1923.
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(2) Government shall also cause to issue Certificate of
OWnership for the owners of lands, situated in the Municipality
INagarapanchayat in the manner prescribed in Andhra
Pradesh Record of Rights in Land Act, 1971, as amended
from time to time.". -

G. SATYAPRABHAKARARAO,
~ Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department. '

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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ANDHRA PRADESH ACTS, ORDINANCES A‘\ID
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature recewed the assent
of the Governor on the 19" April, 2023 and the said assent is hereby first
published on the 24" Aprll 2023 in the Andhra Pradesh Gazette for general
information :

ACT No. 11 of 2023

AN ACT FURTHER TO AMEND THE MUNICIPAL CORPORATIONS

ACT, 1955 AND THE ANDHRA PRADESH MUNICIPALITIES ACT, 1965.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy fourth Year of the Republic of India as follows, -

1. (1) This Act méy'be called the Andhra Pradesh Municipal Laws
(Second Amendment) Act, 2023.

(2) Sections 2(1) and 3 (1) shall be deemed to come into force Wlth
effect from 7% September, 2007.

(3)  Remaining Clauses of this Act shall come into force from such date

as the Government may, by notification in the official Gazette, appoin{.

2. Inthe Municipal Corporations Act, 1955,
(1)  after section 146, the following section shall be inserted, namely,-
“146-A. The Authority may, with the consent of the owner, acquire
land for public purposes, for providing infrastructure, amenities and

facilities by way of according Transferable Development Rights (TDR) -

through issue of Transferable Development Right Certificate (TDRC) in
lieu of payment towards cost of land in such mannef as may be prescribed

under this Act. :
1-42/97 (1]

Short Title and
Comimencement.

Insertion-of
new

Sections 146-
A, 146-B and
146-C.

Act il of 1956.
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(i) Notwithstanding anything to the contrary contained, either in the statute
or the rules made in this behalf, all the certificate of TDRs issued in accordance
with the statutory rules from time to time, shall be deemed to have been issued
in pursuance of the Provisions under this Act.

(i) Notwithstanding anything contained to the contrary in any provisions of
this statute and on the rules made there under, the documents surrendering/
transferring the interest of the owner(s) in the land, in favour of the local body
shall be deemed to be a surrender/ transfer of such land free of cost in lieu of -
the TDR in accordance with the statutory rules applicable from time to time.

(iiiy .  Theterm TDR shall means a develo'pment right to transfer the potential " .
of a plot, designated for the purposes en umerated hereunder,

(@  acommunity amenity or
(b) development for public purpose in the master plan or
(c) in road widening or covered in recreational use zone,

(d) any traffic and transport infrastructure development such as bus -
stops or Bus stands, metro rail, bus rapid transport system,

(e) sites required by the Government/ULB for weaker sections or
social housing, any other urban infrastructure development such
as water supply, sewerage, education and health.

expressed in terms of total permissible built up space calculated on the
basis of built up area allowable for that plot, for utilization by the owner himself
or by way of transfer by him to someone else from the present locationto a
specified area in the plan, as additional built space over and above the
permissible limit in lieu of compensation forthe surenderftransfer of the concemed
plot free from all encumbrances to the local authority.”.

(2)  After section 146-A as so inserted, the following sections, shall be
inserted, namely,- :

“446-B. Notwithstanding anything to the contrary contained in any law
_for the time being in force, any provisions of TDR as prescribed by the
Government from time to time, shall be undertaken by the Competent Authority
“concerned only with express prior permission of the Government or such
authority as may be notified by the Government from time to time.
146-C. On coming into force, of the amendment, no application for
TDR, exceptin case of gfant of Development permission shall be entertained
by the Competent Authority concerned as prescribed, unless:
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('a) The Master plan requirements are finalised and the
Master Plan is finally notified under the provisions of
the respective Acts.

(b) . The application for surrenderftransfer of land by the owner

shall not be made unless a request there for is made by

. the Competent Authority concerned as prescribed in
writing to the said-owner for the purposes of the same.

(c) The Rules governing the award of TDRs consistent
with the provisions of the amending Act shall remain
valid with effect from the date of commencement of
Section 146-C.".

3. In the Andhra Pradesh Municipalities Act, 1965, in section 42,
(1)  after sub-section (2), the following sub-section shall be inserted, namely,-

“(3). The Authority may, with the consent of the owner, acquire
fand for pu_blic purposes, for providing infrastructure, amenities and
facilities by way of according Transferable Development Rights (TDR)

~ through issue of Transferable Development Right Certificate (TDRC)
~ in lieu of payment towards cost of land in such manner as may be
. prescribed under this Act. : :

(D Notwithstanding anything to the contrary contained, either in the statute
or the rules made in this behalf, all the certificate of TDRs issued in accordance
~ with the statutory rules from time to time, shall be deemed to have been issued
in pursuance of the Provisions under this Act. :

(ii) Notwithstanding anything contained to the contrary in any provisions of
this statute and on the rules made there under. the documents surrendering/
transferring the interest of the owner(s) in the land, in favour of the local body

shall be deemed to be a surrender/ transfer of such land free of cost in lieu of '

the TDR in accordance with the statutory rules applicable from time to time.

(i) Theterm TDR shall means a development right to transfer the potential
of a plot, designated for the purposes enumerated hereunder, -

(a) ~ acommunity amenity or
(b) development for public purpose in the master plan or

(c) inroad widening or covered in recreational use zone,

(d)  any traffic and transport infrastructure development such
as bus stops or Bus stands, metro rail, bus rapid transport

Amendment
of Section 42.
Act No.6 of
1965.
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system,

(e) sites required by the Government/ULB for weaker
sections or social housing, any other ‘urban infrastructure
deve_lopmeht such as water supply, sewerage, education
and health. '

~ expressed in terms of total permissible built up space calculated on the basis
of built up area allowable for that plot, for utilization by the owner himself or by
way of transfer by him to someone else from the present location to a specified
area in the plan, as additional built space over and above the permissible
limit in lieu of compensation Tor the surrender/transfer of the concerned plot -
free from all encumbrances to the local authority.”

(2)  aftersub-section (3) as so inéerted, the following sub-sections shall be
inserted, namely,-

“(4) Notwithstanding anything to the contrary contained in any law for
the time being in force, any provisions of TDR as prescribed by the Government
from time to time, shall be undertaken by the Competent Authority concerned
only with express prior permission of the Governrﬁent or such authority as
may be notified by the Government from time to time.

(5)  Oncoming into force, of the amendment, no application for TDR,
except in case of grant of Development permission shall be entertained by
the Competent Authority concerned as prescribed, unless:

(a) The Master plan requirements are finalised and the Master
Plan is finally notified under the provisions of the respective
Acts. i

(b) The application for surrender/transfer of land by the owner
shall not be made unless a request therefore is made
'by the Competent Authority concerned as prescribed in

-writing to the said owner for the purposes of the same.

(c) The Rules governing the award of TDRs consi_sfent with
the provisions of the amending Act shall remain valid
with effect from the date of commencement of section
42(5).".

G. SATYA PRABHAKARA RAO,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati,
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the
assent of the Governor on the 16" December, 2024 and the said assent is
hereby first published on the 19" December, 2024 in the Andhra Pradesh

Gazette for general information :

ACT No. 24 of 2024

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH MUNICIPALITIES
ACT, 1965 AND THE MUNICIPAL CORPORATIONS ACT, 1995.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
-Seventy-fifth Year of the Republic of India as follows:-

1. (1) ThisActmay be called the Andhra Pradesh Munibipai L@WS  Short title and
(Améndmen_t) Act, 2024, ' ) - commencement.

(2) It shall come into force on such date, as the Government may, |
by notification in the Andhra Pradesh Gazette. appoint.

2. Inthe Andhra Pradesh Municipalities Act. 1965. section 13-B . Omissios of

section 13-B
shall be omitted. Act No. VI of

1965

3. In the Municipal Corporations Act, 1955, section 21-B shallbe  omission of

Section 21-B.

omitted.
1956

JNO-2-57 [1]
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.eation of 4
0 3 to other *

The amendment mage to the Municipal Corporations Act, 195
by section 3 shall extend to. and shall apply also, to the
Visakhapatnam and Vijayawada Municipal Corporations ang
to any other Municipal Corporation constituted under the
Andhra Pradesh Municipal Corporations Act, 1994,

GOTTAPU PRATIBHADEV],
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Scanned with CamScanner
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STATEMENT OF OBJECTS AND REASONS

In order to control the increasing population trend during the 1960s,
the Government of India and States have introduced Family Planning
Schemes 1o promote small families normal. To popularize the Family

Planning Programme, certain incentives were given and certain restrictions
were imposed

As a part of the measures to popularize the concept of family planning
and in order to create awareness and bring about more acceptability of
e concepi, Government of Andinra Pradesh nad introduced new provisions
related io persons having more than two children to be disaualified for
elections or for continuing as member through Andhra Pradesh Municipal
Laws (Second amendment) Act, 1994. (Act No.17 Of 1994) as section 218
in the:Municipal Corporations Act, 1955, and section 13- B in the Andhra
Fradesh: Municipaiiies Aci, 19585 were insened.

The programmes and various steps taken by the State Government
over the last few decades especially from 1994 to 2024 have resuited in
considerable changes in the demographic orofiles. The Total fertilitv rate
(TFR) in Andhra Pradesh has declined from 2.6 in 2001 to around 1.5 in
recent years, which is below the repiacement level of 2.1. Andhra Pradesh
is in the advanced stages of demographic transition, characterized by low
birth and death rates. The state’s population growth is stabilizing, and in
some areas, it is already experencing negative growth rates. The proportion
of eld'grly citizens is truly'increasing, necessitating policies that support an
aging society rather than penalizing larger families.

The declining fertility rates, population stabilization, and changing

Socio - economic conditions make the provisions under section 21(B) in
tne Municipal Corporations Act, 1955, and section 13- B in the Andhra

. Pradesh Municipalities Act 1965 gutdated and counterproductive
Repealing the sections will promote inclusive governance, reflect
contemporary social values, and align with global best practices and
demographic trends. Therefore, the disqualification of individuals with
more than two children under the Andhra Pradesh Municipalities Act 1965
and the Municipal Corporations Act 1955, is no longer justifiable in the

current demographic context > '

———
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_ Accordingly, it has been decided to amend the
i.e. .N!unicipal Corporations Act, 1955 and An
Mur?lc:paiities Act, 1965 to omit the provisions related to the persons
having more than two children to be gisqualified for election or for
continuin.g as member, which were inserted through Andhra Pradesh
Municipal Laws (Second amendment) Act, 1994, vide section 21(B) in
the Municipal Corporations Act, 1955 and section 13- Binthe Andhra
Pradesh Municipalities Act, 1965.

Municipal Laws
dhra Pradesh

GOTTAPU PRATIBHADEVI,
Secretary to Government,
Legal and Legislatve Affairs & Justice,
Law Department.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the

assent of the Governor on the 167 December, 2324 ana the said assent Is
hereby first published on the 31% December, 2024 in the Andnra Pradesn
Gazette for generai information :

ACT- No.. 30 of 2024
AN ACT FURTHER TO AMEND THE ANDHRA PRADESH

MUNICIPALITIES ACT, 1965 AND THE MUNCIPAL CORPORATIONS
ACT, 1955.

Be it enacted by the Legislature of the Stde of Andhra Pradesh in the

Seventy-fifth Year of the Republic of India as follws:-

1. (1). This Act may be called the Andhra Pradesh Municipal Laws  short title and

cement.
(Second Amendment) Act, 2024. commepsem

(2) It shall come into force on such date, as the Government may,
by notification in the Andhra Pradesh Gazette. appoint

Omission of
Qection 170-B

2. Inthe Andhra Pradesh Municipalities Act, 1965, section 170-B
shall be omitted. ’ et No.VI of

I‘

J.No. 2-65 [1]
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Inthe Municipal Corpora“OHS/\cg 1655 section 491-A shall be omitted.

GOTTAPU PRATIBHADEVI,
secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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STATEMENT OF 0BJECTS AND REAsoNs

The Government of andhra Pradesh haye ade
Certa_in

amendments to the Municipal Corporations Act, 1955 a0 o e °
ct, 1965 Vide ACt NO_ 44 of 2020 by - ndhra
» Dy Inserting

Pradesh Municipalities A
for Solid Waste Ma;
Management) in the

section 491-A (Levy of user fee
Municipal Corporations Act, 1955 and section 170-B (Levy of user f
er fee for

Solid Waste Management) in the Andhra Pradesh Municipalities Act, 196
. : ct, 1965.

in this reqard, the Government have issued certain miidal
» G Cefain guide

collection of user fee for Solid Waste Management activities

The new mechanism of collection of user fee for Solid Waste
Management commenced in 40 Urban Local Bodies from November, 2021
anwards and an amount of Rs. 187.02 Crs was coliected as againslt user
fee demand of Rs.637.62 Crs up to July, 2024. The average monthly
payment to the agencies amount to Rs. 13.94 Cr. ..

The i is bei '
. collection of user fee is being perceived as a burden by the
onman. 1T i 3 : ‘
an. Tnerefore, the Government have decided to dispense the

collection of user fee for Solid Waste Management

In ord i i :
er to issue directions under section 387-A of the Andhra

Pradesh Municipaliti
cipalities Act, 1965 and section 878-E of the Municipal

Corporations A
Act, 1955 for not collecting the user fee, it is essential to

delete the provisi
v
provisions related to levy and collection of user fee for Solid

gement i.e., section 491- A of Municipal Corpontions Act,

19855 and secti : '
lon 170-B of AP Municipalities Act. 1965 So that the

directions don'
on't -
become inconsistent with the provisiors ©f 1he ACtS:

[ ]'e'efOTE itis d ab
' it i ] t
| ' ecided to amend the said Acts suit Iy

HADEV|,
ment,
rs & Justice,

GOTTAPU PRATIB
Secretary to Covern
Legal and LegislativeAﬁa'\

| aw non:""“"’"’

nnteq bV

Y lhe Lomm
ISs10ner ot |2 P 1
Lo ,t'l nnungatA p | egi_q[ativeAsﬂ:mb]y rintin
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